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LEGISLATIVE ASSEMBLY.
Tueeday, 21st November, 1933.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Bir 8hanmukhain
Chetty) in the Chair .

QUESTIONS AND ANSWERS.
Irixzss or MUzaysaR AHMAD, A PRISONER OF THE MEERUT CONSPIRACY

1056. *Mr. B. 0. Mitra: (a) Is it a fact that Muzaffar Ahmad, =
prisonet of the Meerut Comspiracy Case, is now imprisoned in a jail in
“the United Provinces?

(b) 1f so, will Government be pleased to state whether they propose
to trensfer him to Alipore jail?

(c) Are Government uware that Muzaffar Ahmad is suffering trom
chmnic appendicitis as stated by the Civil Surgeon, Meerut?

The Honourable Sir Harry Haig: () and (b). Orders have been issued
for the transfer of the prisoner to a jail in .

(c) T have no information.

.

Mr. M. Maswood Ahmad: Will Government be pleased to state in
which jail he is now confined?

The Honourable 8ir Harry Haig: No, Sir; T do not think I am con-
cerned to give that information. is, affer all, is the case of a prisoner
who i8 confined in a provincial jeil, and T consider that it is a provincial
matter.

Mr. M. Maswood Ahmad: Are Government aware if any facilities were
given to him for medical examination with regard to his appendicitis ?

The Hanourable Sir Harry Halg: No, Bir; I have no information on
that point.

PAwiNDAHR TrRavERs oy Kmumasan pornG Busmvmss v Bmwear awp
Bmar awp Onssa.

_1057. *Bhat Pirma Wand: a) Are Government aware that Pawindahs,
inhabitanta of Khurasan (Afghanistan), have been coming to India in
Inrge numbers vid Dera Ismail Khan for over 60 years now for the purpose

" of trade?
¢t 1948 ) A
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(b) Are Government aware that leaving their homes almost empty-
handed, they borrowed money from a number of Hindu firms and that,
with that capital in their hands, their trade consisted of buying cloth in the
cities and selling it to the simple villagers in Bengal, Bihar and Orissa on
credit at very high prices and that they then toured round after a fixed
period of three or six months, realised the price by the exercise of force
and threats, returned with large sums of money, paid off their debts at Dera
Ismail Khan and took their profits back to their homes?

(c) Are Government aware that having gained the confidence of the
above firms they could borrow from them thousands of rupees and assume
the position of rich merchants in their country?

(d) Are Government aware that for the last three or four years anti-
Hindu agitation has gained ground in the North-West Frontier Province
and that as a result these Pawindahs have been induced not to pay back
their debts to the Hindus which, involving these firms in a loss of nearly
40 lakhs of rupees, has completely ruined them?

(¢) Are Government further aware that the Afghan Consul, by
delaying the issue of passports, has helped the escape of the Pawindahs
and kept off these firms from suing them in the Courts at Kabul? Are
Government aware that the withdrawal of section 8, Frontier Crimes Regu-
lation, by Government has been another source of encouragement to them?

(f) Under the circumstances, will Government be pleased to say if
they are prepared to help the ruined firms and communicate with the
Government of Afghanistan to provide facilities for the realisation of their
debts?

Mr. H. A. F. Metcalfe: (a) Yes.

(b) Government are aware that it has been customary for some
Pawindahs to trade in cloth in various parte of India with capital bor-
rowed from Hindu bankers in the North-West Frontier Province and
that there have been some complaints of the manner in which the Pawin-
dahs realise their dues from villagers.

(¢) Yes.

(d) Government are not aware that the cause assigned by the Hon-
ourable Member has led to the result suggested, but it is true that the
Pawindah trade has been seriously affected by a variety of causes, one
of which is the economic depression, with the result that there has been
a deterioration in the traditional relations between Pawindahs and their
bankers in Dera Ismail Khan.

(¢) No. On the contrary Govermment understand that it would not
have been in the interests of the firms to institute suits in the courts at
Kabul. Section 8 of the Frontier Crimes Regulation has not been sus-
pended so far as disputes between Hindu bankers and Pawindahs are
concerned.

(f) 'The firms can invoke the assistance of the civil ocourts of India in
the ordinary way but Government will consider any request for assist-
ance in realising their debts which the firms may make. They cannos,
however, undertake to assist them in any particular way.

Mr. M. Maswood Ahmad: Are Government aware that these sellers
have given cloths t0 the Hindu purchasers and that now they are nob
paying them the money which they ought to pay to these sellers?
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Mr. H. A. ¥. Metcalfe: The Hcnourable Member's question is a
little confused, Who is it thal has sold and who is it that is to receive

payment ?

Mr. M. Maswood Ahmad: The Afghan Kabulis are the sellers and the
Hindus in Bibar and Bengal are the purchasers.

Mr. H. A. P. Metcalfe: Surely it is for the purchasers to pay the
sellers. What is the Honourable Member complaining about ?

Mr. M. Maswood Ahmad: My complaint is that the purchasers are
not paving the price for the cloth which they purchased on credit from
these Kabulis; are Government prepared to help these Kabulis as well to
realise their money from the Hindu purchasers ?

Mr. H. A. T. Metcalfe: | have already stated that the Pawindahs can,
if they wish, appenl to the Frontier Crimes Regulation so far as people
with whom they dcal in Dera Ismail Khan are concerned. 8o far as
purchasers in Bengul und other provinces are concerned, they can apply
ko the ordinary courts if they wish to do so.

Mr. M. Maswood Ahmad: Is it a fact that Government are ready
to help those who have advanced money to these Kabulis at the Frontier

Province ?

Mr. H. A. T. Metcalte: The only ussistance that Government can
give is in permitting cases to be taken under section 8 of the Frontier
Crimes Regulation if they consider it cxpedient to do so.

Mr. M. Maswood Ahmad: And if these Kabulis apply to Government
are they prepared to help them as well?

Mr. H. A. ¥. Motcalte: They are certainly prepured to help them by
he use of section 8 if that also appears to be expedient.

Mr. Lalchand Navalrai: Has any attempt been made to use section 8
Bf the Regulation with regard to these transactions up to now?

Mr. H. A. ¥. Meotcalfe: T am not aware, but there certainly used to
be. When I was in Dera Ismail Khan as Deputy Commissioner, section
8 was frequently used and, I think, it must be still used.

Mr. Lalchand Navalral: Has this question been fully investigated by the
Foreign Department ?

Mr. H. A. T. Metcalfe: A rerort had been called for from the
Local Administration and the results of that report are contained in the
reply which T have aheady given to the main question.

Mr. Lalchand Navalrai: Will that report be placed on the table ?
Mr. H. A. ¥. Metcalte: No. Sir.
Mr. Lalchand Nsvalrai: Why not?

Mr. H. A. F. Motcalfe: Becauso the substance of the report has
already been communicated to the House.

a2
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Bhai Parma Nand: May I know if Governmeiit have reskived any
representation from this Association of Dera Ismail Khan, and, if so.
whether Government have taken any action on it?

Mr. H. A. ¥. Motcalfs: So far as I know, no representations ‘have been
received. If they were sent at all, they would have been sent presum-
ably to the Local Government whom it primarily concerns.

PRECEDENCE GIVEN TO CERTAIN ARMY OFYICERS.

1058, *Capiain Sher Muhammad Khan Gakhab: (a) How will pieced-

ence be given to the following officers:
(i) officers holding commissions in the Indian Army Raserve of
Officers;
(ii) officers of the Auxiliary Force in Indis;
(iii) officers of the Indian Territorial Force;
(iv) officers of the Indian Land Forces;
(v) officers granted honorary commissiens in His Majesty’s
Forces?

(b) Are officers holding honorary ranks in the Army entitled to write
substantive rank against their names on visiting cards and in official
correspondence?

(c) If the answer to part (b) be in the negative, will Government bo
pleased to state if they are aware that most of these officers have dropped
the word “*honorary’’ and are using the substantive rank with their names?

(d) Are Government prepared to take any action to stop this breach
of rules and regulations and of the Warrant of Precedence in Indis, by

warning these officers, issuing a circular letter direct to them or through the
civil authorities?

Mr. G. R. T. Tottenham: (a) The precedence amongst themselves of
officers of categories (i), (ii), (iii), (iv) and (v) is governed by their rank
and the date of their promotion to that rank, irrespestive of the uture
of their commissions.

(b) There are no rules on the subject so far ns the army is concerned.
{c) and (d) Do not arise.

RuLES FPOR Wmmomm IncREMENTS IN THE PosTS AND TELEGRAPHS
DEPARTMENT.

1059. *Pandit Satyendra Nath Sen: (a) Will Government be pleased
to state the rules under which increments of an official can be wnthheld in
the Posts and Telegraphs Department?

(b) Will Government please state if arrears of withheld increments
are paid to the staff, if the appellate authorities decide that there was no
good ground for withholding the increment? TIf net, why not? .

The Honourable Sir Frank Moyce. (a) It is diffcult to state all the
rules on the subject in reply to a question. The general rules are shose
in Fundamental Rules 24 and 25, in rule 49 of the Classification, Contro:

and Appeal Rules, and in etatutory rules 8 end 8 reproduced in the
Director General’s Genersl Circular No. 25, dated the 30th August, 1088,
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}oopieo of which are in the Library of this House. There are also certain
peubsidiary and departmental rules under which increments of certein
classes of Posts and Telegraphs cmployees can be withheld in certain
eventualities.

(b) The matter would be one for the appellate authority to decide on
the merits of individual cases and under the relevant rules.

PROPOSAL FOR THE SEPARATION OF THE REvEsums a¥D AocOOUNTS
‘ OF THE POSTAL AND TELEGRAPE BRANCHES.

1060. *Pandit Satyendra Nath Sen: Is it a fact that a proposal for
sepasating the revenues and accounts of the Postal and Telegraph branches
%f the Indian Posts and Telegraphs Department is under the consideration

of Goyernment?

The Honourable Sir Frank Noyce: As stated by Sir Thomas Ryan
during the Budget debates in this House, on the 10th March, 1983, the
question of the introduction of separate stamps for telegraph purpose
has been under the consideration of Government. In view, however. of
the fact that the existing method ~f computation of the receipts from
the sale of postage stamps between postal and telegraph branches was
found to be sufficiently acourate for all practical purposes, and as it
appesred unquestionable that the expemse and incomnvenience that would
be caused by the adoption of the measure would be incommensurate with
the advantage gained., the proposal was dropped.

DuTtizs or THE ENGINEERING BRANCH OF THE PoSTs AXD TELEGRAPHS
N DxPARTMENT.

1061. *Pandit Satyendra Nath 8Sen: Is it not a fact that the primary

duty of the Engineering Branch of the Posts and Telegraphs Department
.18 to build and maintain the lines and apparatus, eto., of Government?

The Honourable Sir Frank Woyce: The reply is in the affirmative.

f’-ulh'momm- or Te8 CoMmiNED Post Oryiows AND TELEPRONE OrrICES,

1062. *Pandit Satyendra Nath Sen: (a) Will Government please state
whether the management of the combined post offices and telephone
offices is proposed to be handed over to the Traffic Branch of the Depart-
ment as distinot from the BEngineering and the Postal Branches?

(b) Is it u fact that the Traffic Branch of the Posts and Telegraphs
_Department has been entrusted with the work of conducting the telegraph
traffic of the country and that it has no control over the Engineering
Branch and that the lutter works independently without due consideration
to the requirements of the traffic of the country ?

(c) Have Government undertaken, or do they propose to undertake,

any enquiry as to the prevalent practices in the continental countries®
If 80, what are they?

The Honourable S8ir ¥rank N : N h . .
consideration of (Governmens. oyce: (a) No such proposal is under th:

b) No. The Head of icole i
Viﬁ;?o‘fbotyh,‘h:annben. tbonlQNlmhw.o.ordmmwvmn

(¢) The reply is in the negative.
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ARTIOLE ENTITLED “‘Is EFFIOIENCOY AT STAKE” IN THER 7BLEGR4PH
REvIER,

1063. "Pmdlt Satyendra Nath Sen: Has the attention of Government
been drawn to page 253 of the Telegraph Review of July, 1983, under the
title ‘‘Is Efficiency at stake’'?

The Honourable Sir Frank Noyce: Government have seen the article.

RECRUITMENT OF INDIANS AS GENERAL SERVIOE TELEGRAPHISTS.

1064. *Pandit Satyendra Nath Sen: (a) With reference to my question
No. 43 in the last Session of this House, will Government please state how
many institutions Government were pledged to for the direct recruitment
of Indians only to the General Service of the Telegraph Department?

(b) Is it a fact that Government are considering the various recom-
mendations of the Inchcape Committee, Posts and Telegraphs Accounts
Enquiry Committee and the Posts and Telegraphs Retrenchment Advisory
Committee in respect of abolishing the (General Service?

(c) If the answer to part (b) be in the affirmative, will Government
please state whether the reply to my question No. 41 in the last Session of
this House was taken into consideration?

(d) If the answer to part (¢) be in the negative, will Government please
state:

(i) the reasons for rejecting the recommendations of the Com-

mittees ;
(ii) the proportion of the General Service to other service or
services ;

(iii) the process of recruitment to the General Service, and

(iv) whether the Station Service Telegraphista would be taken to
the General Service, and, if 80, to what extent?

The Honourable Sir Frank Noyce: (a) To none.

(b) Government are unable to trace any recommendation of the Inch-
cape Committee in respect of the abolition of the General Service. As
regards the recommendations of the other two Committees Government
considered them and have accepted, in principle, the introduction of s
provincialised or circle service in placs of the existing services.

(c) No. The Government decision just referred to had already been
taken.

(d) (i) Does not arise in view of th¢ reply to part (b).
(n) 3-3:1.
(itii) There has been no recruitment since 1929-80.

(iv) The Henoural:le Member is referred to the reply to part (a) of his
own unstarred question No. 42 in this House on the 25th February, 1988.
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ProracrioN To THB Snx INDpUSTRY IN INDLA.

1085. *Mr. 8. O. Mitra: (a) Is it a fact that the Co-operative Bilk
Union, Malda, and the official President of that Union applied for protection
by the imposition of heavy import duty on foreign silk yarn and silk
cloths?

(b) Is it a fact that they applied for the Government bounty to the
silk industry in India?

(c) Is it a fact that the representatives of the silk industries of Murshid-
abad also requested for the above remedies from the Tariff Board to cope
against foreign dumping?

(d) Is it a fact that the Tariff Board inspected the centres of the silk
industry in Bengal and other places?

¢) If the answers to the preceding parts are in the affirmative, will
‘Goém)'nment be pleased to state whether the Tariff Board submitted ite
report on the subject to the Government of India, and what was the action
taken by them on such report?

The Honourable Sir Joseph Bhore: (a) to (c). Government have no
information in the matter. Presumably the Honourable Member is
referring to representstions made directly to the Tariff Board in the course
of their last enquirvy in regard to th: grant of protection to the Sericul-
tural Industry.

(d) Yes.
(¢) The Board's Report has been received and is under consideration.

Mr. 8. O. Mitra: When may the House expect to get the Board's
report ?

The Honourable 8ir Jon:h Bhore: 1 hope to be in a position during
the next Bession to place the conclusions of Government before the
House.

Mr. M. Maswood Ahmad: Will Government be pleased to state
whether one of the real causes of this dumping is the deprecistion of
the currency of the country which sends the goods ?

The Homourable Sir Joseph Bhore: I aum afraid I am quite 1mable
to follow my Honourable friend.

Mr. M. Maswood Ahmad: Is it a fact that the real cause of dum ing

these goods in India is the depreciated currency of the country which
sends these goods?

Honourable friend to read the Tariff Board’s report when it is publish

and he will then no doubt find a statement of the cauges as ascertain

The Honourable' Bir Joseph Bhore: I am afraid I must ask :;y
od
by the Board.
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EMPLOYMERT OF L4ADIES 1IN Tirm GovARNMENY OF IXDIA OFFICES.

1068. *Mz. 8. O. Mitra: (a) Is it a fact that the nine posts reserved
for employment of ladies by the Public Service Commission &t its next
examination for clerical recruitment are meant for European and Anglo-
Indian ladies? Are such posts reserved only in the Army Headquarters
or in the Civil Secretariat and its attached offices as well? If so, will
Governmment be pleased to state the reasons why these nine posts are
reserved only for European and Anglo-Indian ladies?

(b) Will Government be pleased to state whether any proportion of
these nine posts for ladies is reserved for Indian ladies? If so, what is
the proportion of such posts reserved for Indian ladies?

(c) Will Government be pleasad to state whether Indian ladies are
also eligible for these reserved posts? If so, what steps have Government
taken to circulate the news? If no steps have been taken for the wide
circulation of this news, do (overnment propose to take steps for such
advertisements? If not, why not?

(d) Are Government aware that by reserving such a large number
of posts for European and Anglo-Indian ladies they are ingi:ectly in-
creasing the representation of the European and Anglo-Indian communi-
ties in the clerical services above the proportion to which they are otherwise
enytitled? If not, will they be pleased to state the .percentage of posts
that the Anglo-Indian and Europesns would get by such reservation of
posts for ladies?

Mr. G. R. ¥. Tottenham: (¢) No. The vacuncies ure open to Indian as
well as European or Anglo-Indian ladies.

(b) No proportion of the posts haz been reserved for any particular
community.

(¢c) This fact should have been clear from the advertisement issued by
the Public Service Commission, but it any further publicity is neceesary
1 hope that the present question and answer will serve the purpose.

(d) Does not arise in view of the answers to parts (a) and (b).

MARRIED LADIES EMPLOYED IN THE (GOVERNMENT or INpia Orrmices.

1067, *Mr. 8. O. Mitra: (a) Is it a fact that Government have framed
a rule that married ladies would not be entitled to employment as clerks or:
in any other Government employments? '

(b) Will Government be pleased to state the number of married ladies
employed in the Government of India Headquarters Departments and
offices and also in each of the different Raiiways and in the Posts and
Telegraphs Department as a whole? ’

The Honourable Sir Harry Haig: (a) The cmployment of married ladies
has been prohibited only in the Army and Royal Air Force Hendquarters
offices and in certain branches of the Posts and Telegraphs Department.

. (b) Information in regard to the number of married ladies employed
in the Posts and Telegruphs Department and the Government of India
Secretariat and Attached Offices at headquarters is being collected and
will be laid on the table in due course. T regret that the colfection of
gimilar information in respect of the railway services would involve an

expenditure of time and trouble that would not he justified.
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RoN-CONFIRMATION OF CERTAIN CLERKS WORKING IN CERTAIN
GoveeNMENT oF INDIA OrFrFiOES.

068. *Rai Bahadur Bukhraj Roy: (a) Will Government be pleased
to altate whether it is a fact that there are certain Routine Division clerks
working in the Army Headquarters, Royal Air _Force, Secretariat and
Attached Offices, who qualified in the examination held by the Public
Service Commission in February, 1981, and who have not so far been
confirmed, although their period of probation has long since expired? .

b) Is it a fact that no indication whatsogver. was given to the candi-
datgs)gtstbe time of holding the 1981 examination that the grades were

liable to revision?

c) Is it a fact that no such indication was given to most of these
cleri:s even at the time of appointment? - &

d) Is it a fact that more than half the number of accep candi-
datgs)have already been confirmed in the present sesles of pay either
because they joined before the date of the embargo or because they
were already in Government service? If so, what steps do Govern-
ment propose to take to prevent differential trestment heing meted out
to the unconfirmed clerks who passed the same examination?

e) Is it a fact that in some cases appointments were not made
strin(xt)y on merit and people, with higher positions, were offered jobs later
than those with lower positions? 1f so, why?

The Honouwrable Sir Harry Haig: (a) to (d). The answer to clause
(e) is in the affirmative. Pending completion of the review of the expendi-
ture of the Government of India which was then proceeding, it was
decided in July, 1831, that all appointments to posts, whether permanent.
or temporary, made on or after the 16th July, 1931, of persons not in
Government service on the 15th July, 1981, were to be made in an
officiating capacity. This decision was published in the Finance Depart-'
ment Resolution of the 9th July, 1981, of which a copy is available in
the Library. Of the candidates who secured appointments on the results
of the examination held by the Public Service Commission in February,
1981, those who were either in service previously or secured posts before
the 16th July, 1931, have been confirmed on the old scales of pay- In
regard to those who secured posts after the 15th July, 1931, the question
whether they should be brought on the old or new rates of pay has now
been settled. As they were not warned about the revision of the rates
of pay at the time of the examination, it has been decided by the orders
contained in the Revised Rates of Pay Rules that they are entitled to the
old rates of pay. The erabargo on confirmati n has also been removed
in btllileh:dasa of posts or services for which revised rates of pay have heer.
published.

(¢) Candidates were allotted to the various offices in strict order of
merit, but were offered vacancies as the Decessary information regarding
the dates on which they were required to join became available.

ProTECTION TO THE CoTTON Hosigry INDUSTRY.

1069. *Mr. J. Ramsay Bcott: (a) With reference to the ren] to
parts (f) and {g) of my ebarred question No. 1418 of 28rd Novéinberl. )1'982.
that . the Tarift' Board's own recommendation was ‘‘No justification has

tion ?
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(b) In view of Government's reply that a single sentence is likely to
be misleading, is it not the Tariff Board’s recommendation that no justi-
fication has been estabiished for the special treatment of the hosiery
industry and that it should be treated in no way differently from piece
goods?

(¢) If the reply to part (a) be in th¢ affirmative, have they asked the
President of the Tariff Board as to the exact intentions of the Tariff
Board? If not, why not, and do they propose to do so now?

The Honourable Sir Joseph Bhore: (a) No, Sir. ‘

(b) What the Tariff Board said in their Report of January, 1927, was
that no justification had been established for the special treatment of the
hosiery industry and that they were unable to recommend that hosiery
should be treated in any way differently from piece-goods.

(¢) Does not arise.
ProTECTION TO THE CoTTON HOSIERY INDUSTRY.

1070. *Mrx. J. Ramsay Scott: (a) With reference to the reply to
parts (k) and (i) of my question No. 1413 of 23rd November, 1932, that
“‘the Government of India have received representations that the hosiery
industry was suffering from intensive competition due to depreciated
currencies and that it was understood that representations had been made
to the Tariff Board. These representations have presumably received
attention and the recommendations of the Board will receive the considera-
tion of the Government of India’’, will Government be pleased to state
whether the representations of the hosiery industry have received the
attention of the Tariff Board?

(b) Have the Tariff Board made a recommendation to the Government
of India?

(¢) When was the recommendation received by Government?
(d) Have the recommendations of the Tariff Board received the con-
sideration of Government?

(¢) Will Government please state when their consideration will be
completed and when orders will be issued?

(f) Is it a fact that the Tariff Board have recommended that hosiery
should be protected to the same degree as cotton piece goods or in a degree
more than it is at present? If so, did Government bear this in mind
during the Indo-Japanese negotiations?

The Honourable Sir Joseph Bhore: (a), (b), (c), (d) and (f). The
Government of India are not prepared to disclose the contents of the
Tariff Board’s Report before its publication.

(e¢) The proposals of the Government of India on the Tariff Board’s
Report will be placed before the Legislature in time to permit of a final
decision before the expiry of the existing period of protection.

DEPUTATION 0oF HOSIERY MANUFACTURERS TO (GOVERNMENT.

1071. *Mr. J. Ramsay Scoilt: Did Government receive a deputa-
]t-.i)lelhi f?rom the hosiery manufacturers of India during the last session in

The Honourable Sir Joseph Bhore: Yes, Sir.
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Hosiery INDUsTRY oOF INDIA.

1072. *Mr. J. RBamsay 8cott: (a) Are Government in & pesition to give
the number of men employed in the hosiery industry (i) in mills, (#7) in the
industry ?

(b) Can Government give any figure of the amount of (i) Indian cotton
yarn, and (i) Indian cotton consumed by the hosiery industry ?

(c) Can Government stute the relation the output of the whole industry
bears to imports ?

(d) Will Government please give the figures for imports of cotton
hosiery for the last year, giving figures up to the end of July or August,
if possible (i) from all countries, and (i) from Japan?

The Honourable Sir Joseph Bhore: (a) The average number of persons
employed daily in hosiery factories in British India which come under
the operation of Indian Factories Act was 2,442, 2,573 and 3,169 in 1930,
1931 and 1932, respectively. No further information is available.

(b) The information is not available.

() The production of cotton hosiery in Indian mills, as given in the
monthly statistics of cotton spinning and weaving, is as follows:

Doz

1930-31 . . . 499,683
1931-32 . . . 622,659
1932-33 . . . 746,341

On the average the production is about 28 per cent. of the total imports.
(@) I lay on the table a statement giving the required information.

Statemens showing smports of cotton hosiery during 1932-33 and in the five monthe Aprid
to Auguat, 1933. : -

(i) Bocks and Stockings.

" From all countiries. From Japan.
Quantity. Value.  Quantity. Value.
Doz. pairs. Rs. Doz. pairs. Rs.
1032-33 . 1,070,908 12,03.473 807,235 8,18,17¢

Five months Ayri! -to Augun,
1933 . . . . . 370,682 3,804,510 339,991 3,28,795
(8{) Underwear.
1032.38 . . . . . 2,626, 2
Five monthe April fo Avguat, ,262 52,81,663 2,589,608 51,28,120
1933 . . . . 1,364,219 26,80,171 1,350,604 26,12,107

(¢%¢) Othor sorts.

.
Ra. Rs.

1082.33

Five months April to August, 1933 . 3,70,3125195 .. tz:':::
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AOQUISITION OF T™HE MaBa-Bopmi SrTE AT BUDDHA-GAYA.

1073. *U Ba Maung: (a) Will Government be pleased to state if it is
a fact that the tomb of Asaf Khan, brother of Noor Jehan and brother-in-
law of Emperor Jehangir, and the surrounding land in Shahdra, a suburb
of Lahore, were acquired by the Punjab Government ?

(b) If so, will Government be pleased to state (i) the reasons which led
the Punjab Government to acquire the tomb and the surrounding land,
(1) the public purposes for which they were acquired, and (iii) who bore
the cost of the acquusition ?

(c) Are Government aware that the Maha-bodhi site at Buddha-Gaya,
where Buddha, ‘‘the Light of Asia’, attained supreme enlightenment,
possesses not only historical but also antiquarian and archezological interest
and is revered bv millions of Buddhists all over the world? If so, have
Government considered whether this site could be similarly .cqmred by
Government from the Mahant in charge and thrown open to them as
Jerusalem is open to all Christians ? If not, why not ?

Mr. @. S. Bajpai: (¢) and (b). The tomb was Government property
and was declared a protected monument in 1911. The compound and
the wall surrounding it were acquired from a private owner with a view
to effecting necessary improvements to the monument as a whole and
the cost of acquisition was borne by the Archeological Department.

(c) The Maha-bodhi temple at Bodh-Gaya is used for dJaily worship.
lte acquisition. therefore. is barred by section 10 (2) (a) of the Ancient
Monuments Preservation Act, 1904.

Mr. Lalchand Navalrai: May I know from the Honourable Member
if this Mahant really puts some obstacles in the way of worship?

Mr. G. 8. Bajpai: Not so far as 1 am aware, Sir.

CorVERSION OF THE PoST 0¥ ACOOUNTART, Pooxa Hxap Posr Ormos,
INTO A TIMR-SCALE APPOINTMENT.

1074. *Sardar G. N. Mujumdar: (a) Is it a fact that the post of the
accountant, Poona Head Post Office, has been converted into a time-scale
appointinent frem that of a selection grade appointment, as a retrenchment
measure, on the grounds that the number of clerks working in the accounts
branch of the Poona Head Office does not justify a selection grade appoint-
ment ?

(b) Is it also a fact that the appointment of the accountant, Poona
Head Post Office, was raised to a selection grade one on the recommenda-
tions of Rai Bahadur Ganguli, who was placed on special duty, for improve-
ment in the Post Office work, on administrative grounds, lrrespectwe of
the number of clerks working in the Accounts Branch?

(c) If the answers to parts (a) and (b) be in the affirmative, is it the
intention of Government to restore the appointment of the selection grade ?
Is it a fact that since then a few more duties have been delegated to the
abeountant and that in other- first class Head Offices in '700-—25——80(}

grade (as the Poona Head Post Office is) the post of the accountant is in
the selection grade ?
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The Honourable Sir Frank Noyes: (s) No. The reduotion in the pay
of the post in question was not made as a measure of retrenchment but
in accordance with the standards laid down in the Bewoor Time Tests.
1930, and in the Director General's general orders issued in January, 1983.

(b) Yes, in 1928 when there were no standards for regulating the staff in
the accounts branch of a head post office or the pay of the Accountant.

(c) The reply to the first part is in the negative. As regards the
second part, Government have no information regarding the precise duties
assigned to the Accountant in the Poona head post office, as this is a
matter which is within the competence of the Head of the Postal Circle
concerned. Of the head post offices at Delhi, Lahore, Poona and Kuruchi
which are in charge of Postmasters on Re. 700—800, only Karachi has
now a selection grade post of Accountant, as it is justified by the standards
referred to in the reply to part (a) above.

CoUNTING OF BERVIORS N PRoBATION OF Posral CLERES roR INCREMENTS.

1075. *Sardar . N. Mujumdar: (a) Is it s fact that Fundamental

Rule 26 permits all duty in a post on tiine-scale to eount for increment
in that time-scale?

(b) 1s it a fact that under Fundamental Rule 6-A (1) service ms a
probationer is duty, provided that such service is followed by confirmation ?

(0) Is it a fact that Government have issued orders on the 13t Septem-
ber, 1932, that on confirmation Post Office clerks will be allowed to count
for increment their service on probation not exceeding 12 months prior to
the date of their passing the departmental examination and that these
orders will apply to all existing and future probationary clerks ?

(d) Is it & fact that these orders Have bBeen made npplic:ﬁilé fo all
existing clerks on probation on the 12th September, 1932, in spite of the {
that they were recruited under condition of services laid down in Furfzf
mental Rules 28 and 6-A (1), which allow all servics in a time-scale to
count for increment in the same time-scale ?

(¢) If the answer to part (b) be in the affirmative, will Gov ent be
pleased to state the general principles which justify changes in the condi-

tions of service of Government servants after their first appointment i
the Department ? PPo! ent n

(f) Is it a fact that the general prineiples apply alike to all Government

sertv;nts, gazetted and non-gazetted, Imperial services, etc.? If not, why
no

affecting conditions of services regarding pay, leave and pensions of Govern-
ment servants-apply only to new entrants and to existing servants only on
their option? 1If so, will they be pleased to state the reasons why this
principle has not been observed in the case of post office clerks on probation 2

(9) Do Government recognize the well established principles z

The Honourable Sir Frank Noyce: (a) and (b). The eral iti
under Fundamental, Rule 88 and Fundamental Rule 980; T, mot

Fundamental Rule 6-A (1) ns quoted by the Honoursble Mowber o oy
stated in the queation. There are howzver aleo certain lubmaidiar_y' ": ,i“

peculiar to the Posts and Telegraphs Department.
(c) Yes.
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(d) The reply to the first part is in the affirmative. As regards the
second part, the fact is not as presumed by the Honourable Member. All
the clerks in the Post Office who were on probation on the 12th September,
1932, had been recruited on the distinct condition that if they failed to
pass the confirmation examination, the period of their probationary
service between the date of failure at the examination and the date of
passing it subsequently would not count for increment. I may, however,
state, that various matters relating to the orders of the 12th September,
1932, referred to in part (¢) are at present under examination.

(¢), (f) and (g9). Do not arise in view of the reply given to part (d).

WITHHOLDING OF INCREMENTS BY THE ACCOUNTANT-GENERAL, Posts
AND TELEGRAPHS, OF RESERVE CLERKS IN THE BoMBaY PosTtaL
CIBRCLE.

1076. *Sardar G. N. Mujumdar: (a) Is it a fact that the Accountant-
General, Posts and Telegraphs has withheld increments in the Bombay
Circle of reserve clerks failing in the confirmation examination for the first
time and passing in a subsequent examination? Is it a fact that some of
them have completed three years service by this time and were confirmed
in the Department a year before ?

(b) Is it a fact that the question is under consideration of the Govern-
ment of India since March, 1931 ?

(¢) If the answers to parts (a) and (b) be in the affirmative, will Govern-
ment kindly state what will be the probable period required for issuing their
final orders, as it is by this time more than two years that they are consider-
ing the matter ?

The Honourable 8ir Frank Noyce: (a) and (b). The facts are substan-
tially as stated by the Honourable Member. In this connection his
attention is invited to the reply to Mr. Uppi Saheb Bahadur’s starred
question No. 725 in this House on the 13th March, 1933.

(¢) Government expect that a decision will be reached before long.

CoNsTRUCTION OF THR WILLINGDONK BRIDGE AT BaLil. EasT INDLAN
RamLway.

1077. *Mr. 8. C. Mitra: (a) Will Government be pleased to state the
actual cost of construction of the Willingdon Bridge at Balli, East Indian
Railway ?

_(b) Will Government be pleased to state *he reasons for which this
bridge was constructed at such a heavy cost ?

(c) Is it a fact that the bridge was constructed to divert important mail
and goods trains of the East Indian Railway to Sealdah? If so, how many
of such trains do now pass over this bridge ?

(d) Is it a fact that one end of the bridge has already begun to sink ?
If so, 911“ the passing of trains over the bridge been stopped for this
reason ?

(e) Will Government be pleased to state whether the sinking is due to
defective construction? If not, what are the reasons ? ¢
(N Will Government please state whether the Engineer in charge of

this construction has been asked to explain th inki
T mot why s xplain the reason for such sinking?



QUESTIONS AND ANSWERS. 1950

g) Will Government please state the date of the beginning and com-
pletion of the said bridge ?

Mr. P. R. Rau: (a) The total cost of the construction of the Caleutts
Chord Railway, of which the Willingdon Bridge forms a part, is estimated
to be Rs. 854.50 lakhs, of which the Government of Bengal are contri-
buting Rs. 8462 lakhs towards the cost of the roadways and footpaths.

(b) and (¢). The main objects of the new chord connection, which
involved the construction of the bridge, were as follows: Firstly, to avoid
having to construct works, such as the quadrupling of the Ondal-Khana
gection and the Howrah Burdwan Chord, and the strengthening of the
Jubilee Bridge at Naihati, which would to a large extent be thrown out
of use by the construction of the Chord line and bridge, if carried out
at a later date. Secondly, to have an salternative means of communiea-
tion for East Indian Railway stations with the docks and Calcutta instead
of being entirely dependent on a single line of communication over the
Jubilee Bridge at Naihati. Thirdly, to speed up the coal traffic to the docks,
as strongly recommended by the Coal Committee.

The average number of goods trains which ran daily over the bridge
during the three months prior to the closing of the Calcutta chord route
during the last monsoon was 7 Up and 6 Down trains, making a daily
total of 13.

(d), (¢) and (f). No part of the bridge itself has begun to sink, but
there have been, from time to time sinking of the track and slips in the
embankment on the approaches to the bridge, which have been caused by
heavy and continuous rainfall on the earth banks, due to the fact that
they have not yet had time to consolidate properly. As such defects
develop in similar circumstances even on railways that have long been
in existence, it is not surprising that there has been such trouble in the
case of the Calcutta Chord Railway, especially as the approach banks
are of considerable height and the local earth, of which they are made,
is not of very good quality. Consequently it has not been considered
necessary to get an explanation from the Engineer in charge of construction.

_ (9) The project was sanctioned in September, 1925, and the construec-
tion of the bridge was started about the middle of 1927. The new chord
line was opened to goods trains on the 1st February. 1932.

Dr. Ziauddin Ahmad: Did not the Government realise from their experi-
ence before that the ground near about Caloutta was not very safe? Why
did they attempt to spend such a big sum of Rs. 354 lakhs without making
sufficient inquiries beforehand when they had sufficient previous experience ?

Mr. P. R. Rau: I have given the reasons for the construction in my
reply to the main question.

Mr. 8. 0. Mitra: I could not follow the Honourable Member in his
answer: he was going very hurriedly. Do I take it that there is no
passenger train or expless train or mail train running over the bridge?
Is it a fact or is it being used only for goods trains? If so, why ?

Mr. P. R. Rau: I think the fact is that when the constructi
sanctioned, it was expected that a larger number of trains woulg l?:v: ::
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be run over the bridge: but, on account of the fall in genersl traffic,
there has not been any necessity to run such a large number of trains

over the bridge.

Mr. 8. C. Mitra: It seems that the Honourable Member is not certain,
“because he says ‘‘he thinks’’; but may the House know for certdin why,
on this bridge, costing nearly three crores and odd, the original plan of
Tunning some express and mail trains has not been adhered to?

Mr. P. R. Rau: Because it is not necessary. The traffic does not
necessitate the running of a large number of trains over this particular
chord: the main line is mostly sufficient for this purpose.

Mr, S. O. Mitra: May we take it from the Honourable Member that it
1s not due to any defect in the bridge itself that express and mail trains
are Bot now running over it, because he may have to aceept subsequently
‘that it is due to the same reason I have given. I desire a categorioal

answer.

Mt. P. R. Rau: My information is that the small number of trains
that run over this bridge at present i8 due to the slack traffic, but, as 1
pointed out in my reply, the Chord route has been closed since the last

monsoon.
Mr. 8. O. Mitra: Is it a fact that one ar two passenget trains passed
over the bridge when it was found that it was not ﬁtior heavy traffie

and thg’nt thereafter the running of mail and express trains over the bridge

Mr. P. R. RBau: I am not aware of that, but 1 shall get the information

for my Honourable friend if he desires.
Mr. 8. 0. Mitra: I shall be glad to have it.

Mr. B. V. Jadhav: Is it not a fact that a chord line is built in order
to shorten the distance ? )

Mr. P. R. Rau: And sometimes as an alternative route.

Mr. B. V. Jadhav: May I know why this chord was constructed ?

l}'. P. B. Rau: | have given reply in full in my answer to the main
question: I gave three reasons, and one of them was to have an aldérna-
tive means of communication for the East Indian Railway stations with the
docks and Calcutta.

~ Dr. Ziauddin Ahmad: I did pot follow the answer to port (c)—wl
the sinking is due to defective construction. port (¢)--whether

Mr. P. R. Rau: No.

Dr. Zisaddin Abmad: It is admitted that there has beeh dnmnér
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Mr. P. R. Rau: Yes: I said that there has been sinking in this purti-
«cular case as has been the case with practically every construction.

Dr. Ziauddin Ahmad: Does the Honouruble Member mean to say that
-every building in the whole of India i8 now sinking?

Mr. P. R. Rau: I think, Sir, I had better repeat my reply: 1 said:

‘“No part of the bridge itself has begun to sink, but there have been from time
to time sinkini of the truck and slips in the embankment on the approaches to the
bridge, which have been caused by heavy and continuous rainfall on the earthbanks
due to the fact that théy have not yet had t‘me to consolidate properly. As such
defecta develop in similar circumstances even on railways thst have long been in
existence, it is not surprising that there has been such trouble in the case of the
-Calcutta chord ra‘lway, especially as the approach banks are of comsiderable height
and the local earth, of which they are made, is not of very good quality.”

Dr. Zisuddin Ahmad: Were not all these things foreseen before fiual
‘sanction was given to the scheme? The Railway Board knew the
rondition of the ground, and these things should have béém foressen. Why
did they not do it? I want an answer.

Mr. P. R. Rau: 8o far us I am aware, 8Sir, these are matters of ordinary
-occurrence in railway lines before comsolidation.

Mr. 8. O. Mitra: Which cannot be provided against, is that so®
Mr. P. BR. Rau: Quite so.

Dr. Ziauddin Ahmed: Do you admit that these 24 crores ¢t rupees have
been wasted for the purpose of an experiment ?

(No reply.)

RUNNING OF ORRTAIN ENGINES OVER THB RAnS IN OBRTAIN DIvisioNs
or THE EasT INDIAX Ramway.

1078. *Mr. 8. O. Mitra: (a) Tr it a fact that the rails between Moghal-
sarai and Howrah arc over 90 Ibs. nnd in some places over 115 lbe. ?

(b) Is it a fact that the replacement of rails by 115 i
due to the heavy XB and XC (':ngines? ey fbs. and above is

(c) Is it a fact that the XC, XD and XE engines are not allowe »
run over the railz in the Howrah, Allahabad, Lﬁ?know ando ;lolgéﬁ;d

Divisions of the Fast Tndian Railway ? 1f so, will Government ploass state
the reasons for such prohibition ? '

Mr. P. R. Rau: (a) 115 Ibs. and 90 lbs. rnils have been ~
standard sections for the main lines of the Fast Indian u}l{z‘t&i"n &‘h}:
rails heavier than 115 Ibs. have becn laid on this Railway. ’

(b) No. Both form part of the same scheme to increase efficiency .
¢ €NCy alk
reduce expendlturq of operation by the introduction of heavier txl-nin :‘k:::lol
necessituting heavier locomotives and heavier rails,

.. o) No. XC, XD and XE class can rum over the main

aowrsd, Alahsbed, Lucknow and Morsdabad Divisions mbjootlhlo t:ﬁ?:
$ions of speed over certain sections where the old sections of eail lighter
than 90 Mbs. and 115 lbs. wre st} in the teack.
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Mr. S. C. Mitra: Is not the Honourable Memver aware shat during
the lust twelve months there have been more than three accidents in t.hm
part of the East Indian Railway, some of which were attributed to political
reasons but, later on, it was found that these accidents were due to
defect in the track itself? ‘

Mr. P. B. Rau: I am not aware of any accident that was due to
running of heavier locomotives.

Dr. Zisuddin Ahmad: Will the Honourable Member admit that they
tirst purchased engines which later on were found to be unsuitable for this
track? Then thev spent money in altering bridges, tracks and engine
sheds. :

Mr. P. R. Rau: I shall have to turn up ancient records to give a
reply. I am not aware of it .from my personal knowledge. -

Dr. Ziauddin Ahmad: Will the Honourable Member do it now? He
has come to know of it.

(No reply.)

MANUFACTURE BY JAPAN OF MARBLE TiLES nmnﬁw LoRD MAHABIR'S
PORTRAIT.

1079. *Mr. Lalchand Navalrai: (a) Do Government know that Japan
manufactures and exports marble tiles bearing Lord Mahabir's portrait?

{(b) Are Government aware that the Jain community in India worships
Lord Mahabir, and that their Tirithankaras’ portraits have never been
placed in the market before? :

(c) Have Government received a representation from the Jubbulpur
Jain community protesting agsinst such manufacture and import into
India?

(d) Are Government aware that the Jain community’s religious feelings
are likely to be offended by the aforesaid act of Japan, and do Govern-
ment propose to take suitable steps to see that Japan desists from export-
ing such tiles? If not, why not?

The Honourable 8ir Joseph Bhore: (a) Enquiries made by the Govern-
ment of India go to show that occasional consignments of porcelain tiles
bearing a degign representing Lord Mahabir have been imported at
Bombay and more recently at Calcutta. It is understond. however, that
importations at these ports have now ceased.

(b) and (c). Government have received representations to this effect
from the Jain communitv at various places in India but none so far from .
Jubbulpur.

(d: The necessity for action does not now exist.

EarEcrs OF THE RECOMMENDATIONS OF THE RETRENCHMENT COMMITTER OF
THE »Govmm o Inp1s ox THE NORTH-WEsT FRONTIER PROVINOE. ™

1080. *Mr. B. Dae: (a) Wili Government be. plessath to,state if the re.. -
commgndst-ions of the Retrenchment Committee of the Government of
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India are in any way binding on the superior services of the North-West
Frontier Province ?
(b) Was it not the geucral procedure that no officer should be given

extensions 7

The Honourable 8ir George Schuster: (s) As the Retrenchment
Committee was a purely advisory body its recommendations are not binding
on any Government. The Committee’s recommendations with regard to
provincial heads of expenditure were, however, communicated to the
Government of the North-West Frontier Province.

(b) The general procedure with regard to the grant of extensions is
stated in Chapter IX of the Fundamental Rules, a copy of which is available
in the Library of the House. No special instructions were issued on this
subject in connection with the retrenchment campaign.

: |
RETRANBFER OF BENGAL DETENUS AND OTHER PRISONEES IN MADRAS
T0 BENGAL.

1081. *Mr. K. P. Thampan: (a) Has the attention of Govomment
been drawn to the statement made by the Crown Prosecutor, Madras, in
the conspiracy case now pending before the Special Magistrate, that it was
*‘by coming into contact with the aforesaid Bengal detenus the accused
imbibed the cult of violence and terrorism’’?

(t) Do Government proposc t consider the desirability of retransferring
all the Bengal detenus and other prisoners to Bengal and stop the practice.
of sending such prisoners to Madras? If not, why not?

The ﬁonomblo 8ir Harry Haig: (a) Yes.

(b) It bas been found practicable to transfer the Ben 8

. tate
Prisoners from the Madras Presidency, but the question of makig:; bett r
arrangements for their segregation is under consideration.

Mr. K. P. Thampan: May I know, Sir, whether there i
. . . ¥ N ls .l‘
vince, besides Madras, to which Bengal detenus and prieonersa:r{; :g:l:r? P

The Honourable Sir Harry Haig: Yes. Sir: it has | 5
to ask a number of Local Governments to aécepta:hégg up!f'losl:»‘rlxgr:( sems

Mr. X. P. Thampan: Are not Government i
murder of t~_hg late Mr. Ash, the Collector of Tinn::;;: inthlgB mtli:? hﬂ:
been no political murder in the Madras Presidency®  Will the ’l;l’onof;ab]
Mpmber,_ therefore, regliae, that in the interest of law and order am;
v}:v.nth 8 view to preserving a peaceful atmosphere in that Presidenc\" it i
righlv desirable that these Bengal detenus are not sent, to Madras e

ix::’it.Btn sm']nd tthe Bengal prisoners to Madras, but, in the exj
- Jenaal, 1t 18 very necessary that these rie;on rs .

from the Bengal Pl:esidency, and we therefml')e. haio t:hould e peemoved

Governmente to assimt the Governmefft of Bengal in i-aki

rriﬂ()nnm, ] n}‘l t'-harge of @hese

.

Mr. X. P. Tham Pm Have the Gav .
. . xavernment of India )
(Saverniment & Madras and ascertain their opinion innthismo??”k the

n 2
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The Bunourable Sir Harry Haig: The Madras Government would nc
donbt Lo very glad to be relieved of the charge. It is not a charge whloy
anv l.ocal Government is anxious &. gccept, bqt I tx:ust t:hat it may
be possible to make arrangements for their segregation which will prevent »
repotition of these incidents.

Mr. Lalchand Navalrai: Is it not a fact that these detenus are really
imbibing the “cult of violence in Madras ?

The Honourable Sir Harry Haig: Imbibing or disseminating?
Mr. Lalchand Navalral: I mean disseminating.
The Honourable Sir Harry Haig: I think, 8ir, generally speaking, that

is our information.

Mr. Lalchand Navalrai: May T know if their tranafer to other Local
Governments will be welcomed on that account, because there also thesa
detenus may create similar trouble ?

Ths Honourable Sir Harry Haig: No. Sir; I have explained that no
Local Guvernment welcomes these prisoners.

Mr. Lalchand Navalrai: Then. how is it that this difficulty in Madras

in goinz *o he met with?

The Honourable Sir Harry Haig: I said. Sir. that I hope it will ba

possible to make more effective arrangements in Madras for their segre-
-gation.

[ ]
Mr. Lalchand Navalrai: And not to send them to the Andamans ?

The Honourable Sir Harry Haig: Well. Sir, hitherto our policy has been
only to send convicted prisoners to the Andamans.

AMENDMENT OoF SECTIONS 31 AND 32 oF THE INDIAN INOOME-TAX AOT.

1082. *Seth Hali Ahdoola Haroon: (a) Will Government be nleased to
state swhether the Central Board of Revenue have received anv representa-
tiors from merchants in Karachi rezarding the amendment of section o
of the Tndian Tncome-tax Act. 1932, and whether in renly to one of thesa
reprecsentations Government stated that section 32 would be amended when
a general amendment of the Act was undertaken? ¥ the reply be in the

affirraative. will Government be pleased to state when they propose to
amend the Act?

(hy Will Giovernment be pleased to state if anv representations have
beon made to themm bv merchants in Karachi, sueggesting that the term
“‘acacagment’’ mav be defined? Tf the replv be in the affrmative, will
Goverinmnent be pleased to state when it is proposed to take action i this
dircetion? e

The Honourable Sir George Schuster: (a) The Central Board of Revenue
received a representation from a firm of merchants in Karachi in November,
1881, suggesting amendments of sections 81 and 82 of the Indian Incoma.tesr
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Act s0 8s to remove a possibility that existed of appeals under the latter
section against orders under the former section being time-barred before
the orders had reached the party concerned. An amendment of the Aot
designed to sccure this object was made by section 14 of the Indian Income-
tax (Second Amendment) Act, 1938, which became lsw last September.

(b) Such a representation has been received. The Central Board of
Revenue pointed out in reply that it would be impossible to remove the
difficulties that arise out of the definition of the term °‘ assessee '’ in the
Act and the use of cognate terms in different sections, except at a time
when u radical overhauling of the Act was undertaken. I am not in &
position to say that the Government can contemplate any such radical
overhaul of the Act at an early date.

PUBLIOATION OF THE INDIAX FINANRCE (SUPPLEMENTARY AND EXTENDING)
Aor, 1931, 1N SixDHI.

1083. *8eth Haji Abdoola Haroon: Will Government be pleased to state
whether the Indian Finance (Supplementary and Extending; Aect, 1931,
was published 1n Sindhi snd if so, when?

The Horourable Sir Brojendra Mitter: The Indian Finance (S8upple-
mentury and Extending) Act, 1981, was published in Sindbi in Part IV of
the Sind Official Gazette, dated the 17th December, 1931,

ASSESSMENT OF INOOME-TAX IN KaracHI.

1084. *Seth Haji Abdoola Haroon: Will Governinent be pleased to
state if it is n fact that for the assessment vears 1931-32 and 1932-88, the
Income-ta< Otficer, B. Division, Karachi. has assumed for the purpose of
income-tax assessment his own figures of turnover instead of those shcwn
by the tiooks of the taxpavers speciallv in cases in which registration was
sought by the assessees? If the reply be in the affirmative, will Govern-
ment be pleaged to obtain and lay on the Assembly table a list showing
the number of assessments for each year separately?

The Honourable 8ir George Schuster: The reply to the first part of the
question is in the negative: the Income-tax Officer has only framed his
own estimate of the profit on turnover when the accounts submitted were
so incomplete or unreliable that they could not be accepted for the pur-
pose. The second part of the question does not arise.

RuMourep ArmEst or EigrT Persoxs or THR BuaTi TRiBaL COUNTRY
AT JACOBABAD.

1085. *8ath Hafi Abdoola Haroon: (a) Are Government nware that it is
rumoured that recently Nawah Mahrab Khan of Dera Bugti (Baluchistan)
in consultation with the Political Agent, Sibi, got arrested eight persons
belonging to Bugti tribal country, including Wadero Tanuai  Khan at
Jacobahed (Sind). without anv definite reason? Tf so. will Government
be pleased to state whether this is correct?

(b) Is it a fact that these persons were detained in jail for no fault,
and the next day, the Deputv Commissioner, Jacobabad, found them
fanocent and released them on the condition that they would go to Jhat
Pat (Baluchistan) with the Assistant Political Officer. Nasirabad. for
recordine their stataments there?
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(c) Is it a fact that in compliance with the order of the Deputy Co;n
missioner, Jacobabad, the above -eight persons went to Jhat DPat
(Baluchistan) from where they were brought to Nasirabad and interned
there for various periods at the instigation of Nawab Mahrab Khan Bugti?

(d) Ts it a fact that later on these persons were found innocent, and the
Assistant Political Officer, Nasirabad, released them?

(e) If the replies to parts (a), (b). (c) and (d) above be in the affirmative,
will Government be pleased to state on what authority and under what rule
-thege persons were arrested ?

Mr. H. A. F. Metcalfe: (1), (b). (¢) aud (d). The facts of the case,
to which the Honourable Member apparently alludes, are reported to be as
follows: Tangi Khan with several followers entered British India from
Bugti tribal territory and having been found wandering in Sindh without
visible means of subsistence were arrested by the Jacobabad police, who
suspected them of an intention to commit offences. The Assistant Poli-
tical Agent, Nasirabad Sub-Division of the Sibi District, happened to be
in Jacobabad at the time and hearing of the arrest he suggested to the
Deputy Commissioner that Tangi Khan and his companions should be re-
leased and permitted to accompany him to his headquarters in order that
he might arrange for their repatriation to their own country. The District
Authorities agreed and Tangi Khan and his companions were released and
subsequently returned of their own free will to Bugti tribal territorv in
order to make their peace with their Tumandar.

{e) Does not arise.

IMPRISONMENT O0F WaADERO BaHLEL KHAN AND WaADERO Druisax KHax,
Muxsrs  or Dzra Buati (BALUCHISTAN).

1086. *Seth Haji Abdoola Haroon: (a) Will Government he pleased to
state if it is a fact that Wadero Bahlel Khan and Wadero Dilijan Khan.
Mukadams, who represent two-third of a thousand people each, desired to
leave their beloved country—Dera Bugti (Baluchiston)}—recently on account
of unbearable tyrannies at the hands of Nawab Bugti in order to secure pro-
tection in.Sind under British rule., hut that thev were induced and misled
by the Nawab’s men at his instigation, and brought to Quetta where in
eensultation with the Political Agent, Sibi, ther were hand-cuffed and
brought to Sibi Jail, where these unfortunate persons are still in prison?

(b) If the reply to part (a) above be in the affirmative, will Government
be pleased to state whether any prosecution took place before their
imprisonment and, if so, what was the charge against them?

(c) Is it a fact that a petition on this subject signed by three head
persons and dated the 18th September, 1983, was received by the Honour-
able the Agent to the Governor General, Quetta and Chief Commissioner
i Baluchistan ?

(d) 1f the reply to part (c) above be in the affirmative, will Government
he pleased to state whether the facts alleged in the petition are correct?

(¢) Will Government be pleased to state, whether they intend to lcok
into their casc and release the above persons if they are found innocent?

Mr. H. A. ¥. Metealte: (a) and (b). Bahlel Khan and Dilijan Khaa
were arrested in Quetta, because they were found to be attempting to inter-
[ere with the settlement of inter-trihal cases on the ogccasion of the Mari-



QUESTIONS AND ANSWERS, 1967

Bugti Joint Jirga. This conduct was considered by the local authorities
calculated not only to promote ill-feeling between these two tribes but
also to cause breaches of the peace and these two persons were therefore
called on to furnish security for their future good behaviour. They are
.still in custody pending their furnishing such security.

(c) and (d). Government have no information.

(e) On the fucts before them Government do not consider that any fur-
ther enquiry is necessory.

RECRUITMENT TO THE SUPERIOR RAILWAY SEBVIOES AFTER THE
CONSTITUTION OF THE STATUTORY RAILWAY BOARD.

1087. *Mr, Gaya Prasad 8ingh: (a) Wijll Government be pleased to
stute whethcr under the proposed conmstitution of the Statutory Railway
Board recruitment to the Superior Railway Services will continue as at
present by the Public Service Commission? '

(b) Will Government please also state whether the present undertaking
whereby 73 per cent. recruitment to such services, including that on the
.Company-managed Railways, is made from among Indians, will be binding
on the new Railway Board ?

The Honourable 8ir Joseph Bhore: Neither of these questions is
;;mciﬁcally dealt with in the sketch proposals for the future administration

Indian Railways, though a recommendation is made that the Publis
Bervice Commission should be consulted in regard to the framing of rules
to regulate recruitment of the Superior Railway Services. As far as I can
see t}:ere is no reason whatever to anticipate that the percentage of Indian
recruitment will he reduced in consequence of the constitution of a Statutory
Railway Authority.

ABSENOE OF WAITING RooMS AT RAJGHAT Stamion, East INDIAN
RamLway.

1088. *Rai Bahadur Kunwar Raghubir 8ingh: (g) Will Government be
Pleascd to state if they are aware that Rajghat station (East Indian
Railway) is visited by lakhs of pilgrims and that there is no waiting room
'there for firat or ascond or intermediate class passengers?

. (b) Are Government ‘aware that great inconvenience is caused to
“pilgrims on that account? .

. Mr. P. R. Rau: The information is being obtained from the Railway
Administration concerned and a reply will be laid on the table in due
oeourse. ’

R AumoxbrATmuoanmananmmAmm.

1089. *Rai Bahadur Kunwar Raghubir Singh: (a) Are Government
aware that there is no through passenger train from Delhi fo Allahabad?

(b Are Government aware that the present time-table of the East
.Lndmn? Railway, 48 unpopular for abrupt discontinuance of several passenger

(¢) Do Government pro to restore the ol ins i
s rompetivions pose e old trains in view of motor
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. Mz P. R. Rau: So far as I know there are four trains each way carrying
pasgengers which run through from Delhi to Allahabad and further; but
these are either mail or express trains and possibly ray Honourable friend
is referring to trains which stop at every station. I am making enquiriea
on this point and the points raised in parts (b) and (c) of the question from
the Agent, East Indian Railway, and will place a further reply on the table
in due course.

Dr. Ziauddin Ahmad: There are at least two passenger trains running
throughout the line, and there is break of service at important junctions
like Tundla, Lucknow, Cawnpore and Allahabad. The question is whether
it will not b= convenient if one passenger train is rur direet without bréake
anj another passenger train with breaks as at present to suit local traffie.

Mr. P. BR. Rau: I shall convey my Honourable friend’s suggestion to
the Agent of the East Indian Railway.

CONTRIBUTORY PROVIDENT FUXD IN CURRENCY OFFIOES.

1090. *Mr. Lalchand Navalrai: (a) Will Government be pleased to state
whether the Controller of the Currency had issued any circular regarding
the Contributory Provident Fund to the Currency Associations, inviting
their views on it?

(b) Was the scheme approved by the Associutions of the Currency
employees ?

(¢} Why bas it not been given effect to?

(d) Is it a fact that this question has been before Government for
consideration for over eleven years? If so, how long do Government still
intend to keep this question pending?

(¢) 1s it a fact that the Currency Offices Union has been informed that
the Government of India have decided to drop the question for the time

ing as the Union is not willing to adopt it unless it is substantially
amended ? If so, do Government intend to amend the scheme as pro-
posed by the Union ?

The Honourable Sir George Schuster: With your permission, Sir, I will
deal with questions Noe. 1090 and 1091 together.

Enquiry is being made from the Controller of the Currency. The inform-
ation will be laid on the table of the House as soon as it is available.

Mr. Lalchand Mavalrai: May I know whether the report will be sub-
mitted soon, or will it take an undue time?

The Honourable Sir George Schuster: I have told my Honourable friend

that the informnation wil! be laid on the table as soon as it is available. -«
Mr. Laichand Navalrai: Thank you

CorrriBuTORY PROVIDENT FUNDd IN Cummmwoy Ormoxs.

t1091. *Mr. Lalchand Navalrai: (s) Will Government be pleased to state
whether the Currency Offices staff was consulted when the ichermm
proposed by the Contmller of the Currency was introduced in 19197

tFor answe- to this auestion, sec answer to question No. 1000.
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(b) Was the Cwrency Offices staff consulted and did they agree to
‘ncoept the revised scales in 1924? If not, why were they introduced
without the approval of the staff Associations?

(c) Is it the policy of Government to consult and to act according t«
the wishes of the staff whenever they have to introduce any changes? If
not, whfy are Government not giving immediate eflect to the proposed
“scheame

’ |
CoMPLAINTS AGAINST THE JODHPUR RaILWAY.

. 1092, *Mr. Lalchand Navalrai ;: (a) Are Government aware that the
Jodbpur Railway line between Hyderabad (Sind) and Marwar has been
in existence for the last two decades and u lLalf?

(b) Are Government aware that a large number of passengess to
Kathiawar, Gujrat and Bombay travel over this line throughout the year,
more particularly during the monsoon ?

(¢) Are Government aware of the high percentage of profit derived by
this Railway?

(d) Will Government please state why higher fares are charged on this
Railway than on the North Western and Bombay, Baroda and Central
India Railways?

(¢) Are Government aware that passengers have made frequent com-
plaints to the Jodhpur Railway authorities about the very narrow size
of latrines provided in the third class carriages? If so, have the authorities
made any attempt to make improvements ?

(f) Is it not a fact that other Railways—either private-owned or State-
owned—have advanced with the times and are Government aware that the
.Jodhpur Railway has made very little progrees in the matter of acoom-
modation and servioe ?

(9) Do Government propose to use their influence to see that this
Btate Railway is conducted on the same principle as other Railways?

(h) What are the conditious and terms of agreements between Govern-
ment and this Railway ?

(1) What kind of control do Government possess over this Railway? If
none, are Government prepared to take immediate steps to do so?

Mr. P. R, Rau: (a) The line between Hyderabad (Siud) and Marwar
was opened for traffic in December, 1900. .

(b) The statistics available do not give this infonnation, but 1 am quite
prepared to take the Honourable Member's word for it.

(c) The net earnings of 1982-88 represented about 68 per ceut. of the
total capital at charge

(d) to (i). The Railway is worked by the Jodhpur Durbar, and is
owned by it ‘except for 4 small portion outside the limits of the State which
though not owned by it is worked as an integral part of the system.
The Government of India do not interfere with its management.

Mr. M. Maswood Ahmad: Is there any private-owned railway in the
eountry ? , :
Mr. P. R. Raui: It in cwned by the Jodhpur Durbar. Tt is a State.

Mr. M. Maswood Ahmad: 6o there is no private-owned railway?
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Mr P. R. Rau: It is private so far as the Government of India are
concerned.

Mr Lalchand Navalrai: In view of the coming Federal Constitution
in which the States alsc ar: going to join, is it very difficult for the
Government to draw the attention of the Jodhpur Durbar to fall in with
the times snd carrv on their business ir the railway just as anv State
Raoilway does?

Mr. P. R. Rau: [ do not think that that is part of the business of
the Railwav Department.

Mr, Lalchand Navalrai: I did not follow the answer.

Mr. P. R, Rau: I do not think that that is part of the business of
the Railway Department.

Mr, Lalchand Navalrai: That is throwing the burden on some other
Department.

$1093.*

s
[}

APPOINTMENT OF MUSLIMS TO THE INDIAN SERVIOE OF ENGINEHRS IN THE
UNTTED PROVINCES.

1094. *Khan Bahadur Haji Wajiheddin: (a) Is it a fact that the total
sanctioned cadre of the Indian Service of Engineers in the United
Provinoes is 70?

(b) Is it a fact that there are three vacancies in the cadre in the grade
of Assistant Executive Engineers?

(c) Is it a fact that Mr. A, T. Bravbrooke is retiring in November,
1933 and that Mr. J. 8. Lee has taken leave preparatory to retirement
and that Mr. 8. F. Bett has been transferred to the Delhi Circle?

(d) 1s it a fact that {here are only three Muslims in the Indian Service
of Engineers in the Uunited Provinces?

(e) Is it a fact that no Muslim has been promoted from the Provincial
Service of Envineers to the Indian Servieo of Engineers since the time
the United Provinces Engineering Service wus instituted ?

(f) Is it not a fact that qualified Mussalmans with approved service
are available in the department and ouisida’

(9) When do Government propose to fill up the vacancies referred to
m part (c)?

(h) Do Government propose to comsider the claims of Mussalmans a$
the time of new appointments?

The Honourable Sir Frank Noyce: (1) Yes.
(b) Yes.

N lem question was diullmn;l.‘

— v
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(c) Bo far as Messrs. A. T. Braybrooke and 5. F. Bett are concerned,
‘the reply is in the affirmative. Mr. J. 8. 8. Lee has been granted leave
for one year with effect from the 5th October, 1933, but the Government
of India are not aware whether this leave is preparatory to retirement
or not.

(d) Yes.

(e) Yee.

(/) (g) and (h). These questions do not arise at present, as the
Government of India have decided, with the approval of the Becretary
of State, to suspend further recruitment to the Indian Service of Engi-
neers, either by promotion from Provincial Engineering Services or by
open ocompetition, pending a decision on the recommendation of the
Services Sub-Committee of the Indian Round Table Conference that the
Irrigation Branch of the Service should be provincialised.

DIFFIOULTIES OF THE STAFY OF THE CENTRAL PuBLICATION BRANCH DUE
10 IT8 TRANSFER TO DELAT.

1095. *Mr. 8. O. Mitra: (a) Will the Honourable Member in charge
of the Department of Industries and Labour kindly refer to his reply
to part (c) of my starred question, No. 166, dated the 29th August, 1933,
regarding the difficulties of the staff of the Central Publication Branch
due to its transfer to Delhi, and be pleased to explain more fully what he
means by saying that the transfer of the Central Publication Branch,
“‘is serving its purpose’’?

(b) With reference to part (b) of the reply to my etarred question
referred to above, will Government be pleased to state what are the other
considerations than those mentioned in my question that influenced the
decision of the Standing Finance Committee in favour of the transfer™

(c¢) Will Government be pleased to state the specific advantages that
are expected to accrue from the tranpsfer?

The Honourable Sir Frank Noyce: (a) The phrase '‘is serving its pur-
pose weans thut the objects underlying the transfer of the Centrsl
Pubiication Branch to Delhi are being achieved.

(b) and (¢). The attention of the Honourable Member i» invited to
prges 492—491 of the proceedings of the Standing Finance Committee
dated the 18th February, 1932 (Volumme XI. No. 17). which set out clearly
the cousiderations which led to, and the advantages which would secrue
from, the transfer of the Branch.

STOOK-TAKNG OF PUBLICATIONS IN THE CENTRAL PUuBLICATION BRAXNCH.

1086. *Mr. 8. O. Mitra: (a) Will Government be pleased to state
whether it is a fact that arrangements and counting of stock of publications
received from Calcutta to Delhi at the time of the transfer of the Central
Publication . Branch to Delhi were entrusted to the Officiating
Assistant Manager of Publications? Is it not o fact that the
Controller of Printing and Stationery with his Deputy personally super-
vised arrangements for store for some months?

(b) With reference to the reply to part (d) of n.y starred questica
No. 168 of the 20th August, 1983, will Government flease state whether
the closing and opening balances of the stock of various publications
tallied in every case? If not. in how many cases of publications wure
-disrrepancies detected ?
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(¢) What is the total value of the publications in regard to which dis-
- erepancies in relation to opening and closing balances were disclosed?

(d) What are the titles of the publications about which such discre-
‘pancies occurred?

(e) How is it proposed to reconcile the discrepancies?

The Honourable Sir Frank Noyce: (a) The work was under the controlt
_of the Officiating Assistant Manager at Delhi. During the months of May
and June the Controller of Printing and Stationery with his Deputy visited
‘the Branch and watched the progress of work, expediting it and ziving
instructions where necessary.

(b) to (6). The work of reconciling the opening and closing balances
is still in progress and the necessary information regarding discrepancies is
not available at present. Government have not yet considered how the
auestion of reconciling of discrepancies will be treated.

LEDGER AND STOCK FIGUuRES OF THE CENTRAL PUBLICATION BRANCH.

1097. *Mr. S. C. Mitra: (a) With reference to the reply to part (e)
of my starred question No. 168, dated the 29th August, 1933, will
Government be pleased to state whether the work of reconciliation between
ledger and stock figures has been completed? If not, when is it expected
-0 be completed ?

(b) Is it a fact that a considerable number of men on a daily wage
basis were recruited at Delhi, when the Central Publication Branch was

m the process of fransfer, for the purpose of arrangement of stock? It
50, how many men were recruited for the purpose?

The Honourable Sir Frank Noyce: (a) The attention of the Honourable
Member is drawn to the reply given by me today to parts (b) to (e) of
his starred question No. 1096. Tt is not possible to forecast with any
degree of accuracv when the work will be completed but it may take
zbout two months.

(b) A statement giving the required information is laid on the table.

showing the number of men engaged for the purpose of arrangement of stock when
WCMMMBN:Q-,J» was in the process of tranafer from October 1932 to Maroh
7933.

-

Record | ! )
- Counters. | Supp)iol:lund + Labourers. Total.

| Duftries.
' i

Ooctber, 1932 ! 3 s 1
November, 1932 oot 5 5 1n
December, 1932 e 1 17 33
Fanuary, 1933 7 21 ) a
February, 1933 - 7 3 32 72
March, 1933 . . . 1 “ 2 : B | w
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QUARTERS ALLOTTED TO THB STAFF OF THE CENTRAL PUBLICATION
BRANOCH.

1093. *Mr. S. O. Mitra: (a) With reference to the reply to part (%)
of my starred question No. 168, dated the 20th August, 1933 and also
to part (a) of my starred question No. 169 of that date, regarding the
residential accommodation allotted to the staff of the Central ullication
Branch, will Government be pleased to state whether it is a fact that the
Public Works Department reported to the Department some time in July
last that the quarters had outlasted their utility?

(b) I so, why have quarters that have outlasted their utility been
allotted to the staff of the Central Publication Branch?

(c) Are full assessed rents being realised from the occupants?
(d) Do Government propose to allot some of the quarters now under
construction to the staff nf the Central Publication Branch?

The Honoarable Sir Frank Noyce: (a) No. 'The Public Works Depart-
ment expressed the opinion in Julv last that the quarters had lasted longer
than would ordinarily be expected of temporary buildinzs. They are
admittedly in bad condition; but they are still useful, and are in demand.

(b) Does not arise.

(c) Yes, subject to the usual limitation of ten per cent. of emolumentx.

I may add that as these quarters were built inexpensively, their rents are
low.

i) No. The new quarters under construction are in New Delhi and
arc intended primarily for Government servants working in New Delhi.

They will not ordinarilv be allotted to the staff of the Central Publication
Branch so long as it is located in Old Delhi.

DISPOSAL OF CERTAIN PUBLICATIONS AS WASTE PAPER ON THE EVE OF THE
TRANSFER OF THE CENTRAL PUBLICATION BRANCH TO DELHI.

1099. *Mr. 8. O. Mitra: (a) With reference to the reply to my starred
question No. 180, dated the 30th August, 1933, regarding the disposal
of certain publications as waste paper on the eve of the transfer of the
Central Publication Branch to Delbi, will Government be pleased to state

the approximate amount of space released by the disposal of publications
as waste paper?

(b) Ts it a fact that the work of weeding of the stock of publications

was undertake® only a few months before the commencement of the
transfer?

(¢) Are Government aware that when the Stores. Printing and
Btationery Retrenchment Committee paid a visit to the Central Publi.
cation Branch in Calentta, huge lots of publieations to be disposad of as

waste paper were piled up in the corridors and verandahs of the offies
premises? If 8o, why?

(D Te it a fart that sincle storeved racks have heen installed in tho
Delhi office of the Central Publication Branch?

(a) Ts it a fact that in the Calcutta office double-storeved racke existed
for the storage of publications ?

(N If the reply to part (e) be in the affirmative, how do Governiment
compare the storage acoommodation available in Delhi with that of Cnlentta

ar referred to by Qovernment in their reply to part (k) of my unstarred
question No. 58, dated the 18th September, 1983?
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The Honourable Sir Frank Noyce: (a) It is not possible to give the
information required as a large number of publications disposed of as
waste paper were stored in corridors and other places.

v (b) No.  The weeding of stocks of old publications is carried on through-
out the vear.

~ (¢) Yes. The publications in question were stacked in the corridors:
and verandahs pending removal by the waste paper contractor.

(d) and (e). Yes.

(f) The floor area of the Delhi building is approximately three times
greater than that of Calcutta, while the storage capacity of the racks is
98,400 cubic feet against about 65,000 cubic feet in Calcutta.

LACK OF AcCCOMMODATION FOR OrricE Rooms oF TEE CENTRAL
PuBLICATION BRANCH.

1100. *Mr. S. 0. Mitra: (a) Are Government aware that the Delhi office
of the Central Publication Branch lacks suitable accommodation for office
rooms ?

(b) Are Government aware that the staff of the office have been kept
huddled together in small apartments for want of accommodation? Will
Government be pleased to state how many men are working in the room
in which the General Publishing and Type sections, etc., of the office exist?
What is the amount of floor space of the room? How many tables and
chairs are there in the room? What is the amount of floor space covered
by those tables? What is the amount of space covered by other furniture,
vis.. almirahs, racks. etc.?

(c) Is there not a rule fixing the minimum space to be provided for
each clerk and heads of sections? If so, has the rule been observed in the
cases of the above sections of the office? If not, why not?

(d) Are Government aware that the Accounts and Cash sections of the
office of the Central Publication Branch suffer from congestion?

(e) Are Government aware that the apartment in which the Cash
Section is located is unsafe ?

(N Are Government aware that the Cash Section cannot be suitably
located for want of rooms surrounded by closed walls?

(9) Will Government be pleased to state whether the problem of want
of space in Calcutta has been solved in Delhi? -

The Honourable Sir Frank Noyce: (a) Ample :ccommodation existe for
office rooms. .
. (b) No. 17 men including two Record Suppliers arc working in the
room in question which has 1,057 square feet floor space. There are 18
tables and chairs for the men and the area occupied by the tables is
approximately 240 square fect. The other furniture occupies approximatelv
84 square feet.

(¢) There is ne hard and fast rule fixing the minimum ¢ spece for
elerks and heads of sections. The space usually allowed ix 40 -quire
feet for a clerk and 84 square feet for a superintendent. The 1.t port

of the question does not arise.

, @, (9 and (N No.
() Yes. R
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ALLEGED PREPONDERANCE OF ANGLO-INDIAN O¥ricEs AT THE Hmap-

QUARTERS OFFICE OF THE CONTROLLER OF PRINTING AND STATIONERY.
1101. *Mr. 8. O. Mitra: Are Government aware of the cxistence of an
Anglo-Indian group at the Headquarters office of the Controller of Printing
and Btstionery? Is the Deputy Controller of the Headquarters office an
Anglo-Indian? s the Assistant Controller of Headquarters office an
Anglo-Indian? How many gazetted officers ure there in the Head-
quarters office of the Controller besides the Controller? 1s it a fact that

the present Manager of Publications is an Anglo-Indian?

The Honourable Sir Frank Noyce: The answer to the first part is in
the negative. The Deputy Controller is of non-Asiatic domicile; the
officiating Assistant Controller is an Anglo-Indian. These are the only
two gazetted officers in the Headquarters office besides the Controller.
The officiating Manuagcr of Publications is an Anglo-Indian.

A1LLEGED INEFFICIENCY OF STAFF OF THE CENTRAL PUBLICATION BRANCH.

1102. *Mr. S. 0. Mitra: (a) Is it a fact that the Manager of Publications
assumed charge of office in July last?

(b) Is it a fact that hc sent a report to the Controller of Printing and
Stationerv towards the end of July that the whole staff were inefficient ?

() If so. will Government please atate whether the question of the

general incfliciency of staff was ever reported to the Controller before by
anv of his predecessors?

. (d) Wh) was the permanent Manager of Publications? Did he ever
report to the Controller regarding the inefficiency of the staff> How could
the present Manager conclude that the whole staff were inefficient in the
course of one month?

(e) Is it & fact that the Controller has submitted a report to Govemn-
ment on tho basis of the Manager's report?

The Honourable Sir Frank Noyce: (a) Yes.

, (b) T understand that a report showing the need for a much higher
standard of efficiency from the staff of this Branch was submitted. bud
T am not aware exactly when it was sent

(r) T am not aware of any such reports, but unfavourable reports om
the inefficiency of the staff in this Branch were submitted to Government
by independent officers in 1928 and 1930.

(d) Mr. J. H. Golder was the permanent Manager. 8o far as I am
aware he made no report on the subject. The last part of the question
does not arise

(¢) The Controller har submitted a report to Government, but his
report was based on almost daily personal investigation in May ard June
1asb. ‘

GRADUATES IN THE CENTRAL PUBLICATION BRANCH.

. 1108. *Mr. 8. 0. Mitra: How manv graduates are there in the office of
the Central Publiaation Branch in the clerical grade? What are their
lengths of 7ervice? ) .

“'The Momourablg Sir Frapk Moyce: Eleven graduates are employed in
the dlerieal grades_(excluding Assistants and day extra employees) in the
Owvitral Publieation “Branch. . Their service varies from three monthes to
eight vears, S '



198 LEGISLATIVE ASSEMBLY. [21sT Novr. 1988.

OrricR ORDER ABOUT LEAVING STATION WITHOUT PREVIOUS PERMISSION
IN THE CENTRAL PUBLICATION BRANOCH.

1104, *Mr. 8. O. Mitra: (a) Is it a fact that the Manager of Publications-
has of late issued an office order to the effect that no one of the staff should
leave the station without previous permission ? :

(b) If so, will Government please refer to the 1ule that empowers the
Manager to issue such an order?

The Honourable Sir Frank Noyce: (a) Yes.

(b) There is no specific rule but it is a well established practice that
a Government servant must not leave his station without the permission
of his superior officer.

RaciaL DISCRIMINATION ON THE EAST INDIAN RAILWAY IN THE MATTER
OF APPOINTMENTS.

1105. *Mr. S. C. Mitra: (a) Is it a fact that in spite of the assurance .
given in reply to my starred question No. 201 (a) of 10th September, 1929,
racial discrimination is deliberately maintained o the East Indian Railway,
in the matter of appointments ?

(b) If the answer to nart (a) above be in the negative, will Govern-
ment please state the reasons for appointinz one European or Anglo-Indian
ex-apprentice of the Lillooah \Workshop (Fast Indian Railway) wbo com-
pleted his trsining on the 18th September, 1930, who passed in the Second
Division, and who had no qualifications of Train Examiner, ns Train
Examiner under the Divisional Superintendent, Howrah and what were
the grounds for not selecting his seniors who passed in the First Divisions
and who are still unemployed? Are Government prepared to take ateps
to replace him by an Indian from the waiting list aceording to seniority
and the division he passed from the Technical School? If not, why not?

(c) Is it a fact that one Furopean or Anglo-Indian ez-apprentice of the
Lillooah Workshop (East Indian Railway) who completed his training in
April, 1933, was appointed as a Train Examiner under the Divisional
Superintendent, Howrah, without even being called for interview along
with the other ex-apprentices who completed their trainine up to the year
1982, ignoring the claims of many seniors of 1929 and 1980, who passed
in the First Division?

_ (1) If the answer to part (¢) above be in the affirmative, will Govern-
ment please state why racial discrimination was made in appointing him
without even being called for interview? Are Government prevared to
put strictures without further delay, on the officers coneerned. to ston such

practice in future and to take necessary steps to replace him by an Indian
from the waiting list? If not, why not ? P ’

(ez-eflf :‘I)Je_ at:gtw:; to pa:tﬂ (c) above, be in the natg:ive, are Government
prepa institute an early inquiry into the ma d ecessary
steps? If pot, why not? v wnd teke o

.. (f) Is- it also a fact that 888 per oent. or Anglo-Indian ez-
qpprgn:?s of the ELiﬂognh Worh‘&h&p (East Indian Railway) hov:'.‘b::i,
appointed as Train Examiners un e Divisional Superintendent, Howrah

although better qualified Indians were available? out, Howrah,
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(g9) If the answer to part (f) pbove be in the sffirmative, will
«Government please state the reasons for gppainting 88'8 per cent. Europeans
<or Anglo-Indians in preference to many senior better qualified Indians?

(k) Do Government propose to appoint ez-apprentices of the Lillooah
Workshop (East Indian Railway) in all future cases, as Train Examiners
from the waiting list strictly according to seniority and the Divisions they

assed from the Technical 8chool without making any racial discrimination,
and issue orders to all Divisional Superintendents to this effeot without
further delay? If not, why not? o

Mr. P. R Rau: With your permission, S8ir, I propose to reply to
questions Nos. 1105 to 1110 together. I have called for certain information
and will lay a reply on the table in due course.

APPOINTMENT OF APPRENTICES OF THR LILLOOAH WORKSHOPS.

$1103 *Mr. 8. O. Mitra: (a) Is it a fact that the answer given in reply
to my unstarred question No. 22 (c) of 5th September, 1982, relahng to
the appointment of Lillooah apprentices, is not correct and that it is not
a fact that both of those two apprentices were sent back to the Lillooah
Workshop for unsatisfactory work and irregular attendance?

(b) Ts it also a fact that one of them was retained tbere for faithful
discharge of his duties and rezular attendance a week more after the strike
wag over? Is it,also a fact that he worked there daily for eight hours
including Sundays, Saturdays and public holidays?

(c) If the answer to parts (a) and (b) sbove be in $he affirmative, will
Government please state whether before appointing the Anglo-Indian [as
stated in answer to Mr. Bhuput Sinz's starred question No. 631 (b) of
4th March, 1982], they made any endeavour to select the Indian for the
poat? I not, why not? Are Gowernment prepared to appoint him as a
Train Examiner at the earliest opportunity and when the next vacanay
arises and issue orders to all Divisional Superiniendents to this effect
withcut delay? 1f not, why not?

() Will Government please state why racial discrimination was made

appointing the said unsuccesaful Anglo-Indian fo post who had &
galiggxtions of Train Examiner? o dor the pon .
(¢) 1f the answer to parts (a) and (b) above be in the nqutive.' are
Government prepared to make an early inquiry into the matter and take
mecessary steps? If not, why not?
APPOINTMENT OF APPRENTICES OF THE LiLLOOAR WoRKsHOPS.

$1107. *M~. 8. C. Mitra: will Government please supply the names of

A

ihose two men who are referred to in answer to my unstarred questiop

0.'22 (c) of the 5th September, 1982, with the following pacticulars:
(i) dates on which they were returned to shops, '
(ii) daily working hours, ' ‘
(iii) nnber of days worked overtime, and
(iv) date on which the strike was over?
If not. why not?

%formﬂ!o%q_u%.mmbp‘ﬁnl‘o.m
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APPOINTMENT OF APPRENTICES OF THE LILLOOAH WORKSHOPS AB
TRAIN EXAMINERS AND ELECTRICIANS.

+1108. *Mr S. O. Mitra: Will Government please state the numt?e'r of
vacancies which occurred in the grade of Train Examiners and Electricians
under the Divisional Superintendents, East Indian Railway, since Maroh,
1932, and the number of European, Anglo-Indian and Indian ez-apprentices-
of the East Indian Railway Workshop, Lillooah, taken in as such and
also the number of vacancies lying unfilled with the following particulars:

(1) name of the Division, and
(ii) designation of the post?
If not, why not?

APPOINTMENT OF APPRENTICES OF THE LiLLooAH WORKSHOPS.

41109. *Mr. S. 0. Mitra: Will Government pleasu state the number of
ez-apprentioes of the East Indian Railway Workshop, Lillooah, who nve
likely to be provided with suitable posts under the Chief Engineer, Chief
Operating Superintendent, Controller of Stores, Deputy Chief Mechanical
Engineers and Works Managers as referred to in answer to my starred
question No. 918 (d) of 7th November, 1932, with their names? Tf not,
why not? *

APPOINTMENT OF APPRENTIOES OF THE LiLiLooaR WORKSHOPS,

11110. *Mr. 8. O. Mitra: (a) With reference to the assurance given in
Teply to my starred question No. 918 (9) of 7th November, 1932, is it a fact
that ex-apprentices of the Lillooah Workshop (East Indian Railway) have
not been appointed as Train Examiners, under the Chief Operating Super-
.intendent in the Howrah Division from the waiting list ?

(b) If the answer to part (a) above be in the affirmative, will Govern-
ment please state the reasons for not selecting those senior ez-apprentices
of the Lillooah Workshop (East Indian Railway) of 1929 and 1930, and
who had passed in the First Divisions and who had prior claims to their
juniors who completed their training at later dates? What were the
grounds for selecting those four juniors (out of six) for the posts? Are
Government prepared to take steps to replace them by those seniors whe
passed in the First Divisions and who are still waiting? 1f not, why not?

(b) If the answer to part (a) above be in the negative, wil Govern-
ment please lay on the table a statement showing the names of those who
were appointed as Train Examiners under the Divisional Superintendent
(Operating Department), Howrah, this year, with the following particulars:

(i) dates of completion of their apprenticeship,
(ii) Division in which they passed from the Technical School, and
(iii) starting salaries?
Jf not, why not7'

tFor answer to this question, see answer to question No. 1106,
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RULES ABOUT TRAVELLING ALLOWANCE AND RAnLway FAREs FoR INDIAN
SOLDIERS GOING ON LEAVE.

1111.*Mr. B. V. Jadhav: (a) Will Government be pleased to lay on the
table of this House a copy of the rules about travelling allowance and rail-
way fares when Indian soldiers go on furlough or on leave for private affairs?

(b) Are Government aware that the Army Department allows only fare
for the journey to the home of the sepoy and that he bas to deposit with
his officer the amount of the return fare, and that a warrant entitling him
to get a third class ticket by an ordinary train is given him?

(c) Is he or is he not allowed to travel by mail train on paying the differ-
ence between the mail and ordinary train fares on his outward or return
journey !

(d) It the reply to part (¢) be in the affirmative, have Government enquir-
ed whether the railway authorities freely allow this change?

(e) If the reply to part (c) be in the negative, will Government please
state the reason why an Indian sepoy is not allowed to enjoy the same
concession which an ordinary non-military  passenger can claim and is
allowed to travel by a faster train by paying the difference in fares? .

(/) Do Government propose to enquire into the matter of the haragsment
which a non-commissioned officer of the 3/5 Maratha Light Infantry was
exposed to on the 80th September, 1933, at Kolhapur and Miraj stations of
the Madras and Southern Mahratta Railway ?

(9) Will Government be pleased to place on the table a copy of the
rules in force in India and in the United Kingdom with respect fo British
privates soldiers in the matter of railway fares and concessions when
going on furlough or any other leave? Are Governmnent prepared to state
.that there i8 no racial discrimination in this respeet? -

Mr. G. R. T. Tottenham: (a) A copy of the rules is placed in the
Library. '

(b) The procedure is not as stated. When proceeding on leave at their
own expense Indian soldiers are given an Indian Army form, which they
hand over to the railway booking clerk together with the sinle journey
fare. In exchange they receive an ordinary railway ticket for the outward
journey and a return journey voucher. When commencing the return
journey this voucher is exchanged for an ordinary railway ticket.

(c) No, but the concession referred to in the answer to part (b) is
gvailable by mail trains on certain railways. :

(d) Does not arise.

(¢) Because it is one of the conditions of the conceesgions.
() Government have no information of the incidens.

(9) A copy of the rules on the subject is placed on the table,

. The only respect in which there is a racial discrimination in the matter

of concessions when proceeding on furlough .is that the Indian soldier
receives free conveyance by rail when proceeding on furlough, ‘while the
British private does not. \ ‘

[

c2
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DiSaBILITY PENSIONS GRANTED TO NON-COMBATANTS.

1112, *Mr. B. V. Jadhav: (a) Will Government be pleased to place on
the table a copy of the rules under which disability pensiong are granted to
non-combatants when disability is contracted on field service?

(b) Will Government be pleased to infarm this House whether the pay
received by a non-combatant at the time when the disability was contracted
or the pay when he actually retires is taken into consideration when pension
18 granted? ) S

(c) Will Government be pleased to state whether under rule 289 o
pension regulations the amount of disability pension is calculated accord-
ing to the scale applicable to the combatants, and the relative rank of the
nmon-combatants i8 determined by the amount of the salary they are:
getting ? : T

(d) Will Government be pleased to state what disability pension should
be granted to A, B and C, who are drawing Rs, 30 per mensem when they
contract a disability of 50 per cent. but whose salary when they actually
retire is Rs. 155, 215 and 255 respectively ?

Mr. G. BR. T. Tottenham: (a) Disability pensions to non-combatants
are granted under paragraph 239 of the Pension Regulations and under
Chapter XXXVIII of the Civil Service Regulations. Copiea of thess
Regulations are in the Library.

(b) The attention of the Honourable Member is invited to part (e) of
starred question No. 591 which was answered on the 4th September, 1988.

(c) Yes, except that the relative rank of non-combatants is determined
by the amount of their pay and not their salary, which includes allowances.

(d) It i3 not possible to answer this question without knowing the
length of service and the average pay for the last three years of the persone-
concerned. Attention is, however, invited to the answer to starred question
No. 592 which was answered on the 4th September, 1988.

ALLEGATIONS BY CERTAIN DECK PASSENGERS AGAINST THE BrITIER
Inpia STEAM NavicaTion CoMPaxy.

1113. *Mr. Gaya Prasad Singh: (2) Have Government received o
statement [forwarded by nie signed by Sree Hari Row, Mrityunjays
Dispensary, Samal Kot. Madras and Southern Maliratta hailway,
East Godavari District, and 92 other deck passengers, who travelled to
Rangoon on or alout the 12th August last on the 8. 8. Ellenga (Biitish
India Steam Navigation Company), end returned in the first week of
September last on the Elephanta] in the course of which it is stated?—

*The deck passengers being mostly ilhterate are be'ng treated like dogs. m
were exposed to rain or huddled up in the undermost bottom «f the ship int

for the storing of goods’’ and also : “we had for each no adequate even o sit.
The officers of the ship showed no sympsthy. They are provided with sufic'ent
space for themselves and they do not mind the inhuman sufferings of third class

(b) Do Government propose to enquigﬁ into this matter and take
eflective steps to remedy this disgraceful state of affairs?
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The Honourable 8Sir Joseph Bhore: (a) Yes. .

‘Sf) Enquiries are being made from the local authorities and on recei
-of the information a reply will be laid on the table of the I:Iouse

- Mr. Gaya Prasad Bingh: May I know if it is intended to call for &
report from the gentleman whose address I have given in my question,’
because on the last occasion po inquiry was made from the persons who
were the sufferers? : ' ’

+

The Honcurable Sir Joseph Bhore: We shall consider whether that is
necessary or not after receiving the report from the quarter from which
I have called for information. -

Mr. B, Das: May I know if Bir Leslie Hudson who i8 on the Board
of the British India Steam Navigation: Company and who is presetit on the
floor of this House takes note of theee complainte that come very often
Lefore the House and tries to rectify them? .

Mr. President (The Honourable Sir Shanmukham Chetty): Questions
.can be addressed to an Honourable Member only in his capacity as &'
Member of this House.

Dr. Ziauddin Ahmad: If the information is laid on the table, will
we not be debarred from asking supplementary questions?

The Honourable Sir Joseph Bhore: Nothing that I know ever seems to
debar my Honourable friend from putting supplementary questions.
-(Laughter.)

Dr. Ziauddin Ahmad: If the answer is laid on the table, we cannot
put questions then and there? '

Mr. President (The Honourable 8ir Shanmukham Chetty): The remedy
i8 quite simple. As soon as the answer is laid on the table, Honourable
Members can put down questions on the order paper.

Mr. Amar Nath Dutt: Or move an Adjournment Motion.

REPRESENTATIONS ABOUT THE ENACTMENT 0F A Law LIXE THE Pamxoss
ProTCTION BrLL.

1114, *Mr. Gaya Prasad Singh: Will Government be pleased ‘o state
if reprcsentations have been received from persons in British India, sug-
gosting the enactment of a law like the Princes Protection Bill, now
pending in this House? If so, from whom have such representations or
suggestions been received and can ocopies of the correspondence in this
connection be laid on the table? '

]
Mr. H A P Metcalte: Government have received such representations
but they do not considor it expedient to state from whom snd therefare are
unable to lay any correspondence in this connection on the table. ‘
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ASSISTANCE GIVEN O PEbistd 10 THE FORvIoN of ti# Noftmihk

;. Inp14 FLYING CLUB AT LAHORS.

N1 M. Giys Prasad shigh: Will Government be pleased o stats”
&e ,_terz‘niiand conditions and, the sart of assistance giv_‘en‘o{ l&\tj_qmmed by
et t6 the formaticd of the Northafn Indis Flyiny Club’ &t Lahicis?

Fhe Honcutabis Sir Fank Woyok: fhe following assigtance Kes biaa
afforded by Government to the Northern India Flying Club:

o (i) A fized,subsidy of Rs. 10,500 and a bonug at Re. 100 per pilop ‘;ﬂmd :
ai_.,&litio by the Club and licensed, up to & maximum of Rs. 1,500, during
1083-34. . , , .

(ii) The use of the Government of India hanger and other buildings.
on the srodrome at Kot Lakhpat (Lahore). _

(iii) The Government of India =roplane VT-ACU has heen given on
loan to the Club for & period not exceeding four months, with eflect from'
the 1st October, 1933. .

(iv) Arrangements are also under negotiation for the use by the Northern
India Flying Club of the salvaged parts of aircraft and aircraft engines,
the property of the Government of India, which have been handed over
by the liquidator of the late Punjab Flying Club, and for, the provision on
loan to the Club of an :wkroplane to be purchased cut ~f the procceds of
an insyrance claim relati ﬁ one of the Government sroplanca which
was lent to the late Punj:g Flying Club. g L _

2. I may add for the information of my Honoursble friend that the

rms and conditions on which this assistance is being given are similar to-
m on which assistancé has been given to o&m%ﬂ ﬁymﬂb.

COMPANIES MANUFACTURING ALUMINIUM Urnsnis v INpua.

1116. “Mr. B. V. Jithav: (s) Will Government be pleased to state
whether they are watching the progress of the altminfarli ttensi] ihdustry
carried on by the sons of the soil? ‘

{b) Is it a fAtt that when Imperial Preference was sdopted by this
House, thé four cOu‘lﬁhn’ies tanufacturing aluminium utensils were:

(i) The Aluminium Manufscturing Company Limited;
(ii) The Jivanlal, Limited;
(i) The Latto Aluminium Works; and
' (iv) Jamnadas Brothers? _
(&) Is it 4 fact that No. (’i‘%o'f g’aﬁ (b), the Latts Alumihhinh Wofts,
o

had to close the factory sincd then
(d) Are Government aware that {he first company mentiongd il part
(. e B! Huialichtly Cobipuny. Lo, T ol by b
uropeans snd two companies, also owmed b: ropéaus, and the df
persons between themselves bold all tg 6.0% shares ?

_(e) Are Government aware that No. (i) of part (b), the jivmfﬁ.
Limited, is a concern with a capital of Rs. 86.00,000, out of which all but
oply Rs. 100 are owned by the Alumipium Limited of Torento, Cansda,
:f.dbtben;mmmg&; 100 are contributed by Mr. Lawsan Green Bash:



Ao QURHoRS ARD Anails, 1oes

‘ff 15 # 8 fubt ihéy RS Klufhitfiun Manifacturing Cofifpeng’ Limithd

and the Jivanlal Limftéd owh factbdies dt Célc:}g:: Bombay, Rangoon

and Mddras, where they manufacture aluminium uteunsils?

-~ {gf 18 il & fhet that the tiwo fitms naméd in part (/) hold phactichlls

the monopoly of supplying aluminium gheéts dhd circles froin Britaitr,

Miﬁﬂm&. Gérmany, France, Canads and America?

" (h) Are Government aware that the Indisn manufacturing companjes

have to depend upon the two foreign companies for their raw material?
() Is it a fact that about 85 per cent. of thé alurffiifim utensi} érade

¢44 in Indian hands about five or six years ago?

() Are Government aware that t}\e position has cb;'nrletely changed atid

that the foreigners are controlling the bulk of the trade?

- (k) Are Government aware that the Ottawa concession hss not helped

the Indian munufacturer?

(1) Are Goverhment aware that the two firms are now téying to kll the
Indian firm of Jamna Das Brothers by asking other dealers not to have
transattions with Jamna Das Brothers?

(m) fs 1t the policy of Government to see & national indusiry wiped
out by foreign eompetition?

(n) Will Government -pleaée state what course they intend to pursue?

The Honourable Sir Joseph BE®é: The information required to answer
dﬂﬂlfheﬁtihniﬁbeingcoﬂectedanddwlyimbelddouthamin
ue course. ’

ALLBGED INSTRUCTIONS BY GOVERNMENT REGARDING TAKING ACTION IN
OONNECTION WITH PoLITiIcAL DISTURBANOES.

117 *Mr. Gavi Pragsd Singh: Iy jt o fact that instructions were
issued in about 1920, in which district officers 1n many cases wete
ordem.d not to take action with regard to promineni o{lenders, but to

! only with ths lesser fry responsible for political disturbantes and
asking district officers not to deal with Mahatma Gandki? 1f so, ctn
copies of such inrtructions or circulars be laid on the table?

l'hg Honourable 8ir Harry Haig: At the beginning of the non-co-
operation movement of 1020 (he policy of Government was not to prosecute
the leaders mercly on the gencra) sround that they were advocating mon-
gu-operution. The pelicy was sb%:‘; in a Resolution issued Iy the Govern-
ment of India on the 6th November, 1920. ’

fxr, ﬂ#- ?: Can 1 have d topy of that Reboldtiod” laid
mw«'a'fi’a.»q At id what T meant by my ngltlbdf '

3 !m?l;ﬂr Haig: . T ougbt fg.hav ‘that th
g&ﬁf&m is_reproduced in 31 ;::Lf“ln ia in 1920, go.i%i‘gh I‘:'oul;

my Honourable friend's atiention.
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ExQumsy mv1o tHE EcoNoMIO CONDITION OF THE AGRICULTURISTS AWD
DECREASE IN PRrICE oF PADDY.

1118. *Raja Sir Vasudeva Rajah: (a) Are Government aware thab the
price of paddy is going down steadily and is now lower than that in any
previous year during the last 35 years?

(b) Are Government aware that in many districts in the Mndru
Presidency the price of paddy is only about one-third, and even less than
one-third of what it was a few years ago?

- Mr. G. S. Bajpai: (a) Yes.

(b) The price of paddy began to decline in 1920. A statement showing
the retail prices in 1929 and 1933 at the chief rice-growing district centres
in the Madras Presidency is laid on the table.

Wahowruodmojmmkum Mammwm
centres in the Madras Pmdmy

District. 1929. 1983.
Tanjore 65 3-0
Trichinopoly 7-3 3-3
Tinnevelley 5-5 3-4
Coimbatore -2 3-8
East Godavari 6-1 3-8
West Godavari 6-0 2-8
Kistns . . . . 5-9 2-8

1
Mr. M. Maswood Ahmad: Is it a fact that the eelling priee of rice
is less than the cost of production?

Mr. G. 8. Bajpai: I am not in a position either to confirm or deny
that.

Mr, M. Maswood Ahmad: Has the Agricultural Research Council con-
sidered this question, that nowadavs the selling price is less than the cost
of production?

Mr. G. 8. Bajpai: I shall certsinly make an inquiry from the Council
of Agricultural Research.

Raja Bahadur G. Krishnamachariar: Independentls alsn?
Mr. G. 8. Bajpai: That must be left to the Local Governments

Mr. M. Maswood Ahmad: Do Government oronose to eonsult the
Tariff Board as to whether the time has come to give protection to rice
as well?

Mr. G. 8. Bajpal: T think questions on that wubiect . bave -been
answered hefore. 8o long as there is an export duty on rice, I doubt very
much whether protection in the internal market is needed.

Mr. M. Maswood Ahmad: Do Government feel anv dlﬂiculw fo asking
the Tariff Board whether the time has come to abolish the export duby
and to have some import dutv on rice?
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. Mr. @, 8. Bajpal: The figures of import into this country do not
warrant the referenu:sde of the question to the Tarit Board.

Mr. M. Maswood Ahmad: What is the harm in referring this matter
10 the Tariff Board? Is there any harm in it?

Mr. G. 8. Bajpai: The Tariff Board pursues practical and not academio
problems. . .

Dr. Ziauddin Ahmad: In view of the fact that the price of rice is
one-third of the original price, has the Agricultural Research Council or
the Agricultural Department ever made any definite proposals either to
the Commerce Department or to the Finance Depirtment-for raifing the
price level of agricultural products?

Mr. G. 8. Bajpai: I am not aware of proposals having been made
cither to the Finance Department or to the Gomm:erce Depurtment for
raising the internal price level. I '

Dr. Ziauddin Ahmad: Is it not the duty of the Department to take
the initiative in this matter? -t T

Mr. G. 3. Bajpai: The Department of Government here is as belpless
as the agricultural department in any other country, because agricultural
depression is an international phenomenon and cannot be dealt with by
any one department of agriculture.

Mr, C. 8, Ranga Iyer: Will Government be pleased tn congider the idea

of summoning a world conference of rice-producing countries as it is an
international problem, 18 suggested by the Honourabls gentieman”

Mr. G. 8. Bajpai: I do not know whether | um competent to speak
on that subject. The question probably relates to some otber Department
of Government, but the experience of the last World Economic Confer-
ence is not such as to encourage us to hold such a conference. "

Mr. B. 8. Sarma: Do not the Government view with alarm - this
dreadful fall in the price of paddy and the consequent depression in agricul-
tural areas’ D

,l
Mr. G. 8. Bajpai: The Government of India as also the Local Govern.
ments view with great distress and sympathy the general fall in agricul-
tural prices
_ Raja Bahadur G. Krishnamacharlar: Will they consider the question
of the reduction in assersment which has already been made and which
presses on us so héavily?

Mr. @ 8. Bajpai: My Honourable friend’s suggestion comld:<be mecre
.pmpptj.]tdyhmndo lln 8 Provincia] Lecislature, because land revenue is &
provincial suhject. am quite prepared to convey his suggestion to
Local Government which my Honourable friend may have in mind. =
““Mr. K. 0. Weogy: With reference tn the statement made by my
Honourable friend a few moments ago that the Government here was as
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helpless s any othér Governmiént ih the world, may I Xnow whethiéf he
has studied what steps, législative and othetwiss, Japan has takén for. the
purpose of steadying the internal price of rice?

Mr. G. S. Bajpai: I regret that I have not studied the action tAkéd
by Japan.

Mr. T. N. Ramakrishna Reddi: In view of the fact that Japan ig
importing rice into this country, will not the Government take steps to

impose such duties . . . . . |
An Honourable Member: That is the next question.

Dr. Ziauddin Ahmad: Is not the Agricultural Department in a very
t#hfortunate position in this way? Every minor thing connected with agri-
sulture is referred to the Provincial Governments, while major issues such
a8 the rise of prices depend entirely on measures and policies controlled by
the Government of India, the monetary policy being one of them?

Mr. @. S. Bajpai: So far as the monetary ‘policy of the Government
of India is concerned, the Honourable the Finance Member is in a betfef
#dion to answer that than I am. The Agricultural Department of the
vernment of India is primarily concerned with promoting research and,

t> this extent, it is doing its duty.

_Dr. Ziauddin Ahmad: What is the use of maintaining this Department
whién the country cannot produce agricultural articles at ecomomic prices?

Mr. @. S. Bajpai: Mv Honourable friend does not suggest it that the

present prices are economic prices.

; .

it 4 MifwWood Abmad: Ts it not a fact that Provincisl Governments
cannot take off the export duty?

Mr. G. 8. Bajpal: The export duty has been imposed as a central duty.

Mr. 8. O. Mitra: Will the Honourable Member tell the House whea$
:‘::ps hlsge;:iartmen‘t. aaofan Aen‘;ti'ultuml Department. haa taken to remedy
gene epression agricultural prices throughout Indis; in fac
throughout thé world ? & tn fact

.., Mr. G. 8. Bajpai: The general question of India's participation in
international effort to raise the level of prices was probably conp:idére’d flﬁ
India partizipated in the World Economic Conference.

Mr M MgsWo0d ANmad: Will Govermment be plesdéii $h dtaté bow
#héy can be in a position to judge whether the time hai e or
dBolish this export duty? iidge ‘ © bud come or mot to

. Mr. @. 8. Bajpai: The question relates not to the .abelition
export duty but to the prices of paddy in Madras. o of the
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IMPORT OF PADDY INTO INDIA BY JAPAN:

1119. tRaja fir Vasndeva Rajsh: (a) Is it & fact that Japan is importing
paddly iut'os. Kﬂ' and 'a¢re Govelr’r‘ihmer(xt) aware that it is creating a further
economic depression both in Burma and in India? -

(b) Has the attention of Government been drawn by the Burma Indian
Ghamber of Commerce to this grave situation by represeptations made
recently by them?

(¢) Are Government taking any action in the matter? If so, will they
be pleased to state what steps are being taken?

The Hopourable Sir Joseph Bhore: (s) Imports of - rice from Jspan
during the four months July to October, 1838, inclusive, amounted to 88
tons onlyv.

(b) Representations have been received from the Burms Jndian Chamber
Cammerce.

(c)i Government are carefully watching the positian.

Mr. O. 8. Ranga Iyer: Is it a fact that the surplus rice of Siam is being
dumpid into India?

The Honourable Sir Joseph Bhare: That, Sir, is » separale question
entirely. '

Mr. O. 8. Ranga Iyer: But it comes !\;gd,er the catezory of guestions
relating to the dumping of rice into India from Japan? Siam is generally
misunderstood for Japan. Is that not a fact?

The Honourable Sir Jossph Bhore: I am sorry, I do not myself confuse
Siam with Japan. R NS e

Mr. O. 8. Ranga Iyer: Is there a general misapprehension in the public
mind that rice from outside is being dumped and that Siamese or some other
rice is taken for Japanese rice? o

The Honourable 8ir Jossph Bhore: In reply to a question which I
think stands on the question paper today, I shall be in a position to relieve
the minds of Honourable Members even on that poing, pis.. in ree to
the total imports of rice into India. Up to the end of Qctober, 1933, the
imports of rice into India were 4,000 tons lese this year than during the
corresponding period of last year. ‘

Mr. B. 8. Sarma: Wil Government be pleased to state whether they
will immediately inake inquiries as to the importation into Indis of Japanese
rice since October, 1881, and convey the information to this House at an
early date?

The Honourable Sir Joseph Bhore: I shall certainly do so, but I have
Do reason to belicve that there has been any very large importation since
the 1st November. T '

duty on rice, or is there anv country in the world

Dr. Zisuddin phmad: May T ask whether Japan he t any exp
. toglah Socugh e
ourselves, to put an export duty on rice ? ST ST



1990 LEGISLATIVE ASSEMBLY. [21sT Novk. 1988.

The Honourable Sir Joseph Bhore: My Honourahble friend evidently
does not remember the answers to questions put by himself or, at any rate,
by my Honourable friend, Mr. Maswood Ahmad. T have given information
on a previous occasion as to certain countries which did have an export

duty on rice.

Mr. O. S. Ranga Iyer: 1s there a general misapprehension in the public-
mind, created by somcthing like a forecast by the Japanese Government
about the production of rice for the forthcoming year, that there is likely

to be an enormous surplus ?

" The Honourable Sir Joseph Bhore: I am not sure that I have myself
seen that forecast so that I cannot say, if such a forecast has been made,
what its effect has been on the public mind in this country.

Mr. O. S. Ranga Iyer: Is the Honourable Member aware that Japan
has produced or is likely to produce this year more rice than she has pro-
duced in the past and that there has been an enormous production of rice

in the Korean &ide of Japan ?

The Honourable Sir Joseph Bhore: 1 think my Honourable friend'sy
estipn is probably right, namely, that the production of rice in Japan
is season will be in excess of the normal. '

Mr. M. Maswood Ahmad: Ts it a fact that the countries which have
export duties on rice are all under the British Government ?

The Honourable Sir Joseph Bhore: No. Sir. T think Siam is one of such
ooux_ltriesf,‘ and I do not confuse Siam with Burma.

Mr. Amar Nath Dutt: Are Government aware of the Press report that
about 7,000 tons of rice have been imported into India from Japan recently ?

The Honourable Sir Joseph Bhore: Sir., as I promised my Honourable
friend, Mr. Sarma, T shall certainly make inquiries as to the course of
imports of rice into this country since the 1st November, but T have no
inforimation " which endorses the suggestion put forward in that Press
report.

Mr. R. 8. S8arma: May I inform the Honourable Member that this
statement was freelv used by Honourable Members in the discussions
in the Madras Legislative Council and that it was not contradicted by
any Member of the Government ?

" ‘The Honiourable Rir Joseph Bhore' I am not aware of that, Sir.

Mr. Amar Nath Dutt: And it has been repeated in the ‘Indian
Economist too. :

- Mr. Lalchand -Navalrai: Mav I know from the Honnurable Member as
to when. in view of this fact that there has been and is dumping of rice,
the nepotiations between the Delegates from Japan and the British
Delegates will come to a close ?

. ‘!'heHononmNoSk Joseoh Bhore: Mv Honourable friend takes it for
granted that there is dumping. T suggest there is no dumping, judging
from the figures that are available.
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Mr. Lalchand Navalral: But I want to know the answer to the other
part of my question, vis., when aro the negotiations going to be closed
because there is some misunderstanding outside ?

The Honourable Sir Joseph Bhore: I thought the second part of m
Honourable friend's question depended upon the first, but apparently it
does not. So far as the duration of the negotiations is concerned, I
regret 1 um not in u position to give him any information.

Mr. R. 8. 8arma: Is the Honourable Member aware that a question
gimilar to this was put about a fortnight ago in the House of Commons
and that the Secretury of State replied that it was engaging the atten-
tion of the Government and of the members of the Jupanese Delegation ?

The Honourable 8ir Joseph Bhore: I remember seeing that question,
and, as [ have already said in reply to 8 question put to me, the position
is being carefully watched by the Government of India. In fact ¥ may
‘give to the House one piece of information and it is this, that on hearing
these rumours of iinpending importations of Japanese rice into i
country I informally approached His lixcellency the Ieader of the Japanese
Delegation, and the reply of the Leader was most courteous and most
useful and helpful to us.

Mr. Amar Math Dutt: May 1 know whether the present negotiations
with Japan have anything to do witk the Government not taking any
steps against Japanese rice being imported into this country?

The Honourable Sir Joseph Bhore: I cannot say that they directly
bave. but obviously, when we are attempting to come to a friendly
arrangement with a foreign nation, there are strong arguments against
taking any action which may create an unfriendly atmoephcre.

Mr. Amar Nath Dutt: Even if the agriculturist dies of starvation?

. The Homourable Sir Joseph Bhore: My friend is dealing with a purely
hypothetical question. .

Mr. Amar Nath Dutt: It may be characterised as hypothetical or
academic to avoid the real issue, but it is a dire fact.

The Homnourable 8ir Joseph Bhore: My Honourable friend is dealing
with the question of importa into this country and, from that point of view,
I suggest to him that the facts whicn are available show that the question
which he has raised does not really arise.

Mr. K. O. Neogy: With reference to the statement made by my Honour-
able friecnd that he had an informal discussion with the Leader of the
Japanese Delegation about the export policy of Japan ‘vith regard to rice,
do I expect the Honourable Member to have a further discussion with
the Japanese Delegation for the purpose of finding out exactly how they
are meeting the similar situation of low prices of rice in their own

-oountry ?

The Homourable Sir Joseph Bhove: No, Bir. I do no¥ think that is
called for.
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. K. O. Eoogy Do I take it that that would be excluded from the
purwew of an informal discussion even?

The Honourable Sir Joseph Bhore: The Honourable Member must
realise that the Government of India are not anxious to invite suggestions
from foreign Governments as to how they should deal with matters in

their own country.

Mr. K. 0. Neogy: May I remind the Honourable Member of a eon-
fession of helplessness on the part of the Government in this matter,
a state of things which could be settled more easily if Government knew
whai was being done in other parts of the world?

The Honourable Sir Joseph Bhore: My Honourable friend is not aware
of the fact that the prices in Japan are also extraordinarily low.

Mr. XK. 0. Neogy: Does my Honourable friend get a copy of the
Japanese Trade Bulletin which is sent regularly to us, and will he look
into the latest number? He will find therein ample justification for the
statements made on the floor of the House with regard to the policy
adopted by Japan in the matter of steadving the internal prices of rice
in that country, and also with regard to the immense surplus which they
expect from their own country as also from Korea and other places in

the near future.

The Honqurahle Sir Joseph Bhore: I am aware of the fact and that is
why I said that the harvest in Japan this year was likely to be so large

a8 to lead to a fall in Japanese prices.

UNSTARRED QUESTIONS AND ANSWERS.

SrarTING OF KILNS AXD MANUPACTURE OF BRrIcKS YO0 CONSTRECTION OF
Nxw QuarTERS IN NEW DxLHI.

163. Mr. 8. @. Jog: (a) Will Government be pleased to state if in the
last tenders invited by the Public Works Department, Delhi, for construc-
tion of Government buildings in counection with the re-openipg of the
New Capital project, there is a clause making it incumbent on Govern-
ment to give lands of the old Government kilns (now within municipal
limits and since being filled up) to the successful contractors free of
charge or on nominal charge for starting kilns and manufacturing bricks
at their own cost for the aforesaid works?

(b) If the answer to part (a) be in the negative, will Government be
pleased to state if they intend to allot such old kiln sites to successful con-
tractors for purposes of manufscturing bricks and by way of financial help
to them?

(c) Are Government aware of the fact that the Old and New Delhi
‘Municipalities have bv mutual agreement created terminal tax posts at
Batdar Jane and near Jungpura and have agreed to divide the proc
of the realisation of taxation equally?

(d) Are Government aware of the fact that bricks taken inside the
municipal limits are charged terminal tax at the rate of annas 8 per
tbwnndbmhndﬂ)evuﬂymmptlhmlmmﬂmhImmthe
neighbourhood of Rs. 40,0007
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(¢) In case Government are contemplating giving old kiln sites within
municipsl limits to contractors for the purpose of msanufacturing bricks,
will Government be pleascd fo state if any terminal or other tax of annas
8 per thousand will be charged on these bricks?

(/) Will Government be pleased to state if they have _reooived any
representation from the inhabitants of New Delhi area, praying that the
lands be not given for purposes of opening kilns?

(9) Will Government be pleased to state if, in order to facilitate the
transport of bricks from these kiln sites they intend to relay the Imperial
Delhi Light Railway line in the New Capital area? If so, what will be
the probable cost of such an undertaking, and do Government propose to
realise this cost from the said contractors?

The Honourable Sir Frank Moyce: (a) No. I may further mention
that the area referred to is not being filled up as is suggested in the
question. :

(b) Yes. but not as financial help. The object in view is to obtain &
good quality of bricks, and to control their supply.

() Yes.

(d) Yes.

(¢) The lessees of the brick kilns will conform to the regulations of
the local Administration.

(f) No. -

(9) The proposal is under consideration, but I am not in a position to
give any information at present.

CLosing or PRivate KILNS ArTER COMPLETION OF THE FIRST INSTALMENT
or THE NBw CarrtaL PmoJncT.

164. Mr. 8, @. Jog: Will Government be pleased to state if they are
aware of the fact that after the completion of the first instalment of the
New Capital project, Government and private kilns situated within the
New Delhi area were closed for good in order to avoid mosquito i

due to collection of rain water in the operated area and in the interest
public health?

The Honourable 8ir Frank Noyce: No. The kilns were closed down
beenuse bricks were no longer needed in large quantities.

TransPorRT OF Brioxs ymoM Prrivate Knxs 1o THE WORKS IN
New DzLm.

165. Mr. 8. @. Jog: (a) Will Goverument be pleased to state if they
are aware of the fact that a fairly large number of private kilns exist
on the outekirta of the New Capital area and along the Delhi-Muthra and
Delhi-Qutab roads and that thex manufacture bricks to Government speci-
fications, and if they have considered that with the help of ths Imperial
Delhi Railway those private kilns will be able to supply all Government
requirements for the next two or three years?

(b) Will Government be Yleued to state if they are aware of the fact
that the old Delhi Municipal Committee, in order to have aceess to the
new proposed dumping ground near Okhla propose laying out a line passing
near some of these private kilos and also propoes purchasing light railway
material from the Delhi Public Works Departmant for the purpose ? )
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(¢) Will Government be pleased to state if they are prepared to
arrange with the Delhi Municipality for the transport of bricks from the

private kilns to the works in New Delhi?

The Honourable Sir Frank Noyce: (a) Government have made en-
quiries and find that the bricks manufactured by the owners of private
kilng are of a quality lower than that provided for iu the Public Works
Department specifications, and are, moreover. not available in large
quantities. Apart from these considerations, Government have no in-
tention of opening up their own kilns or of coming to any agreement with
the owners of private kilns with regard to the supply of bricks.

(b) Government have no information in the matter. Moreover. light
railway material will not now be available for sale.

(c) Does not arise in view of the reply to part (a).

OrrEr FrrRoM Prrvate KN OwWNERS FOR SUPPLY OF BRICES TO
GOovERNMENT IN NEw DELHI.

166. Mr. 8. @. Jog: (a) Will Government be pleased to state if
they have received any representations from the contractors to the effect
that private kiln owners will have a pool and will raise the rates of bricks,
if the old kiln sites are not allotted to them for' the purpose of manufac-
turing bricks for the works secured by them? If so, have Government
made any enquiries into the matter?

(b) Will Government be pleased to state if they have received any
offer from private kiln owners to the effect that they will supply bricks for
the next two or three yvears at the rates now prevailing? If not, are
Government prepared to invite tenders from them to this eflect?

The Honourable 8ir Frank Noyes: (a) Government have received no
such representations from contractors. It is, however, understood that
the prices of bricks have already been raised owing to the emall supply
available.

(b) No. As regards the second part of the question, the Honourable
Member is referred to my reply to question No. 165 ().

StarTING OF¥ KrL¥s In NEw Drxrmr.

167. Mr. 8. @. Jog: Will Government be pleased to state, in case the
old kiln sites are allotted to the contractors, what will be the cost of re-
filling the nnerated area and how do Government propose to meet this cost?

The Honourable Sir Frank Noyce: Government do not exmect any
increase in the expenditure over that already provided for in the Capital

Project, for the reconditioning of this area.

SrarTING OF K1LNs 1IN Nxw Drrm.

168. Mr. 8. @. Jog: Will Government be plensed to state if before
the allotment of these kiln arens to the contractors thev propose to coa-
gult tha Henlth Officer. New Delhi Municipal Committee, regarding the
advisahilitv of re-opening these kilns, keeping in view the consideration
of public health?

- The Honourable Sir Frank Novce: Such action ar may be required by
regulations lasid down by the local Administration will be taken.
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CERTAIN DEFROTS IN THE QUARTERS FOR MEMBERS OF THE LEGISLATIVE
AsspMBLY IN SmMrA.

169. Pandit Satyendra Nath Sen: (a) Are Government aware that
the quarters for Members of this House in Simla are not fitted with
ventilators and that the windows are not fitted with iron-bars?

(b) Are Government aware that the necessity for these is keenly felt
by the Members?

The Honourable 8ir Frank Noyce: (a) S8ome quarters are fitted with
ventilators—others are not. No iron bars have been provided in any
quarters.

(b) 8o far there have been no complaints, -

8uB-Post OrriceS OOXVERTED INTO BraNncE OrricEs 4AND
BraNcH OFFICES OOKVERTED INTO EXTRA-DEPARTMENTAL OFFices

IN THE BENGAL AND Assam PostaL CImCLE.
170. Mr. 8. O. Mitra: Will Government please lay on the table a

statement showing the number of :
(i) departmental sub post offices converted into branch offices; and
(ii) departinental branch offices converted into extra-departmental
branch or sub offices,

in the Bengal and Assam Postal Circle since 1980?

The Honourable Sir Frank Noycs: Government regret that the figures
since 1930 are not readily avajlable. The latest figures available are
those for the period from the 1st February, 1981 to the 81st January,
1988, and are as follows:—

(i) 8
(i) 75
APPOINTMENTS IX CERTAIN CADBES REDUCED IN THE BENGAL AND Assam
PosraL Crecrx.

171. Mr. 8. 0. Mitra: Will Government please lay on the table s state-

uent showing the number of appointments reduced in:
(i) the selection grade,
(ii) the ordinary time.scale cadre, and
(iii) the postmen cadre,

in the Bengal and Assam Postal Circle?

The Honourable Sir Frank Noyce: Government regret that the inform-
ation required by the Honourable Member is not readily available and
could not be obtained without much time and labour. His attention is
however invited to the reply given in this House on the 12th December,
1932, to his unstarred question No. 286.

§
BTANDARD FoR CALCULATING THE ESTABLISHMENT CHARGES OF ExTRA-
Dxrart™dENTAL SUB OR BRANCE PosT OrFncas.
172. Mr. 8, O. Mitra: (a) Is it a fact that Government have fixed

a new standard for calculating the establishment charges of extra-depart-
mental sub or bfAnch post offices? -

(b) Is it a fact that the standard, if applied, would result in the red
ﬁonoflﬂovmmoftheﬂhdep.rﬁme?&!agmh? *
n2



1006 LEGISLATIVE ABSEMBLY. [21sT Novr. 1988.

(c) Is it & fact that Government’s order is that in applying the standard
the emolument of an extra-departmental agent should not be reduced by
more than ten per cent. of his present allowance, and are Government
aware that reductions in some cases have exceeded this limit?

(d) Is it a fact that in*some cases. in order to bring about full reduc-
tion in allowance, incumbents have been replaced by new recruits?

(ej Is it a fact that Babu Ananta Kumar Roy, the extra-departmental
agent, Hatibandha Post Office, Rangpur, Bengal was replaced by a new
man to give effect to the new standard?

The Honourable Sir Frank Noyce: (¢) No. The orders referred to have
reference only to the monthly allowances of extra-departmental branch
postmasters.

(b) The orders may have led to a reduction of allowances in some cases.

(¢) The reply to the first part of the question is in the affirmative so
tar as it relates to persons holding the posts of extra-departmental agents
on the date on which the order referred to was issued. As regards the
second part. Government have no information.

(d) and (¢) Government have no information. Heads of Postal (lir-
cles are competent to deal with such cases. If the extra-departmental
agent referred to in part (¢) considerr that he has any grievance, it 1=
open to him to represent the matter {hrough the proper officinl chaunel.

ProMOTIOR 70 THE LOWEST SELECTION GRADE INX PosT OFFICES AND
Rarmmway Marm. SERvVICE.

175. Mr. 8. O. Mitra: Is it n fact that promotion to the lowest selec-
tion grade. both acting and permanent, in Post Offices and the Railway
Mail Service are made from amongst the time-scale men according to
seniority ?

The Honourable Sir Frank Noyce: The fact is not exactly as stated.
The promotions referred to are made not merely by virtue of seniority
but also after a copsideration of the officials’ past records and known
capabilities, except in short officiating vacancies where promctionr are
usually made by local arrangements.

UNDERTAKING OF HONORARY WORK BY GOVERNMENT SERVAKTS.

174. Mr. 8. O. Mitra: Is it a fact that under Government Servants’
Conduct Rules a Government official cannot undertake any honorary work
in anyv unrecognised institution without the previous permission of Govern-
ment?

The Honourable 8ir Harry Haig: Rule 15 of the Government Servants’
Conduct Rules (s copy of which is in the Library) provides that a Govern-
ment servant may nol, without the previous sanction of the Loea! Govern-
ment, engage in any trade or undertake any employment, other than his
public duties,

UNDERTAXING OF HONORARY WORK BY GOVERNMENT SERVANTS.

175. Mr, 8. O. Mitra: Arc Government awarc that many postal em-
plovees have undertaken the job of office-bearership of many Associationn
and Unions not recognised by Government? If so, are Government pre-
pared to take steps to forbid them to do so? '
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The Honourahble Sir Frank Noyce: The reply to the first part of the
question is in the affirmative. As regards the second part, Government
do not propose to take any action against the officials so long as their
official duties are not impaired or so long as they do not infringe the
Government Servants’ Conduct Rules.

INTRODUCTION OF FURTHER RETBRENCHMENT MEASURES DURING THE
CURBENT YRAR.

176. Mr. 8. O. Mitra: (a) Is it a fact that as a result of retrenchment
measures in the Posts and Telegraphs Department effected up till the 31st
March, 1933, there has been an annual saving of Rs. 72 lakhs?

(b) Is it a fact that Government are contemplating introduction of
further retrenchment measures during the current year?

(¢) 1f so, what will be the net amount of saving by the 81st March,
1934, as a result of these measures?

The Honourable 8ir Frank Noyce: (a) The annual rate of saving is
estimated at about eighty lnkhs of rupees, but it will be some time before
it is fully effective.

(b) and (c). The search for economy in the expenditure of the Depart-
ment continues and must continue unabated unti] its financial position
becomes satisfactory, but no specific measures other than those already
in operation are at present in contemplation. If, however, the Honour-
able Member refers to measures of economy suggested in the Report of
the Telegraph Establishment Enquiry Committee, 1932-33, which was
presided over by Mr. 8. P. Varma, his attention is invited to the reply
given to Mr. B. N. Misra's starred question No. 844 in this House on
the 12th September. 1988. In the circumstances it i8 not possible to
give any estimote of the kind desired by the Honourable Member.

SEPARATION o7 REVENUR StaMPs FROM THE ORDINARY PoSYal StaMPs.

177. Mr. 8. O, Mitra: (a) Is it a fact that revenue stamps, which
will be separated from the ordinary postal stamps from April, 1934, will
be sold through post offices as before?

(b) If 8o, will any amount be credited to the Posts and Telegraphs

Degartment for the services done through the post offices to the Provincial
QGovernments ?

The Honourable Sir Frank Noyce: (a) Yes.
(b) No.

RECOMMENDATIONS OF THE TELEGRAPH Estanumsammnr Exqumy
Coxnaarres

178. Mr. 8. O. Mitra: (a) Is it a fact that the Telegraph FEatablish-
ment Enquiry Committee under the presidentship of Mr. 8. P, Varma, have
oubmiue} their report to Government ?

(b) Have Government considered ail the recommendations made by the
Committee ?

(¢) What is the total amount of saving suggested by the Commitiee?
(d) Do Government intend o acospt those recommendations ?
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The Honourable Sir Frank Noyce: I deal with questions Nos. 178 and
179 together,

Government have received the Report of the Committee, and for
particulars of the recommendations ir it I would refer the Honourable
Member to the copy which is in the Library of the House. Considera-
tion of the Report was deferred as it was thought desirable to await the
observations of the representative telegraph staff associations, which have
only just been received by the Director-General of Posts and Telegraphs.
Government will come to no decigsion on the recommendations of the
Committee until they have been placed in possession of the views of the
Director-General.

RECOMMENDATIONS OF THE TELEGRAPH ESTABLISHMENT ENQUIRY COMMITTER.

+179. Mr. 8. O. Mitra: (a) Is it a fact that the Telegraph Establish-
ment Enquiry Committee have recommended a reduction of 757 Tele-
graphists ?

(b) Do Government intend to accept the recommendation ?

(c) If so, do Government propose to give effect to the recommenda-
tion by compulsory retirement of officials or by absorbing them in other

departments ?

AMOUNT COLLECTED THROUGH AMHERST STREET Post OFricE, CALOUTTA,
rorR DELIVERY OF UNPAID LETTERS.

180. Mr. §. C. Mitra: (a) Will Government please place on the
table a statement showing month by month, the amount collected through
Amberst Street Post Office, Calcutta, during the lust one year on account
of delivery of unpaid letters ?

(b) Is it a fact that the amount collected during January and
February, 1933, was abnormally high?

(c) Is it a fact that the permanent postmaster was on leave during that
period and another gentleman worked as sub-postmaster?

(d) Is it a fuct that the delivery clerks of Amherst Street Post Office
who handle the unpaid letters are never changed and the present incumbent
has been working as delivery clerk for a very long time?

The Honourable 8ir Frank Moyce: (a) The amount collected on aecount
of the delivery of unpaid letters from the Amherst Street Town Sub-
Office during the last one year was as follows:

Rs. a. p.
August 1932 . . . . . 234 4 3
September 1932. . ) .. 237 3 6
October 1932 . . . . . 190 12 3
November 1932 . . . . 226 8 9
December 1932 . . . . 21812 9
January 1933 . . . . . 200 4 9
February 1933 . . . . . 236 11 3
March 1933 . . . . . 240 8 9
April(1933 . . . . . 226 5 O
May 1933 . . . . . 220 8 9
June 1933 . . . . . 198 13 ¢
July 1933 . . . . . 189 12 ¢
August 1933 . . . . . 236 2 9
b) and (d) No.
c) Yes.

ﬂ‘ormtothiaqu:i;,.m m‘o}uﬂn Ne. 178.
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ArroTuxwr oy TiMs FoR Disrosar oy UNREGISTERED ARTIOLES IN THE
BENGAL AND AssaM PostaL CmmoLx.

181. Mr. 8. C. Mitra: (a) Is it a fact that the Bewoor Time Test
Committee allotted titne for disposal of unregistered articles, which has
undergone a great change owing to the altered system of work and that
the Postmaster-General, Bengal and Assam Circle, has recommended three
minutes for each article?

(b) If so, will Government please lay on the table a copy of the corre-
spondence that passed between the Director General and the Postmaster-
General, Bengal and Assam?

The Honourable S8ir Frank Noyce: (a) The Honourable Member
presumably refers to the time allowance of 2'5 minutes allotted in the
Bewoor Time Test for the disposal of each unregistered article consigned
to a Dead Letter Office. A suggestion to increase the time allowance
referred to was received from the All-India Postal and Railway Mail Service
Union. The Postmaster-General, Bengal and Assam, gave an opinion to
the effect that the allowance should be increased to 8 minutes. On
exumination of the question, however, it was decided that no alteration was
necessary.

(b) Government are not prepared to lay on the teble copieg of depart-
mental correspondence.

ESTABLISEMENT OFFICERS IN THE MEpCHANICAL DEPARTMENT OF THE
East INDIAN RanLway.

182. Mr. 8. O. Mitra: (a) How many Establishment Officers are
there in the Mechunical Department of the East Indian Railway ?

(b) Will Government please state what are the special qualifications
required for thoso posts and whether the present incumbents of the posts
posseas those qualifications ?

(c) Will Government please state what improvements, if any, have

beew;de in the administration of the Department since these posts were
erea

(d) Is there any establishment officer in the Electrical Department of
the East Indian Railway? If not, why not?

(¢) If the answer to part (d) be in the affirmative, will Government
please state the special qualifications, if any, for which the present
incumbent has been appointed to the post?

() Will Government please state the functions of the establishment
officers of the Mechanical as well as Electrical Departments of the East
Indian Railway ?

Mr. P. R. Rau: (a) Three.

(b) 1t is nccessary that the officer selected to fill this post should poesess
tull knowledge of the rules and regulations affecting thep(:-,rvice oonlditions
of the stafl and also possess aptitude for dealing with labour. The reply
to the latter part of the question is in the affirmative.

(c) As a result of the employment of these officers better relati ]
exist between the milwawd the workshop staff and the lik.elg:mo:f
any labour troubles has diminished. This is due to the fact that



2000 LEGISLATIVE ASSEMBLY. [21sT Nove. 1988.

every workshop hand is now able to appear before the Employment Officer
to complain of any alleged injustice and to obtain information on any
matter he does not understand.

(d) No officer is exclusively employed as an Employment Officer in the
Electrical Department as conditions do not necessitate this.

(e} Does not arise.

(f) The records of service of workshop employees are maintained under
the supervision of Employment Officers who personally investigate com-
plaints from staff regarding non-receipt or short receipt of, provident fund,
gratuities, etc. Representations of grievances are carefully enquired into
by them, they grant personal interviews to staff daily and promptly settle
many minor disputes which would take time to settle by correspondence.
They deal with paysheets, increases of pay, compensation under the Work-
men’s Compensation Act, gratuities, transfers, leave and loan applicatinns
and ‘‘Waiting Lists’’ wherein particulars of cr-employees desiring re-en-
gagement are recorded.

IWD1ANISATION OF THE P0STS OF FOREMEN AND ASSISTANT FOREMEN ON
" THE East INDIAN RanLway.

183. Mr. 8. O. Mitra: (a) Will Government please state the number
of Foremen and Assistant Foremen employed in the Mechanical a8 well as
Electrical Departments of the East Indian Railway?

(b) Will Government please state how many of those Foremen and
Assistant Foremen are natural-born Indians and what arrangements have
been made to Indianise these posts?

Mr. P. R. Ran: With your permission, Sir, I propose to reply to
questions Nos. 183—186 and 188—190 together. All the jnformation in the
possession of Government with regard to the composition of staff of the
classes mentioned is contained in Mr. Hassan's report. Government do
not consider that the collection of the detailed information required which
will involve a considerable amount of time and labour will serve any useful
purpose.

The present policy of Government with regard to {he recruitment of sub.
ordinate establishments on the Indian Railways is laid down in the Railway
Bourd's letter No. 2395-E., dated the 23rd May, 1933, a copy of which is
already in the Library of the House. The Honourable Member's attention
is invited to para. 2 (1) of this letter in which it is clearly laid down that
no branch of Railway Service should be reserved for any one class or
community and that members of ull classes or communities possessing the
necessary qualifications should be eligible for appointment to any branch.
Instructions have also been issued to the Agents of the Btate-managed
Railways that except in very special cases no covenanted subordinates
should in future be recruited from outside India and in cases where it
becomes necessary to recruit such employees temporarily, understudies
should be appointed so that they may be able to take their places on the
expiry of their engagement.

PERCERTAGE OF IND1ANS EMPLOYED IN THE ELECTRICAL AND MECHANIOAL
DePARTMENTS OF THB EAST INDIAN Ramway.

L184. Mr. 8. C. Mitra: Will Government please state what percentage
of the natural-born Indians emploved in the Eiectrical and the Mechanical
Departments of the East Indian Railway, draw more than Rs. 150 per

month as salary? ) ,
7T ¥For answar fo this question, sre answer fo question No. i89. T
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PEROENTAGE OF EUBOPEANS AND ANGLO-INDIANS WMPLOYED IN TWE
ErxcTRICAL AND MECHANICAL DEPARTMENTS OF THE Easr INDlAW
RaLway.

$185. Mr. 8. O. Mitra: Will Government please state what per-
centage of the domiciled Europeans and Anglo-Indians employed in the
Electrical and the Mechanical Departments of the East Indian Railway
draw more than Rs. 150 per month as salary ?

APPRENTICES RECRUITED IN THE JAMALPUE TECHNICAL SOHOOL.

+186. Mr. 8. O. Mitra: (a) Will Government please state how many
domiciled Furopean and Anglo-Indian, Grade I, apprentices were
recruited in the Jamalpur Technical School each year from 1926 to 1933 ?

(b) Will Government please state the number of natural born Indian,
Grade I, apprentices admitted in the Jamalpur Technical School each
year from 1926 to 1933 ?

(¢) Will Government please state on what basis domiciled Europeans,
Arnglo-Indians and natural born Indians are recruited as Grade 1 apprentices
in the East Indian Railway Technical School at Jamalpur?

1.

 ProMoTION TO HIGHER GRADES OF MECHANICS IN THE MEOHANICAL AND
ELEOTRICAL DEPARTMENTS Or THE EasT INDIAN RAILWAY.

187. Mr. 8. O. Mitra: (a) Will Government please state whether

sny system of depurtmental examination exists for promotion to higher
es of Mechanics in the Mechanical and Electrical Departments of the
t Indian Railway? If not, why not?

(b) Is it u fact that an employee may at any time be disqualified for
promotion to the higher grade by his superior officer in the Mechanical
and Electrical Departments of the EFust Indian Railway ?

Mr. P. R, Bau: (a) No. The Agent reports that promotions to higher
grades are made after duc considerntion of seniority, ability and service
record and that the nceessity for an examination has not so far srisen.

(3) It is obvious that his superior officer’s opinion us to the employee’s
ments must carry weight.

FIRENEX EMPLOYED IN THE OPERATING LOOOMOTIVE DEPARTMENT orY TRE
East Ixpiax Ramway.

4188. Mr. 8. O. Mitra: (a) Will Government please state how many
educated natural-born Indians are at present emploved as firemen in the
Operating Loco. Department of the East Indian Railway ?

_(b) will Government please state the different scales of pay for exist-
ing ﬂ;emon in the Operating Loco. Department of the East Indian Rail-
way

(c) Will Govemment please state the number of Indian, A Indian
and domiciled European firemen employed in each scale ? nelo-

AFor answer to this q;eniou, ace anawer to question No. 183,
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(d) Will Government please state the qualifieations required for
appointment as firemen in each scale?

(¢) Will Government please state how many educated Indians,
employed in the higher scale, are working as independent firemen on the
foot plates of engines and (i) what are the numbers of their years of
employment; (ii) how many of them have qualified themselves as shunters,
having passed the departmental examination; (ii) for how many years
have they been waiting for promotion as shunters and why?

(H Will Government please state how many Anglo-Indian and
domiciled European firemen are at present employed in the higher scale
in the Operating Loco. Department of the East Indian Railway ?

SHUNTERS EMPLOYED IN THE OPERATING DEPARTMENT OF THE Easr
INDIAN Ramway.

+1689. Mr. 8. 0. Mitra: Will Government please state the number
of educated Indian, Anglo-Indian and domiciled European shunters
employed in the Operating Department of the East Indian Railway?

DRIVERS EMPLOYED IK Hi1GHER GRADES IN THE OPERATING DEPARTMENT
oF THE East INDIAN RamLway.

+190. Mr. 8. O. Mitra: (a) How many educated Indians, Anglo-
Indians and domiciled Europeans are at present employed in the higher
grade as drivers in the Operating Department of the East Indian Rail-
way ?

(b) Is there any educated Indian employed as a mail engine driver in
the East Indian Railway ?

RUNNIRG RooMs ror Drivems, FIREMEN, ETC.. ON THE EasT INDIAN
RaAmLway.

191. Mr. 8. O. Mitra: (a) Is it a fact that there are only two
of running rooms for drivers, firemen, etc., on the East Indian Railway,
one termed as rest house for Europeans and Anglo-Indians, and the other
termed as Indian drivers’ rest room ?

(b) Have arrangements been made to accommodate the educated Indian
firemen and drivers in the rest houses? If so, what?

(c) Are Government aware that the present running rooms for Indian
drivers are not suitable for educated Indians ?

(d) Is there any objection to allow the educated Indians, used to Euro-
pean mode of living, in the European rest houses ?

(e) Is it a fact that certain communities, such as Parsees and Muham-
medans, are allowed to rest in the European running rooms while the
Hindus (even if of liberal views) are denied this privilege on the East
Indian Railway ?

tFor answer to this quution,";u answer to q;uum No. 183.
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Mr. P. R. Rau: The Agent, East Indian Railway, reports that Running
Rooms for drivers, firemen, etc., have been built from time to time
according to the standard designs in force at the time of construction. In
some cases existing buildings with minor alterationg have been utilised for
this purpose. Government are informed that Indian drivers and firemen,
are permitted to use all Running Rooms intended for drivers of their grades
end that there is no special discrimination against Hindus in this respect.
No special arrangements have been found necessary for providing special
accommodation on the basis of education for Indian drivers and firemen.

EMPLOYMENT OoF CoOLIES FOR CARRYING THE BoxEs or EUROPEAN AND
ANGLO-INDIAN DRIvERS ON THR EasT INDIAN RaArmLway.

102. Mr. 8. C. Mitra: Is it a fact that to carry the boxes of European
and Anglo-Indian drivers, coolies are employed by the East Indian Railway
administration, whereas no such privilege is allowed to the Indian drivers ?

Mr. P. R. Rau: The Railway Board are in communication with the
Agent on the subject, and I shall place a reply on the table later on.

INDIANTSATION OF THE PosTs OF ASSISTANT RUXNING SHED FoREMEN,
RuNNING SHED FOREMEN AND POWER TRANSPORTATION INSPECTORS
OK THE EAST INDIAN RammLway.

193. Mr. 8. O. Mitra: (a) How many natural born Indians are employed
as Assistant Running Shed Foremen and Running Shed Foremen in the
East Indian Railway ?

(b) 1s there any Indian employed as Power Transportation Inspector in
the East Indian Railway ?

(¢) What are the special qualifications required for these posts and
what arrungements, if any, have been made to Indianise these posts ?

Mr. P. BR. Rau: (a) None.

(b) No. .

(c) The qualitications required are a good knowlodge of the mechanism
and repair of locomotives and of the work performed by drivers and firemen
in addition to the qualifications required of al] supervising staff, wviz.,
energy, organizing and controlling ability and tact in dealing with the staff.
The vacancies in these posts are filled by promotion from amongst drivers,
grades I, II and III and fitters, grades T and IT. Amongst these there is
at present only one Indian and this is reported to be due to the fact that
at present the Indian drivers and fitters are not generally qualified for these
posts from an educational point of view.

CrassricaTiox or Civi. DISOBEDIENCE PRISONEES.

194. Mr. 8. O. Mitra: (a) Is there any change in the policy of Govern-
ment in the matter of classification of Civil Disobedience prisoners ?

(b) Is it the duty of a trving magistrate to ask the Civil Disobedience
oonvicts whether they want to put forth any claim for a higher class ?

(¢) Is it the pplicy of Government to place the Civil Disobedience con-
viots in the class of prisoners which such conviots ask for or to place them
in the class which they deserve according to the classifieation rules? If
the former, why were not Mabatma Gandhi, and other Civil Disobedience
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conviots placed in the lowest class for which they requested the trying
magistrate ?

(d) Do Government make any distinction between the status of e
husband and his wifo in the matter of classification ?

The Honourahle Sir Harry Haig: (a) to (d). Prisoners convicted in
connection with the Civil Disobedience Movement are classified under the
ordinary rules, and there has been no change of policy in this matter.
Classification in each case is a matter for decision by the courts in the first
instance, and is subject to revision by the Local Government.

INSUFFIOIENCY OF CLOTHES PROVIDED FOR PRISONERS IN THE AJMER
JArL.

195. Mr. 8. O. Mitra: (a) Will Government please refer to the reply
of Sir Evelyn Howell to question No. 998 of 29th March, 1932, regnrding
the giving of two pairs of jangias to each prisoner and inform the House i
the prisoners have still to remain naked while they wash their only jangia
and shirt even in the severe cold ?

(b) Do Government still propose to continue this practice ?

Mr. H. A. ¥. Metcalfe: (a) Each prisoner is now supplied with two
iangias and two shirts,
(b) Does not arise.

APPOINTMENT OF DIwAN BAHADUR HARBILAS SARDA A8 A Nox-Ormiaar
JarL VISITOR IN AJMER.

196. Mr. 8. O. Mitra: (a) Are Government aware that Mr. D. H. Vakil,
@ non-official jail visitor, left Ajmer about a year ago and that none has yet
been appointed in his place ?

(b) Do Government propose to appoint Diwan Bahadur Harbilag Sards
in the vacancy so caused ?

Mr. H. A. . Metcalfe: (a) Mr. VaRl left Ajmer at the end of March,
1933, but has not been away continuously and visited the jail in July, 1888.

{b) Does not arise.

Lack or PROPER ARRANGEMENTS YOR INTERVIEWS IN THE AJMER
CERNTRAL JaIL.

197. Mr. 8. 0. Mitra: (a) Are Government aware of the fact that there
are no proper arrangements for interviews in the Ajmer Central Jail and
that ladies and gentlemen have to remain standing in the sun or rain
while interviewing the political prisoners ?

(b) Do Government propose to make the necessary arrangements?

(¢) I8 it a fact that Srimati Shakuntala Devi Garg fainted on the night
of the 4th September. 1983, and that she is also suffering from anaemia?

(d) Is it a fact that 8m. Urmila Devi is enceinte, and that on the night
of the 4th September, 1933, her condition was serious ?

(e) In it not a fact that no special provision for diet, etc., has been made
even in cases of persons in such delicate health ?

(f) Have Government any objection if fruits. milk and other nourish-
ment are provided to these ladies at their expense ?

(9) Do Government object to outside medical aid?
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Mr. H. A, ¥, Metcalfe: (a) A special room for interviews was oom-
structed two years ago. Persons interviewing pnsoners do not have to
remain standing in the sun or rain.

(b) Does not arise.

(c) The answer is in the affirmative except that the prisoner fainted on
the morning and not on the night of the 4th Beptember.

(d) Srimati Urmila Devi’s condition was not serious on the night of the
4th September, 1988.

(¢) The answer is in the negative.

(f) ‘ C’ class prisoners are not permitted to supplement their diet from
outsid» except on medical grounds.

(g) Government provide folly qualified medical offecrs.

CLASSTFICATION OF (1viL DiSOBEDIENCE PRISONERS OF AJMER.

198. Mr. 8. O. Mitra: (a) Is it a fact that the Commissioner of
Ajmer-Merwara as usual asked the Superintendent of the Ajmer Central
Prison, and the Superintendent of Ajmer-Merwara Police for their recom-
mendations regarding the classification of Civil Disobedience prisoners of
Ajmer sentenced on the 9th August, 1938 ?

(b) Is it & fact that both of them recommended superior class treatment
for most of the lady Civil Disobedience prisoners?

(c) Is it a fact that some of these ladies had been placed in the ** A '
class on previous occasion ?

(d) Is it not a fact that the husbands of some of these ladies were
placed in the ‘‘ A '’ class on more than one occasion ?

(e) Is it not a fact that enquiry was made by the Superintendent of the
Jail and the Superintendent of Police in regard to these ladies with
others, and they were considered as fit for superior classes, and that they
are still in the ** C *’ class ?

(N If the answer to part (¢) be in the affirmative, will Government please
explain why it is so?

(9) Is it a fact that these ladies were given ** C *’ class simply or mainly
because they expressed their desire to be placed in the ordinary class ?

Mr. H. A. P. Metcalte: The answers to parts (a) to (¢) are in the
affirmative.

() and (g). The prisoners were placed, and are being retained in class
* C ' at their own express desire.

Dizr e1vex 10 NUumsix¢ MOTHERS OOXVICTED DURING THE CIvin
D130BEDIENCE MOVEMENT AT AJNER.

190. Mr. 8. O. Mitra: (a) Is it & fact that out of 19 ladies recently
convicted at Ajmer in connection with the Civil Disobedience Movement
13 have got amall children in their bosom and that some of them are nursing
mothers ?

(b) Is it not a fact that even the nursing mothers are given the same
diet as the ordinary convicts get ? ¢ °

-Mx. H. A. . Motcalfe: (a) The answer to the first part is in the
affirmative and to the second part in the negative,

(b) The answer is in the negative.
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CHANNEL O PrOMOTION T0 THE NEXT HigaxR GRADE yor Hmap TRamns
CLEREKS ON THE EaST INDIAN RAILWAY.

200. Rai Bahadur Lala Brij Kishore: Will Government be pleased to
state what is the normal channel of promotion to the next higher grade
tor Head Trains Clerks in the grade of Rs. 110 on the East Indian Railway?

Mr. P. R. Rau: Government have no information.

D1sSaBILITIES OF THE OLD OUDH AND ROHILKURD RAILWAY STAFF FoR
ProMoT1ION TO NEXT HIGHER GRADES.

201. Rai Bahadur Lala Brij Kishore: Will Government be pleased to
state if the old Oudh and Rohilkund Railway staff working on the old
East Indian Railway section, are not entitled to be fitted into the old Oudh
and Rohilkund Railway staff grades on promotion to next higher grades?
It so, why are they fitted in the lower East Indian Railway grades in force
over the section? If so. are Government prepared to do away with this

practice ?

Mr. P. B. Ruu: It is not a fact that the old Oudh and Rohilkund Rail-
way staff, working on the old East Indian Railwayv section, are not entitled
to be fitted into the old Oudh and Rohilkund Railway grades on promotion
and are compelled to accept lower East Indian Ruilwav grades in force
over the section. The practice in force on the East Indian Railwnv is that
if a man of the (cld) East Indian Railway is transferied to a station on the
(old) Oudh and Rohilkund Railway, he receives his old scales of pay and
allowances or the (old) Oudh and Rohilkund Railway scales of pay and
allowances, whichever is better. Similarly if an (0ld) Oudh and Rohilkund
Railway man is transferred to a station on the East Indian Railway, he
receives the (old) Oudh and Rohilkund Railway scales of pay and allow-
ances or the (old) East Indian Railway scales of pay and allowances,
whichever is better. ,

Fatwa e1vex BY souE Urewas or Driui oX tee FiLM ENTITIED THE
TNSAN YA SHAITAN.

202. Mr. M. Maswood Ahmad: (a) Is it a fact that the Ulema-i-Delhi,
consisting of Maulvi Muhammad Mazharullah, Mufti Mubammad

Kifaitullah, Maulvi Sultan Mahmood, Maulvi Muhammad Ishaq gave a
unanimous fatwa on the sacrilegious film entitled the Insan ya Shaitan,
which was published in Delhi on the afternoon of the 1st of September?

(b) Is it a fact that a poster containing the fatwa was delivered to
Mr. F. B. Pool, the officiating Deputy Commissioner of Delhi on the even-
ing of the 1st of September, 1933 ?

(c) Is it a fact that Maulvi Mufti Vilait Ahmad, Maulvi Abdul Majid,
Sccretary, Maijlis-i-Thrar and Nazim-i-Jamait-i-Ulemai-Suba, Imam Ashraf
Ali, Doctor Noor Ahmad, Secretarv and Ghazi Muhammad Usman, Presi-
dent, Jamiat-i-Shabban-ul-Muslimin, and Mr. Gul-zi-bagh Ahmad waited
upon Mr. F. B. Pool, officiating District Magistrate and requested him to
suspend the show of the film as it was sacrilegious and highly injured the
feelings of the Mussalmans?

(d) Is it a fact that Mr. Pool promised to take immediate steps in the
matter on the very day (S8unday the 3rd of Sepiember, 1988)?
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() Is it & fact that the film Insan ya Shaitan was not ordered to be
stopped. and finished its 15 days’ course on Thursdsy, the 7th September,
1938 ?

(f) Will Government please state the reasons as to why the film conti-
nued to be shown regularly upto the 7th S8eptember, 1988, after the religious
authoritics had waited upon and requested the Deputy Commissioner to
stop it forthwith ?

(¢) Is it a fact that the said Magistrate expressed his opinion that the
said film was a moral one and the religious authority of the Ulema was
null and void ?

The Honourable Sir Harry Haig: (a) Yes.

(b) A poster contsining the fatws was delivered to Mr. Pool on the
8rd deptember.

(c), (d) and (¢). Yes.

() The facts are that Mr. Pool arranged for the film to be viewed by a
few Muslim officials as requested by the deputation. This was done on
the 8rd September by the City Magistrate and two Deputy Supcrintendents
of Police, who reported on the following day that the fiim was not objec-
tionable. Orders were passed the same day to the effect that no uction
Was necessary.

(9) No.

ENTRUSTING oF ResEarcrR WoRk IN PISCICULTURE T0 THE IMPERIAL
COUNCIL OF AGRICULTURAL RESEARCEH.

203. Mr. B. V. Jadhav: (a) Will Government be pleased to state which
of the provinces maintain & fisheries department ?

(b) Will Government be pleased to say whether they have carried on
research in pisciculture and what steps they are taking to continue it?

(c) Will Government be pleased to state whether they have got any
experts in the Zoological Survey Department capable of carrying on work
in pisciculture and what work they have been doing at present ?

(d) Have Government considered the advisability of entrusting the work
of research in pisciculture to the Imperial Council of Agricultural Research ?

Mr. G. 8. Bajpai: (a) Madras alone of all the provinces maintains a
separate Fisheries Department, while Bihar and Orissa and Bombay
have a Fisheries section under their respective Industries Departments.
In the Puniab the administration of fisheries is carried on by a Fisheries
Research Officer and in Burma bv Deputv Commissioners who are in
some districts assisted by special Fishery officers.

(b) Research in pisciculture has been carried on in Madras and the
Punjab, and on a amaller scale in Bengal, Bihar and Orissa, and the
United Provinces. Necessary steps are being taken by the Governments
of Madras and the Punjab to continue such research.

(¢) Yes. The work of all the officers of the Geological Survev on the
aquatic fauna of India has a direct bearing on piscicultural problems
and includes the conservation and classification of collections and the
supplying of informiation to interested parties with reference to piscicul-
ture and other subiects. As opportunitien offer they carrv out survey
werk on the distribution and bionomics of Indian fauna. ‘
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(d) To the extent to which it can be legitimately included under the
term agricultural and veterinary research, rural pisciculture is ulready
within the scope of the operations of the Imperial Council of Agricultural
Research. In fact a scheme of research in rural pisciculture received
from the Government of Madras is now under the consideration of the

The Government of India have not considered the question of inviting
the Council to extend its activities to the fishing industry in general.

EXTERNMENT ORDER SERVED ON ONE RoSHAN LaAL GupTtA OoF DELHI.

204. Mr. 8. @. Jog: Will Government be pleased to state:

(a) whether one Roshan Lal Gupta, son of Lala Ramanand Gupta,
& student of the Hindu College, Delhi, was served with an
externment order, on or about the 26th February, 1838, by the
Chief Commissioner of Delhi to leave Delhi within 24 hours;

(b) whether the said student submitted an application stating that
the order would interfere with the prosecution of his studies
and that he was surprised that orders were issued against him
as he had never taken interest in the political movement?

(¢) whether the Chief Commissioner subsequently allowed him to
return to Delhi between the 8th and the 28th April, 1983, to
enable him to sit for his Intermediatc examination, and
the said student failed at the examination:

(d) whether the Chief Commissioner refused to give him further
extension of the permission to prosecute his studies in Delhi;

(e) if the answers to parts (a) to (d) be in the affirmative, wheth
they are prepared to order an enquiry in view of his assertion
of innocence ?

The Homourable Sir Harry Halg: (a) to (d). The answerg gre in the
affirmative.

(¢) Government are satisfied that there are good reasons for the action
taken, I may add that Roshan Lal Gupta belongs to the Hissar District
in the Punjab and not to Delhi.

Strorrace or INCREMENTS OF CERTAIN CLERKS IN THE ACCOUNTS
DePARTMENT, EasT INDIAX RALLWAY.

205. Mr. Bhuput Sing: (s) Will Government be pleased to state
whether the ordinary grade increments of a certain number of clerks in
the Accounts Department, East Indian Railway, have been held up on
the plea that they were irregularly fixed up in the new scale grade TI1
from 1st October, 1926, due to their pay being charged against lump sum
grant in the years 1926 to 1928? If so. will they please place on the table
a statement showing the amount of the lump sum grant and the names
of those clerks whose pay was charged against such grant, with their rates
of pay and dates of appointment ?

. (b) Is there any official order to charge the pay of such men against
ge t:ampgrary grant® If so, will Government please furnish a copy of
e order’ : : S
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é::) Is it u fact that in some cases proper increments earned by men
“in the old East Indian Railway grade were not gtanted at the time of the
fixation of their pay into the new seale ?. If not, why noé?

(d) Are Government aware of the difficalties and hardships to which the
-elerks mentioned above have been put to on account of the sudden and
unexpected stoppage of their increments after a lapse of about five years?
If so, what steps do Government propose to take in order to remove their
hardships ?

Mr. P, B. Raun: (a) The of certain clerks in the office of the
‘Chie? Accounts Officer, Eutf?ndian Railway was refixed incorrectly in
1932 with retrospective éffect and. when the snistake was discovered the
‘question of fixing the pay in sccordance with rules was taken up und
tending a deoision of the quédtion furthér increments were not allowed.

b) Accounte Officers -have beem given discresion to entertain staff
‘temporarily within limits: )

(¢) T am afraid I cannot give a definite reply to this question without
making a laborious investigation into ancient histowy which seems wm-
necessary in view of my reply to the next part of this question.

(d) Orders have recantly been passsed regarding the manner in which

their pay should be fixed which it is believed will remove any legitimate
grievanoce. '

RULES REGULATING THE APPOINTMENTS oF InsPEcTORS OF Post Orrices

AND RamLway MamL Skrvice axD HEap CLERKS OF SUPERINTEN-
DENT'S OFFICES.

206. Mr. 8, 0. Mitra: (a) Wil Government be plessed to state
whether any chanpges have been made in the rules regulating the appoint-
ments to posts of Incpectors of Post Offices, or Railway Masil Service, cr
Hoad Clerks of Superintendent’s offices, since 19162 - :

(b) Before 1916 were such appointments made nccording to seniority,
efficiency and educaticnsl qualifications? ’ :

(cry What changes have been made since 19167

(4) Was any ciamination for selecting candidates to those posts held
in 1916. o after that? It so, when and how many timaa?

o) Was uny change introduced in 1927? 1t so, why?

(A Was any such cxamination held after 1924? If not, what would be
the position of thosa oflicinle who are fit for the posts?

(9) Do Gevernment  propose to consider the cases of those who have
already corupleted 35 years of age or are about to complete that age and
who find themsclves unable to sit for any examination m order to
the necessnry qualifications for promotion to the posts of Inspectors of
Post Offices and Head Clerks to the Superintendents ?

(h) Do Government propose to make the cxamination open to ail,
wrespective of age?
¥p
The Hoooursble Bir Frank Woyes: (a) The reply is iri the affirmative.
(b) The fucts sre substnatially e stated by the Honourable Member.
v B
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(c) In 1916 & departmentsl examination was introduced as the method
of selecting men to fill the posts of Inspectors of post officcs and Head
Clerks to Superintendents of post offices and this systern was subse-
quently extended to the posts of Inspectors, Railway Mail Service. It
still continues though there have been changes in detail from time to

(d) The reply to the first part is in the affirmative. As regards the
second part. Government regret that precise information is not readily
available.

(¢) Yes. From the 1st September, 1927, the pay of the poste referred
to in the reply to part (c), as well as of non-gazetted posts in the gencral
line of the Post Office and Railway Mail Service carrving a scale of pay
higher than the ordinary clerical time-scales, was revised and a new
selection grade of Rs. 160—10—250 for all these classes of posts was
created. A new departmental examination for promotion to all posts
included in this new selection grade was also introduced. Th 1928 it was
decided to abolish the separate cadre of Inspectors and to form a combined
oadte of all officialg in the Inspectors’ and general lines in the new selec-
tion grade just mentioned. But owing to certain practical difficulties
disclosed by experience the new departmental examination mentioned
above had to be abolished in March, 1932, and the former system of
maintaining s separate cadre for officials in the Inspectors’ line and of
making appointmente to that cadre by meang of a separate departmental
examination. was reverted to.

(N Yes. The latter part does not arise.
(a) and (B). The reply is in the negative.

FrL.LING UP OF VACANOIES IN THE GAZETTED RANKS IN THE PosT OFrices.

207. Mr, 8. O. Mitra: Is it a fact that certain vacancies in the gasetted
rank in the Post Offices have recently been filled up ? If 80, do Government
propose to take steps to fill up the vacancies in the non-gazetted selection
grade also? If not, why not?

The Honourable Sir Frank Noyce: If hy filling up vacancies the
Honourable Member means filling up vacancies permanentlv instead of in
an officiating capacity, the replv to the first part is in the affirmative,
and to the second in the negative. As regards the last part. the Hon-
ourzble Member’s attention is invited to the reply given to part (d) of

Mr. 8. G. Jog's starred question No. 728 in thir Houvse on the Tth
September. Tast.

FILLING TP OF VACANCIES OF STAMP-VENDORS IN THE CALOUTTA GENERAL
Post OrricE anp Towwx BuB-Orrices.

208. Mr. 8. C. Mitra: (a) Is it a fact that the selling of stamps in

Calcutta General Post Office and Town Sub-Offices will not be given in
contraet at present ?

(b) Is it a fact that this postponement is due to the fact that the con-
tractor, whose tender was accepted. is unwilling to undertake the job ?
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() Is it & fact that a number of vacandies are képt unfilled in Calcutta
General Post Office to provide the stamp-vendors after. the stamp selling is
given in contract? - S - _

(d) Do Government propose to take early steps to fill up those vacancies
by the approved candidates and the passed postmen ?’

_ The Honmourable Sir Frank Noyce: () and (b). No. The contractor took
up the work on the 16th November, 1938, some delay having occurred
‘due to the settlement of details relating to the work and the training of
‘the stuff to be amploved on it by the contractor.

(c) The vacancica referred to have been filled by qualified departmental
stamp-vendors who would otherwise have beeu thrown out of employ-
ment. :

(d) Docs not arise.

LocoMoTIVE ENGINES PURCHASED FOR STATE AND COMPANY-MANAGED
RATLWAYS,

909. Mr. K. P. Thampan: Will Government be pleased to state the
number of locomotive engines purchased during the last ten years for the
State and Company-managed Railways in India and their respective costs ?

Mr. P. R. Rau: During the pust 10 years the State-managed Railways
bave purchased about 500 locomotives at a cost of about 8 mﬁea of rupezs
und Company-maunaged Railways shout 750 locomotives at a cost of about
€3 crores of rupees

RaiLway WoREsHOPS IN INDIA MAKING BOILERS AND SPARE PArTs FoR
LocoMotIve ExGInes.

210, Mr. K. P. Thampan: (1) Will Government be pleased state
. . 3 - - - w

which of thé Railway Administrations in India have got woglrshops that car
make boilers and sparc parte for locomotive engines ? o

(0) Are there anyv workshops which with a little more outlayv ¢ -
improved so a8 to undertake the manufacture of locomotive ::gi:;isl?ml:(} s:,:
will Govor;:ment be pleased to state their names and what will be the required

(¢) What will be the approximate ocost of starting a new workst i
all the latest equipments for the manufacture € & new workshiop with
suitable place in I:dia? anufacture of locomotive engincs at =

M. P. R. Rau: (a) The only worksho,

. L ] pe which undertak s
tion of locomotive boilers are the Bombay, Baroda and o(?:lxtn:? ns;:l:!}-:
Railway at Ajmer. '['hu manufacture of spare parts for locomatives )
undertaken by all Railway Administrations in their main “mifshops‘ "

(b) The l::;ont of exint:it.;g workshopa is not suitable for the eeanomic
(¢) Tt is catimaf®d that n shop with n capacity i
. pacity of 50 locomotiv d
50 .spare boilers per aanum will cont very roughly’ c8 an
crore st preeent prices. ° v, " between 80 ‘akhe and »

r2
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CLEBES IR THE MILITARY ENGINEERING SERVICES.

211. My. Lalchand Nuvalral: (b) Will Government be pleased to state
the number of temporary and permanent clerks in the Military Engineering
Services ?

(b) When was the permanent cadre of the clerical establishment last
increased ?

(c) What was the number of temporary and permanent clerks' before the
increase of the above cadre ?

(d) Why can all or majority of the clerical establishment not be brought
on permsnent cadre ?

Mr. G. R. ¥. Tottenham: (a) There are now 438 permanent and some
539 temporarv clerks.

(b) On 1st April, 1925.

(¢) Before 1st April, 1925, there were 280 permanent and some 600
temporary clerks. ]

(d) Because the number of temporarv clerks emploved at anyv time
depends on the work then in hand, and this factor is constantly varying.

EKJOYMENT or THE PRIVILEGES OF A PERMANENT INCUMBENT BY a
TEMPORARY CLERK OF THE MILITARY ENGINEERING SERVICES.

212. Mr. Lalchand Navalrai: (4) I< it a fact that a temporary clerk ‘n
the Military Engineering Services enjoys the same privileges as regards
annual increments and privilege leave as a permanent clerk ?

(b) Is it a fact that it takes a temporary clerk several years to be brought
on to the permanent establishment and that he has to revert to the mini-
raum pay of his grade, viz., Rs. 50 per mensem irrespective of the pay he
is drawing at the time of such confirmation ?

(c) Is it a fact that on becoming permanent s temporary clerk in the
Military Engineering Services is not allowed to count his continuous regular
service towards increment and pension? If so, why are temporary clerks
in the Military Engineering Services subjected to such rules?

(d) Is it a fact that in the year 1925 several tomporary clerks were brought
on to the permnnent establishment and allowed (i} to draw 75 per cent. of
the pay being drawn by them as temporary clerks and (ii) to count their
temporary service towards pension ?

(¢) Is it a fact that this concession was not extended to other temporary
clerks who became permanent after 1925? If so, why ?

Mr. G. R. ¥. Tottenham: (a) Yes, but the grant of privilege leave to
temporarv clerks is subject to the provisions of article 242 of the C. 8. R.

(b) Yes.

(¢) The answer to the first question is in the affrmative. The clerks
concerned are governed by the general rule that only substantive service
on a permanent establishment will qualify for pension and increment.

() and (e). The concessions were granted to those temporary clerks
who came within the purview of article 870 of the C. 8. B.



MOTIONS FOR ADJOUBRNMENT.

SHORETARY OF BTaATE FOR INDIA’'S LVIDENCE, BEFORE THE JOINT PaAxnia-
MENTARY COMMITTEE re INDIA'S IRRIGHAT OF KHLIT\LIATION 1IN HER
RaraTionsHip wiTH THE DoMINioNs oF THE Britisy EMPIRE.

Mr. President (The Honourable 8ir Shunmukham Chetty): Order, order:

. T have received a notiee from Mr. B. Das that he proposes to

12 NOON. oo for leave to make a motion for the adjournment of the

business of the House today for the purpose of discussing 8 definite matter
of urgent public importance as follows.

*“The evidence tendered by the Secretary of State for Iudia before the Joint
Cun-mittea iv loncon on November Tth, denying India the right of retatui. n in her
relationship with the Dominions of the British Empire."

1 have to inquire whether any Honourable Member haz any objection
to this motion.

The Honourable Sir Brojendra Mitter (T.eader of the House): 8ir. I have
no objection to the motion being moved, but 1 would ask you to pnstpons
the consideration of this motion to a later date in view of the fact that
we bave not got full materiuls to go upon. We have uply got some
scrappy telegraphic surnmarics from London. We are taking steps to
got u full report of the Secretary of State’s evidence, which w. expect
will be uvailable shortly. The discussion will be more satisfactory when
we have got those materials.

Mr. Preaident (The Honourable Sir Shanmukham Chetty): 1f the Honour-
able Member, Mr. B Das, has no objection. the Chair would have no
objection to postpone the discussion of this matter. If a further notice of
this 1notion 18 giveu cn auy day before the end of next wuek, the Chair
will waive the objection on tie ground of vrgency. The Chair agrees to
postpone the motion, because the House can more usefully discuss this
motion whun more material is availauble.

Mr. K. 0. Neogy (Ducos Division: Non-Muhammedun Rural): May I
huve your leave, Sir, just to say a few words. In view of the request
made by the Government which you uccepted for the adjournment of the:
considerntion of this motion. must it necesearily come up #s a motion for
;idj;);rnm:rx:t ?nl “ tfumrv dgiv‘/ Cg;ld d:e not expect the Government
o apurt ut least a purt of un official day for the e i sing
it as n substuntive kind of a rnotion ? ¥ for the purpoe of diecussing

Mr. President (Tl Rouourable Sir 8hanmukham Chetty). We arv just
coucerned with the notice of the motion for adjournment-given by the
Honourable Mr. B. Dn Se fur as the Chair is concemned, 1t hus
unnounoéd thet i will ‘waive objection on she groupd of ungeney if it is
moved at a later date. It will now be for Honourable Members to discuss
liho ﬂ:lnm with the Leader of the Government later on and come to 8
e on.

Mr. K. C. R : 4 wua 1erel i
House. theoush :‘g Sin. " ely making an appeal to the Leader of the

Mr. President (The Honourable Sir 8 \ i L
matee for F"‘“( M u e 8ir Shanmukham Chetty): That is a

2013
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Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): On a point
of information, Sir. Is it necessary, when the consideration of this motion
for adjournment is adjourned, that a fresh notice should be given by the
Honourable Member concerned ?

Mr. President (The Honourable Sir Shanmukham Chetty): I have said
that if the Honourable Member gives fresh notice of this motion on any
day before the end of next weck, the Chair will waive the objection ou
the ground of urgency.

Mr. Lalchand Navalrai: So, notic: is necessary.

Mr. President (The Honourable Sir Shanmukham Chetty): Yes. it is
NeCcessary.

DUMPING OF JAPANESB RICE INK THB INDIAN MARKET.

Mr. President (The Honoursble Sir Shanmukhan Chetty): I have also
received two notices——one from Mr. Amar Nath Dutt and the other from
Mr. R. S. Sarma—relating to the same subject. Do I understand that
Mr. Amar Nath Dutt is prepared to allow the Honourable Member ‘Mr.
Sarma) to make his motion ?

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Yes, Sir.

Mr. President (The Honourable Sir Shanmukham Chetty): 1 have received
a notice from Mr. Surma that he proposes to ask for leave to move n
motion for the adjournment of the II’mmnem of the House todsy for the
purpose of discussing a definite matter of urgent public importance. namely,
the dumping of Japanese rice in the Indian murket. thereby aggravating
the already acute distress among agriculturists in this ocountry. Before
1 inquire whether any Honourable Member has any objection to this
motion. I would like to be satisfied that this motion is in order. The
motion is made on the allegation that Japanese rice is being dumped intu
this country t¢nd the Chair must first be satisfied that there is ground for
this allegation Would M>. Sarma give the Chair any information to show
that there is ground for the allegation that the Japanese rice is being
dumped into this country ?

Mr. R. 8. Sarma (Nomirtated Non-Official): Mr. President, we have not
got any official statistics of the amount of rice imported except what was
given on the floor of the House this morning by the Commerce Member,
but I think all Members of this House have seen the reporte in the news-
papers during the last fortnight or more: that Japanese rice is being dum
into the market, and there hus opeen no contradiction whateoever e
very fact that there huve been (uestions on this subject this morning shows
that there is an apprehension that Japanese rice is being dumped into
the market of this countrv. Also, the second part of question No. 1119
says:

‘Has the attention of Government besn drawn by the Burma Indisn Chamber of
Commerce to this grave situstion by representations made recently by them !
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Besides, when the question of land revenue assessment on paddy was

discussed recently in the Madras Legislative Council, it was mg:ted by
member after member that the position of the agriculturists been

considerably uggravated by the dumping of rice and the co uent fall

in the price of paddy in the Madras Presidency, and the official Members—

the Finance Member and the Revenue Member—who spoke on this subject

never chose to contradict this stutement. In view of this I thiuk there is

a reasonable upprehension that the report that we have heard is correet.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City : Noa-Muhain-
madan Urban): May I say a few words as to what I have come to know
unotlicially regarding this question of dumping? The statement appesred
in the Madras press that about the 8th or 9th of this month a Japanese
vesse] came into the Madras harbour laden with about 7,000 tous of rice,
1,000 tons of which was intended for Madras consumption and to be
unladen in the Madras harbour and the rest of it to be unladen in various
harbours round the southern coast of the Madras Presidency and round
the coust ot the Bombay Presidency. The actual statement appeared in
the papers a few days before the vessel was expected. The rice was
supposed to have been shipped in Siam and carried through a Japanese
boat; so it would be wrong to say that this rice came from Japan direct.
It is Siamese rice according to the press reports, but was carried in &
Japanese versel, and the rice was intended to be unladen at various ports
in the southern coast of India. That was the allegation on which certain
Members of the Madras Legislative Council made representations. The
Madras Government h:ad neither the opportunity nor the means bv which
they could verifv this statement, hecause customs being an [mperial
department the Madras Government ocould not get any information on the
subject. The Honourable Member's replv confined itself to the 81st Octo-
ber, but this fact appeam to have arisen after that date, about the 8th
or 9th of Novemher. We are all anxious to know the real facte and if the
Honourable 8Sir Joseph Bhore will ascertain this specific fact from the
Customs Department in Madras which he could do in a day or two and
place it hefore the House, then Mr. Sarma or any other Honourable
Member whe i interested in this question would, T am sure, like to have
its considerntion adjourned till such date. We are not in a position to
ascertain any of these facta officially; we could only get them from the
press reports. Therefore, if the Honourable the Commerce Member would
ascertain whether these allegations are correct and if he will make a
statement on that question, the question of the ndjournment of the House
may be raised at o later dsbe.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham
madan Rurl): T want the Honourable the Commerce Member t> ascer-
tain the connection between SBiam and Japan in the matter though, as now
evidenced by the speech of my predecemaar, there is an apprehension about
Siam and Japan having come to an agreement in regard to the dumping
of rice into this country; so far as the storing of surplus in Siam, either
way there is apprebension in the public mind and I hope my Honoursble
triend, Mr. Barma. will not press his niotion for adjournment today if the
Honourable the Commerce Member will accede to the request made by the
YLeader of the Independent Party.
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The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): I shall be most happy to get at the earliest opportunity all the
available information on this point so that Honourable Members’ minds
may be set at rest by any information that is forthcoming. However,
my position has been rendered a little difficult by reason of the fact that
the notice of adjournment referred to the dumping of Japanese rice. 1
naturally made all enquiries with regard to that and the result is that I
was able to give the House the information that 66 tons had been imported
into the country during the four months ending the 31st October. I shall
now, in view of what my Honourable friend, the Leader of the Opposition,
has said, try and obtain all further relevant information I can on this
subject. The only other point I wish to emphusize is this, that even
including rice from Siam the imports into this country have been 4,000
tons less during this half vear than in the previous half vear.

Mr. O. S. Ranga Iyer: Are thev stored in Japan?

" Mr. R. S, Sarma: The House is not now in full possession of the facts.

!

Mr. President (The Honourable Sir Shanmukbam Chetty): Does the
Chair take it that the Honourable Member does not wish to press his
motion today?

Mr. R. 8. Sarma: 1 shall again give notice of this motion after the
House is put in full possession of the facts and I hope you will waive
the question of urgency and sllow me to move my motion.

Mr. President (The Honoursble Sir Shanmukham Chetty;: Properly
speaking, any motion relating to the dumping of rice from Japan or from
Siam must be made today as being the earliest day. The bpotice before
the House by Mr. Sarma clearly relates to the Japanese rice and the
Honourable the Commerce Member has given figures to show that. so far
as Japanese rice is concermed. there has beem no dumping and the
Honourable Member, Mr. Sarma, has not given the Chair any information
to establish the fact that there has been Japanese dumping and, on that
ground, no matter of urgent public importance has been established to
warrant the adjournment of the House and the motion will be out of order,
But since Honourable Members have evideatdly got confused in their
knowledge of geographyv about Siam and Japan. the Chair would condon¢
that error and if, at a later stage, Honourable Members come in possession
of more detailed information with regard to the dumping of rice, the Chair
would not. raise objection on the ground of urgency.

Mr O. S. Ranga Iyer: May I just enquire from the (hair whether it
will raise objection if investigation leads to n geographical contact between
Siam and Japan?

Mr. President (The Honourable Sir Shanmukham Chetty): That doeé
not arise. S ‘



‘H. E.THE GOVERNOR GENERAL'S ASSENT TO BILLS.

i -Chefty): I have to
Mr. President (The Honourable 8ir Shanmukham ' Cheft;
inform the Honse( that the following letter has been received fmom the
Private Secretary to His Exeellency the Viceroy:

f have the honour to imform you that the following »l};ll:, 'w‘hu:h l;ge a;:edhel;:l
both ‘Chambers of the Indiso Legislature during the Sm..; -.-et.‘::’m. e %t sab.
assented to by His Excellency the Governor \ under provis
section (1) of section 68 of the Government of India Act:

1. The Worknen's Compensation (Amendment) Act. 1933.

“Pbe Land Aoquisition {Amendmsnt) Act, 1933,

The Indian Wireless Telegraphy Act, 1833

The Ind‘an income-tax (Second Amendment) Act, 1833.

The Indian Railways (Amendment) Act. 1933. ‘
The (otton Textile Industry Protection (Becond Amend‘-.\'ont) g.\'ct,: ]@.
The Tndian Arbitration (Amendtent) Act, 1938.. ~ IS
“I'he Mur<hidabad Estate Administration Act. 1983, _

The' Cantenments (Houre-Accomirodatirn Amendment) Act, 41933.

The Indan Tea Control Act, 1833. .

11. The Tulian Meechant Sbipping (Secend Smendment: Act. 1355

12 Tie Dangerus Drugs (Amendment) Act, 1633 h o

13, The Ludian Medical Council Act, 1833,

Bwow=g o s

STATEMENT OF BUSINESS.

Ths¢ Homourable Sir Brojendra Mitter (Leader of the House): With
your permission, 8ir. 1 desire to make a statement as to the probable
course of (Government business during the first week of the resumed
Session. Members have already seen the Agenda Papers for today and
tomorrow.  You, Sir. have directed that the House shall not sit tomorrow
and scconlingly the business put down for tomorrow will be tekea on
Thursduy. You, Sir, have already directed that the House. should sit on
Friday and on that day motions will be made to take into considerstion
and pass the Bill which is to be introduced today by Sir George Schuster
to amend the Indian Tanff Act, 1884, the Indian Finance Act. 1981. and
the Sea Customs Act, 1878, for certain purposes.

That. Kir, concludes my statement as regards the business of this week.
but T may be permitted at the same time to say that the six working days
af next week will be occupied by the motions for the consideration and
passing of the Reserve Bank Rill and the Bill to amend the Imperiai Bank
of Tndin Aet. !

THE INDIAN TARIFF (SECOND AMFNDMENT) BILL.

The Homourable Sir @George Schuster (Finance Member): Sir, T beg to
move for leave to%ntroduce a Bill further to amend the Indian Tariff Act.
1904, the Indian Finance Act. 1981, and the Sea Cnstoms Act. 187R. for
cartnin purpores. - A :

2017
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The purpose of this measure is fully and, I hope, clearly set out in the
Statement of Objects and Reasons. I should like to inform the House
that we should not have thought of taking up this business during the
present Session which will be mainly concerned with a very special purpose
unless it had been a very urgent matter. The fact is that recently the
practice has grown up for importing into this country a certain quality
of oil which can be used for the same purposes that kerosene is used,
namely. for burning as an illuminant in lamps, but which, for technical
reasons, we cannot classifv and tax as kerosene. The result of that is two-
fold. The first result is that there is a serious loss of revenue involved,
a loss which at present we calculate as amounting to some thing like one
lakh per month, and which, if the process extends, might be very
largelv increased. And the second result is that serious damage is being
done to the Indian oil producing companies who are ‘‘playing the game’’,
if I may say so. in this matter and not attempting to dispose of anyv oil
for the purposes of buming as an illuminant except as kerosene on which
they pay full duty. As a result of this interference with their businees.
there is the danger of unemployment and of loss of revenue to Provincial

Governments where those companies are operating, such as Burms. T
may say we have had very strong representations from the Government

of Burma on the necessity for early action in this matter. That, Sir, I
think is all T need say on the subject todav. 8ir, T move.

Mr. President (The Honourable Sir Shanmukham Chetty): The
question is:

‘“That leave be granted to introduce a Bill further to Amend the Indian
Toariff Act, 1884 the Indian Finance Act. 1831. and the Rea Cmstoms Act, 1878. for

certain purpoees.”’

The motion was adopted.

The Honourable Sir George Schuster: I introduce the Bill.

THE IND’AN NAVY (DISCIPLINE) BILL.

Mr. G. B. 7. Tottenham (Arm) Secretury): Sir. I move for lesve to
introduce a Bill to provide for the application of the Naval Discipline Act
to the Indian Navy. \

Mr. President (The Honourable Sir Shanmukham ‘hetty):  The
question is: ’

"That leave be granted to introduce a Bill to provide for the application
Naval Discipline Act to the Indian Navy.” of the
The motion was adopted.

Mr. @. R. P. Tottenham: I introduce the Bill.



.RESOLUTION RE RATIFICATION OF THE SILVER AGREEMENT...

The Honourable Sir George Schuster (Finance Member): Bir, I move
the following Resolution :

“That this Assembly recommends fo the Governor General in Council that he do
ratify the ‘Memorandum of Heads of Agreement entered into by the Delegates of -
India, Chinas mnd Spain as holders of large stocks or users of silver, and of Australia,
(‘anada, the United States, Mexico and Peru as principal producers of silver, at the
Monetary and Economic Conference held in London, in July 1633'."

I think the House is fully aware of the objects of the agreement
referred to in this Resolution; but at the outset I should just like to
remind Honourable Members of the main points in that agreement. Or
the one hand the Government of India would., under this agreement,
bind themselves not to sell more than an average of 85 million ounces
of silver annually for the four years beginning on the 1st January next.
If we sell less than that quota in uny particular year we can make it
up in other years provided that we shall not in any single year sell more
than 50 million ounces. The Government of Spain which also has stocks
of silver of which it may wish to dispose binds itself not to sel] more
than an average of five million ounceg per annum for the same period.
But I may inform Honourable Members that although the Government
of Spain has asked for this right. T understand that there is not sery
much chance of Spain disposing of silver at thig rate, and, therefore.
I think for all practical purposes we may regard the Government of
Tndia’s position as the main factor on the selling side. As against the
35 million ounces which we should bind ourselves to regard as our
maximum for annual sales, the Governments of the countries, that are
interested in silver as producers. namely. the United States, Australia.
Cunada, Mexico and Peru, have agreed jointly to purchase in everv year
or otherwise to take off the market u total amount of 35 million ounces
of silver. The result of that will be that any sales that we made on the
one side .wi" be neutralised by purchases on the other so that the
market will be left to the free play of current production on the one side
nnd current consumption on the other.

I might ‘then turn to a second point. the question ag to whether this
agreement is of advantage to India, first, ag repards India’s direct
advantage out of it and. secondly. as regards its indirect results on tbe
course of the world’s trade which of course concerns Indis very directly
and in & very important way. With regard to the first question of India’s
direct advantsggs. T think there can be little doubt on that point. We
do not really bind ourselves in any way which T think can be described
as cmbarrassing to us, for the amount that we are entitled to sell repre-
sonts a reasonable amount for us to regard a< a maximum having regard
to the atocks of silver that we possess. On the other hand. the exiet-
ance of the agreement must. T think. give stabilitv tn the silver market
which it would not otherwise have and must tend at least to keep prices
higher than they otherwise would be.  That. of course, is a great
advantage to the Government of Tndia as a holder of large silver stocks
and nr . potential seller of silver and it must also be of advantage to
S$he great masmes of people in this countrv millions of whom hold silver
n various forms and for various purposes and who regard i¢ ultimately
a8 a storc of valuc to which they ran tum to help them out in hard
times. T do not think, however. that it ic enough merely to answer
this first part of the question in the affrmative in order to support the
present agreement. Ome must also consider the effects om world trad>

Nle
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generally ; for it would clearly be short-sighted for India for the sake of
the direct advantage with regard to silver to do anything which might
adversely affect the course of the world's trade. It is, therefore, neces-
sary to consider how the world's economic position is affected by a rise
in silver prices. On that point I am afraid that I cannot myself agrea
with those silver enthusiasts who have regarded the fall in silver prices
as one of the major causes of the present depression and who would,
therefore, regard any rise in silver prices as likely to have un important
effect in relieving us from that depression. 1 have to regard the fail
in silver prices rather ag an effect than as a cause of the present world
depression. The silver enthusiasts argue that the purchasing power of
India and China depends largely on the value of silver and they say
that the fall in silver prices has reduced the purchasing power of half the
population of the world. I think we, who live in India, know that that.
is not really strictly correct. For one thing India has not been on 4 silver
bagis a8 regards her turrency since 1893; and for ancther thing we know
that the purchasing power of India depends on the value of tle.
merchandise which India can produce and export. e know that
whereas in the ten vears from 1920 to 1930 the averuge value of India's
export of merchandise was something like 320 crores, in the last financial
year that figure had dropped to somewhere about 185 crores. That i:
the reason for the falling off in India's purchasing power and the fall in
the price of silver hag very little to do with it. On the other hand if
one turms to China the -case is somewhat different. for Chinn is stil!
on a silver ourrency and one must consider what the effects of a rise
in the price of siver would be on China’'s position. because China, after
all, is an simportant factor in the world’s trade in which we are all
interested. Of course a rise in the price of silver or a fall in the price
of silver would affect China in just the same way as an appreciation or
deprecration of her currency would do. I may infornmm  Honourable
Members that. as T felt that the effects on China were a very important
matter to take into consideration. when I first took purt in these conversa.
tions in London. I refused to commit myself in any way as regurds the
proposals which had been put forward until I had had an npportunity of
ascertaining how they were regarded by the Chinese delepates. China
wag very strobgly represented at the London Conference and 1 was
fortunate in having opportunities to discuss the matter very fully and
very elogely with their Finance Minister, Mr. T V. Soong. T found that
Mr. Soong was an enthusiastic supporter of the proposals which were
put forward from the American gide. He said that China’s interests
came in in three different ways: first of all. he was verv anxioug to see
stable prices for silver. He was afraid that if nothing were done there
might be a further alumip in the price of silver which would be very
embarrassing to India and China. He wanted to avoid that slump: he
wanted to see stable prices.  And, thirdly. if there was to be any
tendency to any change at all, he wanted to sce the change in the
direction of a gradual,—not a sudden but a gradual.—appreciation. because
that would produce confidence in China and also ineidentally would be
a great bhelp to hie own budgetary position. As I found that the Chinese
, who were besides ourselves the chiefly interested parties. were .
very strongly in favour of an ment on these lines, T felt that it wap
right to proceed with #. both in vur own interests and in the interesta
of a wider circle of trade. T do not think, in these circumstances, that
there is any one who can really gnise anv objections to the agreement as
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it stands. But there may be certain people whaq, in this matter, see the
-olosely connected question of our policy as regards selling silver, and
posaibly cestain Honoursble Members may hsve semething to say on
that mastter, |

Now. 1 think that there are people in India who on any given date
would come to us and say ‘‘ You ought not to sell a single ounce of silver’'.
But I doubt verv much whether any, even the extremiste, of that school
would gu so far as to tell us now, looking back over our past record,
“You were wrong to sell silver and you ought not to have sold in the
past a single ounce of silver’’. I should like, us we are desling with
silver, to take this opportunitv of putting before the House very shortly
rome facts ns regnrds what  has been done in the past in the way of
silver,

In 1926. when the Hilton-Young Currency Commission reported, the
GGovernment of India held in their Currency Reserves 91 crores of silver
rupees. We now hold 104 crores; our stocks have gone up by 18 erores,
in spite of the fuct that we have since them sold about 171 million ounces,
-equivalent to about 50 crores of rupees. The figures that I am giving
are not absolutelv up to date. hut 1 have taken imto account sales up
to the middle of the prescnt financial year. 1f we had no$ sold that silver,
we should today be holding a stock of no less tham 154 crores of silver
rupees. quite a prodizious stock, which no one could posesibly eay was
not larger than we possibkv could require. Now, out of the silver that
we have sold we have realised about £154 millions, which has afforded
us very valunble ussistance over she past three or four very difficult years.
und helped us to avoid buorrowing to that extent and bv so doing saved
us from incurring charges which would certainly run to sbout 6 per cent.
on sbout £16 milliona. The average price that we bave realised on the
silver which has been sold represents about 20-1/5th d. per standard
ounce wheress the present price in ahout 184d. per standard ounce: so that
even on these figures there is a profit; for today we ocould buy silver back
at about 24. per ounce less than what we sold it at. But these figures
really do not reveal the true effect of cur past sales. for two reasons:
first of all. the present price of silver represents the price in sterling, the
gold value of which has depreciated bv ahout 83 per cent., whereas ahout
£11-1°3 millions worth of silver that we sold waa sold before September
1081, and. therefore, was sold against sterling on a gold basis. Now as
during the three vears preceding that we had bought a good deal of gold.
about 10} crores worth of gold in fact, and put it n our Currency
Reserves. I think we can fairly sav that a part of our silver proceeds is
really represented hv gold that we now hold. and if we liked to write up
the gold to its full value we can rav that inetead of an avernce price

of 20d. an ounce we have renlly averaged something like 27d. per ounce
for that silver, i

That is one point to take into account. But there is anather point
also which ia not so nearlv hvpothetical as that. and thnt is that when
you consider what your position would he todav if vou had nnt cold that
silver, you have to take into account the interest that von have earned
on the procecds during the past three or four vears: if we ean earn or
anve infercst at the rate of five per cent. per annum. then odviounsly every
20d. per ounce jhat we realised at the be~inning of one vaar hecomes
eguivalent to 21d. per ounce at-the end of the vear. - On g rou~h caleula-
tion we have eurned or saved about £21 millions sterline in interest om
the silver which we have sold up to date. and if this is added to the price.
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the price realited is reslly equivalent to & price of about 24d. an ounce
today. I think that on those figures Honourable Members inust agree
that we have done good business in our policy of selling silver in the past.

But there may be some critics who say ‘‘At any rate us regards the
future you ought to stop”’. To any who hold those viewg I would say
. that that criticism is not reallr relevant on the present agreement,

because the agreement does mot bind us to sell silver in any way. We
remain perfectly free: we can decide our policy exactly as we think
right. Therefore the agreement in no way ties our hands, and does mot
commit anybodv to approving the policy of continued selling of silver.
That. 1 think, describes the main factors which have to be taken into
account in this situation.

1 should like to close by deseribing verv briefly what 1 consider to be
the main significance of this agreement. In the first place, I think it
should be welcomed as the one practical achievement of the World
Economic Conference. Perhaps it is not a very large achievement, but
still it has a real and important significance as a token of international
co-operation. We 88 u Government feel that what is nceded above all
things now is international co-operation in economic matters; and this
agreement iz a tangible sign of cur attitude on that subject which must
for that reason be advantugeous. We hope in particular that it may
help to prommote a goml understanding with the United States where
those who were imterested in silver had previously been inclined to cherish
rather bitter feelings against the Gnvernment of India on sccount of our
selling policy. All that, T hope, has been changed by our London ocom-
versativns, and | <hould like if T may to take thix opportunity tu testify
my great appreciation of the attitude taken up by the United States
representative. Senator Pittman, in this matter. If we on our side were
ready to co-operate. we were mercly responding to the first move made
on the other side. The initiative and the devising of practical means for
co-operation was supplied by Senator Pittman, and 1 can onlv regard his
success in having got all those countries together to sign that agreement
as a very great achicvement for which he deserves not only the gratitude
of his own eountry but of ours.

Secondly, when we come to consider the effects of the agreement, 1
have already dealt with those. I do not wish to exaggerate them, but I
d> think that any agreement of this kind which will tend to give stability
to the market in an important commodity is a desirable one. If the
agreement had been one which was likely to produce an unnatural rise
in the price of silver, then I should have thought verv differently about
it, for I think that would have been a dangerous experiment, the effects
of which might come back like s boomerang on those who launched it.
We are doing nothing of that kind. Al that this acreement does is to
remove what may really be regarded as an unnatural factor from the
gilver market, the factor supplied by the selling policy of those, like our-
selves. who have accidentallv acquired large accumulations of silver in
the past. It must be n good thing to remove that factor and leave the
market in a healthy position of balancing current production and current
consumption. Those are the two main points which, T should think, this
House should take into acoount, but in its wider significance the ¢
of doing something to encoursge international co-operation is, T think, of
the greater importance.
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‘Before 1 cloae, | should like to say again that it is desirabl’e not to
exaggerate the importance of agreements like this and to recogmse what
are the truc canses in our present world depression. The removal of the
faotors of India’s sales of silver from the silver market is really of very
little importance compared with the loss of purchasing power which has
come upon Indin in the lost few years.

Aguin, let e give the House just a few figures on this matter. If we
tuke the average of the five years up to 1930, and if we take into account
all the silver that the Government of India sold, nevertheless the net
amount of silver which India took off the world’s market on an average for
those five years up to 1830 amounted to ninety-two million ounces per
annum. As against that, in the last financial year 1932-33, the private
import of silver practically ceased, and Government sales continued to
some extent, and instead of India taking ninety-two million ounces a year
off the silver market, India on bulance put back eighteen million ounces on
to the silver market, 8o that there is a switch over in India’s demand of
110 million ounces per annum. NXNow, when we consider that the world's
production of silver has never heen more than about 260 million ounces
in a year and is now reduced to something like 150 million, it is quite
obvious what a terrific effect this change over of India’s position must have
on the silver market of the world. The important thing is. of course. that
we should recover our purchasing power. We must get back again to
something like 800 crores of our annual exports of merchandise, otherwise
there can be no hope of recovery in the silver market or in anything else.
Until we can sell abroad greater quantities at higher prices of our jute,
cotton, oil seeds and hides, we cannot secure our normal roll in the con-
sumption of silver. l.et us hope that our friends in Ameriea will appreciate
this and not put difficulties in the way of our selling them commodities like
jute for which we rely 8o largely on their market. In short, let us hope
that the spirit of co-operation in economic interests may spread to wider
fields in silver. In the meanwhile, T would ask the House to ratify this
agreement as a sign of our own desire to aid that epirit of co-operation.

I.;. President (The Honourable 8ir Shanmukham Chetty): Resolution
moved:

‘“That this Assemhly reconmends to the Governor General in Council

ratify the ‘Memorandum of Heads of Agreement entered into by the Dtlh:'lt]: t‘l;{r
India, China and BSpain as holders of large stocks or users of silver. and of Australia,
Canada, the United States, Mexico and Pern as principal producers of silver, st the
Monetary and Economic Conference held in London, in July 1633'." '

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, I congratula
the Honourable the Finance Member who was a d)elmte at the Wm::
Feonomic Conference on his being so very modest. Naturally he was
modest, because he himself confessed that the so-called Warld Economic
and Monetary-Conference cnded in a fiasco, and the only tangible thing they
9ould s[:ow was this silver agreement. Sir, international finsnciers and
international statesmen are like international crooks. Wheu they cannot
olve their own national problems, they try to convenc international confer-
ences; they meet there and talk there, and when they cannot come to
any agreement, thev adjourn those conferences sine die. Fortunately for
them there was this little castern problem, the silver agreement. The
Finance Memb« was a party to it. I do not congratulate him for not
having his lieutenants who represented India at that World Monetary
Conference on the floor of the House. If, Sir, we think of the discussions
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“of anything that resulted from that World Economio Couference in uny of
the Parliaments of sovereign nations, what do we find? The representatives
who attended those World Economie Conferences would have been sitting
members of the respective Parliaments. They may be either mewmbers on
that side or members on this side. Of course, Sir Cowasji Jehangir wus
co-opted just at the last moment of the beginning of the Conference. but he
has taken to his heels to Bombay so that he is not here to utter a word of
blessing to the Honourable the Finance Member. 1 was fortunately or
nnfortunately present in London, and I used to watch from day to day
the results of the working of the World Eccnomic Conference in the press.
L was then a carefu] veader of the Daily Herald. and 1 found that the Daily
Hergld had from the verv start predicted that this Conference would end
in a fiasco, and it has ended in a fiasco

Mr. P. B. James (Madras: European): It did end in a fiasco.

Mr. B. Das: My honourable friend, Mr. James, says it did end in a
fiasco. He is now at last talking as a representative of the agricultural
interests, because the Conference did not help in any way the friends of
the capitalist nations or the statesmen of those nations that met in London

My honourable friend, the Finance Member, paid a compliment to the
United States diplomacy or the benevolent attitude of the United States.
That country is overawing the whole world, not to speak of the silver
countries of the world, for their own gain. I will just read a passage
from a statement issued by President Roosevelt. So many statements were
issued by President Roosevelt that the world is at a loss to know what he
means snd what he says, but 1 will just quote a few lines for the benefit
of the Honourable the Finance Member. He snid in a statement:

“The United States was seeking the kind of dollar which a geuneration hence will
have the rame porchasiny 2nd delt-paring power as the dollar we bhape to ohtamn
‘n the near futnre. Our broad purpose is the permanent stabilisation of every nation’s
currencies. (Gold or gold and silver — '

I want the Honourable the Finance Member to note the word ** silver *'—

“Gold or gold and silver can well continue to be a metallic reserve behind currency,
but this is pot the time to dissipate gold reserves.”

Well, Sir, what is sauce for the goose is not sauce for the gander. What
is good for the United States is not good for the ‘‘subordinate’’ conntry
of India. 1 should like, when the Honourable the Finance Mimbior
replies, to tell us whether the lawyer experts or the so-called econnmic
advisers that were recruited from India did tender uny advice to him when
the Silver Agreement took place. As I bave mentioned, T was in London.
One morning I thought I would go and find out the hotel where the Indian
Delegation stayed. Wherever one rambled in the London streets one found
the national flag of Czecho-Slovakia, or Germany, or America, on some of
the hotels. I searched in vain: nowhere did 1 find the particular flag of
Iniij::’ on any hotel. 8o, I hope the Honourahle the Finance Memh.r
wo .o

. ‘!'ho Honourshle Sir George Schuster: I think T can set my Honourable
friend’s mind at ress at once. 1 do not like tn leave him in any RUSDENSH)
on this matter. T was much more snosessful than he was in finding the
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Indian delegates. We used to meet about two or three times a wech—the
full Indian. Delegation on- the Conference and those other Indians who
agreed to act a8 advisers. We always discussed sny important matters
with them includinig, ‘of course, the Bilver Agreement. We had the full
approval of all the Indians in London on this particular matter. :

Mr. B Das: I know my Honourable friend met them in one of the
small dingy rooms of the World Economie Conference—the Geological
Museum or Zoological Museum, 1 do not know exactly which it was ‘

-

An Honourable Member: Geological.

Mr. B. Das: I think Zoological would have been better. I was in
London. When a visitor like me who does not know much of London
and who wanted to see his national delegation—I wanted very much
to see the national flag of India in the Hyde Park Hotel or the Savoy
Hotel. I found it nowhere. Sir Padamji Ginwala lived in some place
somewhere, 8ir George Rainy was brought back from his well earned

holidays to London and Sir Cowasji Jehangir was soinewhere I do not
recollect . . . .

An Honourable Member: At Grosvenor House.

Mr. B. Das: Yes, at Grosvenor House. I saw 8o many national
flags, but no flag of the Indian nation. Sir, that is a small matter, but
that shows what minor position these economic advisers held. My
Honourable friend, Sir Joseph Bhore, got wild the other day in Simla
when I put s question about the lawyer statesmen that went as advisers
to the World Economic Conference. They were lawver statesmen. If
they were financiers, if they were patriots, they would have demanded a
national flag; they would have remained in one botel. That would have
shown that they represented the Indian nation.

_ My Honourable friend the Finance Member, alluded to various com-
mittees. If one looks at it, the Feonomic Conference divided itself into
two Sub-Commissions, and ench Sub-Commission had too many sub-
committees, which, of course, ended in smokes as cverybodv knows. I
do not want to mention all the sub-committees. I will tell my Honourable
friend who went to improve the monctary position, the currency position
of India—I do not want to discuss that today because it will eome up
when we discuss the Reserve Bank Bill next weck and many of us wild
take the opportunity to allude to the false atmosphere in which this
World Economic Conference was held only just to give satisfaction to a
few statasmen of the world. T know my Honourable friend was a party

to that statement, that certificate of . . ar
Empire delegates . . . . . cate of self-indulgence which the British

An Homourable Member: Belf-indulgence!

Mx. B. Das: You can use any other word. deal
British Empire " delegates—I think my Homm?l‘: h-ia;dn 2-.;«10‘;;_‘3
‘oourse, Sir Henry Strakoach signed it for lndia. Sir Qeorge Bchuster and
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Sir Henry Strakosch are twin souls. What did they say? The declara-
tion was not signed by the representative of the Irish Free State. I know
Mr. De Valera is always wise:

““‘Considered it appropriate, in view of the termination of the Conference to put
on record the views of the Delegations of the Britich Commonwealth—(I wish I was a
part of the British Commonwealth. I hope my Honourable friend will bring us to
that)—concerning some of the more important matters of flnancial and monetary polioy
which had been discussed, but not decided, at the Conference. They were satisfied
that the Ottawa Agreements had already had beneficial effects on many branches of
inter-Imperial trade and that the process was likely to cont'nue as the purchasing power
of the various countries concerned increased. - They re-affirmed their conviction that the
lowering or removal of barriers between the countries of the Empire would Iacilitate
the flow of goods between them and increase the trade of the world.”

I will just quote a little more.

“The policy of furthering the rise in wholcsale prices, unt’l equilibriom had been
re-established. would be continued by the Governments of the British Commonweslth,
and thev wounld take whatever measures were possible to stabilise the position thus
attained.”

Everybody knows that the Ottawa Agreements to which the British
Empire agreed at Ottawa,—Sir, vou were our worthy delegate to Ottawa—
were the cause of the failure of the World Economic Conference. The
delezates of the British Empire, when they found that the World Economic
Conference failed and when thev found that the delegates of Japan, China,
Russia—the Russian delegate, M. Litvinov, spoke something very frankly
to these gentlemen that met in the Geological Muscum—these British
Empire delegates wrote out a certificate to themselves and broadcasted
it to the entire world.

I do not propose to oppose the ratification of this agreement. T kept
awake till 2 o’clock in the morning reading all the books and was thinking
as to what T should do. But this morning I found in the Reserve Bank
Select Committee’s report that there is a further statement by the Finance
Member on the Silver Agreement. So I changed mv mind and T thought
to myself that T would rather not oppose the ratification. But it is no
use talking blindly that it will improve the price level in the country,—
that it will increase the price level in India, and that it will increase
the volume of trade in India. Certainly it will do nothing of the kind.
England is indebted to America and is frightened of America. America
wants silver. It has not declared as yet for bi-metallism. but America
wants to hoard all the silver, to hoard all the gold and silver. That is
the American policyv. I am not a high financier like my Honourable
friend, Bir George Schuster, 8o I cannot pierce through the subtleties of
the American financiers. But we know that America has landed herself
in a Mmess. The dollar is depreciating, but peonle might think that
America wants to bring the world down by that ‘policy and then to
increase its export trade. T fear the game is that America wants to
hoard the silver, and my Honourable friend has already made a present
of. Rsa. two crores silver a few months ago. Of course my Honourable
friend got a price for it. 85 million ounces—that is nine crores of rupees
worth of silver the Finance Member can now scll every year. But my
Honourable friend himself said that there was onlv 104 crorea worth of
silver rupees in stock. Of course when we consider the Reserve Bank
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Bill, we shall know that half of it will go into the Reserve. But why
‘not keep the whole thing in.the Reserve? I would like to quote 8 passage
tfrom a statement of very dear friend of the Finance Member and I hope
he will appreciate it:

“Further, the sale of surplus rupees e‘ther today or in the mear futaure, would only
command in sterling approximately one-third of their face value, involving substantial
losses on the tramsaction, ax the silver was bought for coiming at prices much higher
than those now ruling. There is always the possibility, if an unexpected demaad
for rupee arises, of the Currency Authority having to buy silver for coin‘ng at p-ices
higher than any present sale price; there is a strong movement indeed to raise silver
prices. In viqw of these circumstances. 1 snbmit to the Jo'nt Belect Committee the
neccssity of not leaving to the discretion of the Government of India (either under the
present Constitution or any new one), the rale of s'lver in the Currency Reserves,
merely to save interest on a metallic reserve which is for the moment inert. 8o long as
-silver commands the confidence of the mass of people sny seving in interest is ent'rely
subordinate to the major purpose of keeping this currency rampart in impregnable
strength.’

'

My Honourable friends may not have spotted who has written this,
‘but the Honourable the Finance Member must have read it hundreds of
“times.

The Honourable Sir George Schuster: T have not. Who is it?

Mr. B. Das: Sir Purshotamdas Thakurdas. There are people who

1 might totally oppose the sale of silver. I have found that

M Sir Purshotamdas Thakurdas’ name is quoted very often

-on the floor of this House and it will be quoted during the next week. T
thought that this particular passage will clear the atmosphere in the
matter of the silver rale. Last night when T was going through the papers,
my reasons for opposing the ratification was the same which my friend
gave this morning, that by selling the silver the Government got 16
millions which they utilised to clear off their debts. What is the position
of silver rupees? The predecessors of the present Finance Member
minted nearly 600 crores of rupees of which 200 crores have been lost or
melted down and probably there is at present a circulation of 300 crores.

Mr. President (The Honourable Sir 8hanmukham Chetty): The Chair
would remind the Honourable Member that this ip a Resolution and the
time limit is 15 minutes. It is hoped the Honourable Member will
conclude soon. He has already taken his time.

Mr. B. Das: Sir, T shall conclude within five minutes. Sir Basil
Blackett issued one rupee and Rs. 2/8 notes. People got familiar in the
use of notes and so the silver rupees came back and, when it has come
back, my Honourable friend thinks ‘‘Oh. these are not required for
ordinary circulation. The seasonal crops or agricultural seasons will not
requirc more money for cireulation’. Then the Finance Member has
donc away with the provision of silver redemption fund which was a
feature of the 1927 Reserve Bank Bill although in his note on the present
Reserve Bank Bill and the memoranda of Government regarding disposal
of surplus gilver, they have provided the silver redemption reserve fund
to a smnll. extent. , These are the subtleties of international financiers
which ordinary lavmen like myself cannot understand. While T do not
oppnse the.agreerment, I do hope that the Goyernmpenp will give us an
undertaking on the floor of the House that in. future whenever they wish

r?
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to.sell ‘silver they will take the consent of this Legislature and whatever
money is realised from such sales will go towards the Gold Standard
Reserve. It is no use cheating the people by giving only five annas for
every rupee and then to collect that rupee and then to sell the rupee-
and utilise it to meet the debt obligations. Today there is no money
in the country. The Finance Member is getting less customs revenue.
He has lost in income-tax. 8o I would advise him not to dabble with the-
50 crores of rupees that will be left with him, not to sell it, but to try
to raise the price level in the country by adopting some other means and,
when he seeks our advice in that matter, we shall be only too willing to

give that advice.

Mr. Vidya Sagar Pandya (Madras: Indian Commerce): The agreement
has been explained by the Honourable the Finance Member in some parts.
With your indulgence I will first summarise the purport of the agreement.
What the agreemens seeks to do is to bring about an arrangement be-
tween the countries which stock silver and the countries which produce
the silver, and it is claimed that it will mitigate the fluctuation of the
price of silver. That is No. 1. Then it is claimed that it will not involve
any further debasement of silver coinage in the countries parties to the
agreement. Thirdly, they expect certain other countries to substitute sub-
sidiary silver coinage for small paper currency, while, on the other hand.
the Gpyernment of India during the last few years have been doing quite
the contrary. Of course, it is said as 8 war measure they had introduced
even one rupee paper and 2} rupee paper and several times postal stamps
‘were made to do the work of small currency. Then the next clause npouEs
‘of the limitations and exceptions to these items. Ome is that if the
Governments, which were a party to this agreement. do not signify the
acceptance by the 1st April, 1934, it will lapse, and the second is that
Governments may take steps to prevent the flight or distribution of the
silver coinage by reason of the rise in the bullion price of silver. There-
after, we come to the various terms for the various countries. 8o far
as India is concerned, India’as part of the agreement is that India shall
not dispose of more than 140 million ounces of silver during the next four
vears, though the corcession has been given that in case they are not able
to sell in a ‘particular year 85 million ounces. they can ecarry over tho
balance for sale in the.next year; but now we come to the one clause
which appears to me to be rather very suspicious. It i8 saild that notwith-
standing anything previously stated in the article it 8 understood that
the Government of India should, after the date of this agreement, sell
silver to any Government for the purpose of transfer to the United States
Government in payment of war debts Now we know already thut a large
amount of silver was purchased from India by British Government at
about 35 cents and passed on to America at about 50 cents an ounce.
Now we did not know what benefit we could get from the rise in the
market price, but we were not able to arrange the deal in such a manner
a8 to get the benefit of about 15 cents per ounce for India, but which the
British Government secured. Now, what I wish to know from the Honour-
able the Finance Member is whether this clause is meant to enable Indian
silver to be given not only to the United Kingdom, but even to other
countries so as to enable them to settle tbeir war debts with the United
States and make simiiar profit. ‘

The Honmourable Sir George Schuster: Sir. T should like to set the
Honourable Member’s mind at rest on that point. That clause wss pus



RATIFICATION  OF THE SILVER AGREEMENT, A0

in enfirely at our request. We naturally wished to get as much latitude
as possible under thit agreement and to limit our power of selling as
little as possible; and if we agreed to the amount of 85 million ounces per
year as a fair sum, we said that if we were going to transfer indirectly
to the United States silver as has been done in the recent transaction of
20 million ounces, that ought to be outside the agreement, and . the
Americans agreed to that, with the proviso that anything that we trans-
ferred in that way plus what we sold in the market must not exceed 175
million ounces. There was an over-all maximum of 175 million ounces
put on all the transactions, but the addition of that clause was made
entirely at our own request in order that we might have a little more
latitude. What we had in mind was merely transactions of the same kind
that took place last summer, and. as my Honourable friend has raised the
point, I should like to remind the House that we disposed of 20 million
ounces of silver last summer in order to enable the British Government
to make that payment to the United States. The British Government
was under no obligation to buy that silver from us and we, as a matter
-of fuct, did a very good bargnin with them, because we sold the silver at
& price romething like 14d. above the market price cf the day. It was
u completely indepcndent transaction between us end the Britist Govern-
ment out of which we benefited very very greatly.

Dr. Ziauddin Abmad (United Provinces Southern Divisions : Muhamma.
dan Rural): May I know whether the price of silver would have risen,
bad British Government gone to open market?”

The Honourable Sir George Schuster: If that sort of result had hap-
pened, then that transaction would never have been carried through at all.

Mr. Vidya Sagar Pandya: Sir, I am obliged to the Honourable the Fin-
:ance Member for the information and let me also congratulate him on the
balf penny improvement in the price of silver, but he has not enlightened us
a8 to how the British Government made a profit at about 15 cents per
-ounce when we got only a half penny ?

The Honourable Sir George Schuster: The United Btatee Government
made a8 present to the British Government of 15 cents an ounce. The
said, ““We will accept this token payment on a certain basis’’. That h
nothing to do with India. As far us we were concerned, we got an oppor-
tunity to sell 20 million ounces at a price which was 1}d. above the
market price.

Mr. Vidya Sagar Pandya: Then the British Govenrment, 1 expeet,
:::;ld have shared with us half the profits at leaat and not left us with a
peany.

An Honouradle Member: A penny and a half-penny.

Mr. President (The Honourable Bir Shanmukham Chetty): The Hon-
-ourable Member may resume his speech after Lunch. The House stands
adjourned till Half Past Two.

‘C‘o;l‘khq'uwnbly then adjourned for Lunch till Half' Past Two of the

A
[T



o

2680 <150 LROISTATIVI ASSERMBLY. - *¢ --[21sT NOVR. 1983

" The Assembly re-asseinbled after Lunch at Half Past Two of the Clock.
Mr. President (The Honourable Sir Shanmpkhgm Chetty) in the Chair.

- Mr., Vidya Sagar Pandya: Sir, when we adjournod for Luunch, I was.
just explaining clause 6 of the agreement and I was requesting the Hon-
ourable the Finance Member to secure better terms in future if he could
and not to be quite eontent with half-penny against i3 cents. made by the
British Government. ’

-Reverting to the agreement, the next clause wlates to- Australia,
Canada and other countries and I need not speak anything about them
though it- may be noted in passing that China has heea mwost liberal im
the matter. Next comes India. Then there are other clauses relating
to some kind of difference in the matter of ratification of the agreement
by the respective Governments. I hope the other Guvernments will ratify
the agreement and stick to it and we will not have again here the sad
spectacle of Japan and- Germany who withdrew from the League of
Nations. However, I will leave those things alone.

Now, Sir, there are roughlv three advantages which are claimed for it.
One of them is that if the international action is taken- it will raise the
world price of silver. So far, we have not seen any effect of it. Even if
it does check the lowering of the value of silver in the future, it would be
somcthing achieved and, to that extent. we might congratulate our
Finance Member for the part he has-plaved in this matter. But there
is cne point which I wish to bring to the notice of the ITouse and I
would ask the Honourable the Finance Member {a zive us some assur-
ance on this matter. We are supposed to have still ahout 175 million
ounces of fine silver or about 52 crores of rupees worth of currency silver.
Let us hope that this silver, when it is sold. will not e converted into
sterling securities. It must be used entirely in the a~qusition of gold to
strengthen the position of India so that we may, in as near a future
as possible, revert to the gold standard instead of remaining on the pre-
sent silver standard linked to the mere paper currency of 1"nited Kingdom.
The Honourable the Finance Member has laid strexs in the matter of
investments and said that investments earn monev while silver or gold
do not earn anything. Sir, there is a limit to such investments and you
cannot go on putting all your money in the sterling securiticx  We must
look also to the safety and securitv to ingpire public contidener. T am afraid,
our Finance Member is developing the tendency of a baniya: he has
become too much of a baniya. A baniya was asked whether he lnved
his son more or his monev more. He said he loved his muney more. He
was then asked whv? He replied: “The bov earns anlv during the day
time while the monev earns hoth dav and night."' Sn. T am afraid. the
Finance Member has cancoht that spirit and he has becun te love interest
80 much that we are afraid that the white metal which Indin now
possesses will he converted into mere paver. T would request the Finance
Member to kindlv give us an assurance that whatever sale-s are effected the
proceeds will oo towards the acquisition of enld. because Tndia would not
like to lose a sincle ounce of silver to harter it for mare sterline securities,
otherwise it would mean a snrrentitions accentance on our part nf more
and sbnormal proportion of British Government securities in either our-
currencv reserves or in other funds at the disposal of the Governmeut.
8ir, T do not know for how long T can speak more. o
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Mr. President (The Honourable S8ir Shenmukham . Chetty): The Hon-
ourable Member can speak for five minutes more.

Mr. Vidya Bagar Pandya: The other point which I would like to make
is this. Supposing under the agreement we are in a position to sell as
much silver as we are allowed and even at a good rate, what would be
its effect on the exchange market, that is to say, how will it affect .the
export value of Indian produce? That point has got to be taken into
gerious consideration. |

1 would request the Finance Mcmber to bear these matters in view and
not to convert the silver into sterling securities. Let us hope that this
agreement will be carried out in the letter as well as the spirit in which
it was made. 1i an assurance is forthcoming that the sale proceeds of
silver will not be converted into sterling securities und that we will geb
full advantage of the sales and not hand over our silver to other countries
to make such large profits, I will not stand in the way of the ratification
of the agreement

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muham-
madan Urban): Mr. President, if I intervene in this debate, it is neither to
find fault with the Finance Member for having entered into this agreement,
nor because I am in any peculiar position as a financial expert or an expert
in bullion to give to this House any novel ideas on the subject; but it is
merely to make clear to myself some aspects of this agreement and to
put before the Honourable the Finance Member certain conditions with
reference to the silver agreement that has been reached.

I am aware that the World Economic Conference met under peculiarly
difficult conditions. Those who try to mock at the World Economic Con-
ference and its futility do an injustice to themselves. becauss they must
realise that when 68 nations met and for the first time, to discuss ques-
tions of extraordinary difficulty, questions which have bafled national
Governments all over the world and questions which for an international
agreement must take many such conferences to come to a satisfactory
conclusion, it cannot be an ensy matter to arrive at agreements. They do
an injustice to themselves when they suggest that the World Economic
Conference has proved an utter failure. I am not here as an apologist for
the World Economic Conference or ite activitics. I have had nothing to
do with it. But I think it is only fair to suggest that the Conference has
at least done this thing, it has brought before the nations of the world the
big problems which affect the whole world and also the peculiar circum-
stances which relate to different countries. In that educative way it has
done its own work and those who are in the best position to judge on these
matters have expressed the opinion that though the World Esonomie
Confercnce has been adjourned, its educative value has been such that it
is worthwhile repeating this attempt at World Fconomic Conferences under
more favournble conditions and at a more psychological moment. This
Resolution which the Honourable the Finance Member has moved embodies
an agreement which is, if T mav say 8o, a salvage of what has apparently
been the wreck of the Warld Feonomic Conference;—this and the wheat
agreement which_ has also heen a suhsidiary agrecment of the World
'Econ?mic Conference. What are the outatanding facta with reference to
the silver agreement? With reference to the silver agreement, the United
States took a prominent part and with reference to the wheat agreement
the Canadian Government, through its Prime Minister, Mr. Bennet. took
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a promment part. I think we should be thankful that at least on this
.question there has been some attempt at trying to understand each other’s
-position and of coming to an agreement on pecu iarly difficult problems. Re-
garding the silver agreement, to which I should like to confine my attention,
.the position is that every Government should report to the United States by
ihe first April, 1934, that the agreement has been ratified by that Govern-
ment. We are one of the very first countries as usual to ratify this
agreement and we are going to report to the United States that we have
done so at a very early date. In all International Conferences it must be
the experience of Members of this House that if India puts its signature,
it stands by it and it is one of the earliest Governments to record its
agreement and to ratify that agreement. Whether at the League of
Nations or at the International Labour Conference or at other International
Conferences, India’s position, as one who tries to keep to its word and
to ratify that, stands very high and those who have partaken in International
‘Conferences will bear testimony to that fact. From that point of view also
T think the House will be well advised to ratify this agreement. There is
very often a tendency to repudiate delegates. a tendency not less eo in
Tndia than in other countries. Whatever has been done by anybody else
cannot be done as well as if 1 were present there.

Mr. B. Des: I never spoke in that sense if you refer to me.

Diwan Bahadur A. Ramaswami Mudaliar: 1 can assure mv Honourable
friend, Mr. Das, that he was farthest from my thoughts when I was making
this observation. That amount of self-confidence is a very good thing and
I appreciate that, but I think at the same time we ought to cultivate the
spirit that where delegates go on behalf of u country and put their signature
10 those International Agreements as far as possible. unless there are aver-
whelming reasons to the contrary, the country, the Government snd the
Legislature should abide by that agreement and should ratify that agree-
ment. From that point of view, I am glad that on this occasion at least,
the Honourable Sir George Schuster is in the happy position that his act
in signing the agreement has not been seriously questioned in any quarter
of the House.

Now, turning to the agreement itself, I should like enlightenment on one
or two pointe which have puszzled me a little. Clause 2 of the agreement
#ays:

*“That the Goversmesnt of Australia, Canada, the United States, Mex‘co and Peru,
during the erxistence of this agreement, shall not sell any silver, and shall aleo in the
aggregate purchase, or otherwise arrange for withdrawing from the market, 35 milliom
fme ounces of s'lver.”’

That is exactly the amount which India is privileged to sell in any
particular year. The clause further says that those countries should come
to an internal agreement among themselves ns to the quotas which the
would allow to each of the other countries in buying back that silver. {
ghould lika to know if the Honougsble the Finance Member has any
information. on this subject, whether . any move has been made by those
eountsies to come to a settlement on this allocation of the purchasing power
of the various countries. Very often these agreements are broken, hecause
the subsidiasy agreements that are necesgary to confirm the main agreement
have not been come to. T have a faint recollection that with reference to
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agreement a loop-hole was Yeft to the Soviet Government of
:ﬁ&ﬁ:eg ang;ndependent, oglt)'eement with reference to the amount of M‘ad‘
that it could sell and this question has not been settled. The Can tm}:
‘people have felt that Mr. Bennet has not made a good bargain, beco‘t::i
essential factor for making that agreement valid, namely, 8 subsidiary
ugreement with the United States of the Soviet Republic has not been
arrived at. I should like, therefore, to know if the Honom:aple the Fmano:
Member is at all in a position to say whether the subsidiary agreemen
among the purchasing five nations has been arrived at. Another Hpomt
ancillary to this to whieh I should like to draw the attention of the ous;:
is the fact which is at the conclusion of this memorandum. In pars. 8,
in said:

“If one or more of the Governments enumerated in Article 2 fail to ratify by the
1st April, 1834, the agreement shall come into faorce at that date if the other Govern-
ments mentioned in Article 3 which have ratified not'fy the other Governmeats which
ratify that they arc prepared to purchare. or cause to be withdrawn, in the aggregate
she amount of silver mentioned in’Article 2.

That is to say, if Australia, Canada, the United States, Mexico and
Peru or one of these Governments or more than one withdraw from this
and fail to come to the subsidiary agreement to which I have referred, it
will nevertheless be open to the rest of the Governments to say that they
shall absorb the whole of 85 million, and, therefore, this agreement may
stand. It seems to me that before we offer our congratulations to the Honour-
able the Finance Member, we have to wait and see whether those two (on-
ditions precedent are properly satisfied. whether in the first place the five
countries come to an agreement themselves and, in the second place, if
any one of them or more than oune failed, whether the other countries are
prepared to carry on the obligation of ubsorbing 85 million ouncee of silver
which are on the market. My Honourable friend, Mr. Pundya, very rightly
pointed out that in the sale of silver, the investment of the proceeds
should be of such a kind that it will not endanger the resources of the
country. The Honourable the Finance Member referred to the fact that
in the past few years there was a great deal of silver sold and that all of
it was translated into gold bullion and, therefore, the country gained rather
than lost by the transaction. I am not quite sure if T interpreted the
Honourable the Finance Member rightly when he said that the purchase of
silver was transformed into gold. I do not think he intended to say so.
He could only have said, that part of it went towards the purchase of gold
bullion and the other part was in sterling securities. I do not think it is
possible to differentiate between that amount which went for the purchase
of gold reserves and that amount which was locked up in sterling reserves.
Various transactions of the Government of India have resuited in a certain
amount of gold reserves being kept in London for us and in a certain
smount of sterling reserves; which portion of it was from silver sale
proceeds and which from other sources, it is not possible to say. It
appeared again from the speech of the Honourable the Finance Member
that we had suffered no loss at all “when England went off the gold
standard. I do not think it is a prefectly accurate statemeat. Obviously
at the time when England went off the gold standard on the 11th
September, 1081, we had hoth goid reserves and sterling reserves. 8o far as
gold reserves were concerned, we wers not affected by England going off
the gold standird We had a certain amount of sterling reserves and the
ecomplaint of the people of this country is that with reference to that
we had & sharp fall in our assets: Now, let me explain that position &
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little more clearly. Before England went off the gold standard, there waa-
no difference whether we had gold reserves or sterling reserves,—they were
of the same value. The pound being pegged an to gold it did not matter:
whether the pound sterling was paper money or gold currency. In fact
there was no difference at all, because every pound represented the same
amount of gold worth. Now, the . moment England went off the gold
standard, the sterling depreciated by 25 per cent. The result of that was that
whereas the gold reserves kept up their old value and we did not suffer, to
the extent that we had sterling reserves we immediately had a depreciation
of 25 per eent, in the value of the reserves that we had built up in London.
That is the complaint of those who say that it was not right that we should
have maintained sterling reserves at that date. There is no doubt
that by FEogland going of the gold standard the extent of the
reserves which were held by India in sterling depreciated by 25
per cent, and my friend, Mr. Pandya, rightly suggests that at
the present moment or on any future occasicn, when silver is sold,
we should keep the proceeds in such a manner that it may not
depreciate. But I have a doubt in following up the suggestion ‘which in
my persona) capacity I should like to express. If the suggestion is that gold
should be purchased from the proceeds of any future sales of silver L
&im’ not quite sure whether we are in a better position than if ‘we were to
invest in sterling. Today gold stands in exactly the same position
as sterling. It fluctuates from day to day and perhaps we may be
paying much too heavy a price at the present moment in buying gold.
The action of the United States has unduly increased the price of gold at
the present moment. It must be a better prophet than even the Finance
Member who can say that this price of gold will be kept up for any length
of time. If, therefore, we invest in gold, what will be the result? A
few years hence, that gold, as we all hope, will get back to normal
standards. Therefore, while I feel this difficulty that I am unable to
definitely state whether the proceeds should be in gold or sterling, I veature
to think that, human nature being what it is, there is a feeling among
many of us that perhaps, after all is said and done, with all the vagaries
and variations of the gold level, it may be better to have it in gold rather-
than in any other form of security. That bania feeling, an overdose of
which my friend rightly deprecated, I think acts in many of us; and, from
that point of view, I think it is right to suggest that with all these factors-
the point must be kept in mind at least by Government that perhaps to a
certain extent gold reserves are a safer investment than sterling reserves
notwithstanding the loss on interest.

Now, Sir, there is only one other point that 1 should like to refer to-
in the sbort time at my disposal. This agreement refers to sale to a Gov-
ernment on behalf o{ paywent of war debts to the United Stutes of a
certain amount of siiver. And as this question has heen raised pointedly
by my friend, Mr. Pandya. and has been to a certain extent explained by
the Finance Member, I should like to place a point of view for the eonsi-
deration not of the Finance Member, but of those in higher authority than
himself. Now, we all know that whereas fiscal autonomy is said to have
been given to this countryv and the views of the Government of India
generelly prevail on fiseal matters, financial autonomny has not been
given to this country. The Finance Member has a great deal of discre-
tion; the Chancellor of the Kxchequer of the Government of India has got
enormous powers, but I think it is common knowledge that there comen
g stage when the Chancellor of the Exchequer of the Government of
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India is bound to carry out what is dictated to him from above. Financial
.matters are still controlled from Whiteball and from London and, there-
fore, the Finance Member of the Government of India has not got financial
sutonomy. Now comes my proposition. The Government of India sold
at 85 cents or thereabouts and the Government of England sold that
very silver back to the United States at 50 cents. My Honourable friend
suggests that the United States made a present of 15 cents to the Govern-
ment of Great Britain. I do not think that is a fairly accurate way of
describing it, because throughout these transactions which I followed with
some little care, I do not think the United States held out a sort of bonus
to Great Britain for this transaction. Now, Sir, I was on the question
that the Government of India and India, therefore, have not got financial
autonomy. The position of India in financial matters with reference to
Great Britain is merely this. Great Britain is the trustee, India is the
cestui que trust. I ask my Honourable friend to «onsult his colleague,
the Leader of the House, and he will tell him that there is only one
pbrase, and not a very elegant phrase, which is known to lawyers, when
a trustee conducts an operation on behalf of the cestu; gue trust and
pockets the profit. T do not want to blame the Government of India or
even the India Office in this respect. A knowledge of the working of the
India Office and of the personalities who are behind these things leads
me to hesitate before saying that either the Government >f India or the
India Office did not fight for the Indian cause and did not suggest that
the full amount of the profit which they were making should be trans-
ferred to Indin. But T think this is a case of the Government of Great
Britain over-riding toth India Office and the Government of India. and
though this is a fact which has already been accomplished, 1 venture to
bring forward a discussion to this subject. because I believe that it is
still open to the many good friends in England. particularly in the House
of Commons, to raise this issue and to sce that justice is done to India.
During the past few months that I was in England I was impressed by
one fact that there were many in England who were “‘friends of the
masses of India’" as opposed to the agitators. the intelligentsia like myself
and many of my colleagues here. There are ‘‘friends of the masses'’ who
have appeared befcre the Joint Select Committee and said that thew
will do everything possible to preserve the condition of the masses. to
improve their condition, and to shed their last drop of blood to sce that
the musses were not exploited. T know that there ure good friends like
Mr. Winston Churchill and Tord Lloyd. (Laughter.) I do not think
that it is a matter for ridicule at all. These claim to be sincere friends
on behalf of the masses and T hope that my words will travel t London
and these reports will be rend by these gentlemen there and they will
raise this question in the House of Commons and ask the British Govern-
ment how they exploited India on this occasion and pocketed quietly the
15 cents profit on every ounce of silver that they bought from this country
and how. when they were trustecs of the Indian masses. they eonld have
pocketed this amount. The Honourable the Finance Member was rather
naive when he suid that this was the market price and. if thev got more
than the market priec, what is there to complain about? 1 do not think
he has put himself in a fair position in that respect. If this were hought
outside the British Dominions, nobodv would have any quarrel at all
with it, but hnvh:fl bought it from India and having bought it in eircum-
stances where Indin had no aption, there is a elause in one of the Acts
well known to lawyerr whera they say that when one man is in a positior
o dominate and the other man has no alternative but to obev, there is
ouly one kind of influence that it can be called,—I say it quite counfidently
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that on financial matters the British Government is in a position to dominate
the will of the Government of India, and, whatever Sir Gearge Schuster's
opinions may be, he is not in a position to stand out against that. If in
those circumstances this transaction has been carried out and if the
result is that a 15 cent profit over every ounce has been added to the
British Treasury, that is something which at least on the floor of this
House Members should protest against. And I venture to hope that I
have the whole-hearted sympathy if not the avowed upproval of the
Finance Member and every Member on the Treasury Benches when I say
that in this transaction India has been let down; that while it is perfectly
true that if Great Britain had gone to the open market and bought it
elsewhere, she would have got it for the same price and even cheaper and
we would have no rcom to complain, still the transaction being what it
is and the relationship between the two parties being notoriously what it
is, 1 say that Great Britain does not come out in dazzling colours out of
this transaction and Great Britain has not discharged the trust over which
eloquent tributes have been paid by many members of the House of
Commons and the rlouse of Lords. And I venture to hope that this
somewhat belated protest will not fall on deaf ears, and steps will be
taken by which the bania share, as my friend, Mr. Pandya, said, of
fifty—fifty of the profits may be allotted as between Great Britain and
India and we may have a communication from the Government of Great
Britain in January next that they have reconsidered the position, and
that out of the profits that they have made we have been credited with
-50 per cent. As I said, I am not making any charges either against the
Government of Indis or even against the India Office. In this matter it
is the Government of Great Britain and the superior wisdom of the
‘Treasury which is omnipotent in many respects,—except in r to the
Bank of England and the masterful Governor of the Bank of England,—
which has prevailed and 1 venture to hope that my remarks and the
opinions of the House will be carried to the authorities above, and that
belated justice will be done to this country. 8ir, I support the motion.

The Honourable Sir George Schuster: Sir, I will take the opportunity
3pw Of replying to deal with one or two points which have been

) raised by my Honourable friend who has just spoken. As it

is still fresh in my memory, I should like to reply at once on the point
that he has made about that particular silver trantaction. I really think
that my Honourable friend, although I must say that he has done his
utmost to be fair in this matter. has to some extent misrepresented the
position. The position really was this: the United States, as all Honour-
able Members know, was itself in a very difficult position about this war
debt pavment. They have their own public opinion to consider in the
United States, and although I think I am right in saying that a great
many leading men in the United States would be onlv too glad to get
the war debts question out of the way once and for all, they bave to
eonsider the public opinion of their own countrv. On that occasion they
had to make some sort of arrangement about the pavment of an instal.
ment of the war debt, and they said: ‘‘We will not ask you for vour full
due: we will take a token payment, so that vou do not go into defauld
and we rhall not be asked to condone a defanlt; but we will merely ask
you to make a token pavment which revresents only s verv small per
eentage of what is due from vou *".- Thev then said: **We will take thas
tken payment to be 10 million dollers, and, if youlike to pay us in silver,
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we will value the silver at 50 cents an ounce’’. And ag the price cf
silver at the time was really only—let us say—about three-fourths of that
figure, what it really amounted to was that they said: *We will take &
token payment which is really the equivalent of 74 million dollars’. It
was merely a way of putting it when they said “You give us silver -2
fitty cents an ounce”. They had certain ressons for taeking it in that
form. I think it had certain advuntages to them from the point of view
of public opinion on their side, because she silver interests carry s certain
amount of weight, and taking silver in that way, I should imagine, was-
favourably received by those particular intercsts. But it is not fair to
say that the British Government took advantage of that opportunity to sell
20 million ounces at 50 cents, an ounce: they merely used silver as a
vehicle for making a certain token payment. In those circumstances they
had then to consider where they could acquire the silver at a reasonable
price without artificially disturbing the market in a way which would have
done nobody any good, and they started negotiations with the Government
of India. Now, I am in the happy position of being able to disclaim any
credit for this particular transaction, because I happened to be at sea at
the time and 1T knew nothing about it until it was all over: so personally
I can speak in an entirely disinterested wav about it; bul I did hear when
I got to London precisely what happened. The Treasury asked somebody
from the India Office to go round to see them and said: ‘‘Look here:
we can get out of this token pavment by handing over 20 million ounces.
of silver: are vou prepared to do A deal with us?’" The India Office said:
**Yes. We nre quite prepared to do a deal. but we have got the whip-
hand of you and we are certainlv not going to sell t» vou at the present
market price: we are going to take advantace of this and do a good bit of
business for ourselves’’. And they asked for certain tcrms. The Treasues
absolutely refused and thev came to loggerheads about it and eventually
the Secretary of State himself went to see the Chancellor of the Exchequer
about it: and it wur arranced between those two persons—that was not
the relation between a trustee and the cestui que trust—vou had the
Secretary of State representing the interests of India and fighting hard for
those interests as an independent party dealing with a representative of
the British Government—and I do ask Honourable Members to appreciate
that when cases of that kind arise—I have seen a good many of them—
those who represent India’s interests in London do fight very hard indeed
for those interests recardless of the interests of the British Government, of
which the Secretarv of State happens for the time being to be also s
member. Now, there were various features in that agreement some
of which I cannot disclose, but it was in fact 8 much more favourable
agreement even than it looked on the surface. One particular feature
was that. as it was rather anticipated that. when the news of thig payment
wae published, it would have a stimulating effect on the price of silver,
the India Office got a term put in the agreement that. if the price of silver
went un within the next fortnight, it was to he added to the price which
we had got. Therefore. in every way, I do think it is fair to sav that
our representatives in Toondon drove a verv good bargain and a verv
rensonnble hargnin: and if vou admit that it was in our intercsta to sell
gilver at all, if you accept that policv. then they took advantage of that
opportunity to get the lnst pennv that thevy could saueeze out of the
British Governmemt over it. I hope mv Honourable friend will take what
I have said at ita full value. T can assure him that as a businers transac.
tion Tndia’s inberesta were really well looked after, and to talk about »
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profit of 15 cents being made by the British Government is really to mis-
represent this transaction, which was notlnng more than ‘at its highest &
token payment. Now, that is the position on that particular matter. -

My Hounonrable friend is quite right when he said that India is the
first country to ratify this agreement. I find that no other Government
has vet taken any action, but I understand that the United States will
take early action on this matter.

Then my Honourable friend asked for information as to how far the
various countries had gone in reaching agreement as to how the.85 million
ounces was to be divided up between them. I have not got iny notes
that I took in London with me, and I dare say it would not be right for
me to disclose the figures as to the quotas of the various countries, but
I can tell my Honourable friend that they had already actually settled how
the amount was to be divided up wkile they were still engaged on these
negotiations in London; and concurrently with his talks with us Senator
Pittman was carrving on negotiations with the other countries to settle
their"various quotas. Of course in all cases there is a chance that a
particular Government may not ratifv. I may tell my Honourable friend
that apart from the United States which will take a very large proportion
of the total, the next most important country was Mexico, and the other
countries combined were not bound to take more than a comparatinely
small amount. The agrecement, as myv Honourable friend has ncted, con-
tains a provision that if any particular country does not ratifv and take
up its agreed quota then the agreement may still hold good if some
other country steps in to take over what it has refused. I think it s
fair to regard this agreement mainly as one made between India on the
one side and the United States on the other, and I have every confidence
that the United States Government is going to see this thing through,
whatever the other countries may do.

Then, my Honourable friend took up the point which I had made as
regards the value >f the silver which we had sold. 1 said that if we
were comparing the prices which we realised in the past with the prices
that are realisable today, one ought really to take intn aceount the fact that
cver 11 millions that were realised were realised before the 20th Beptember,
1931, when a pound sterling was worth the original quantity of gold; v.hereu
today the pound sterling is only worth ahout 66 per cent. of that same
quantity of gold. If, of course, we had put the proceeds into sterling,
then the fact that we had sold at an earlier date would have made no
difference; but I said I think we can fairly claim that a part of the
proceeds of the silver sales was balanced by the acquisition of gold,
because in the perind during which we had realised about 11 millions
sterling. we had actually acquired about 104 crores worth of gold. I did
not wish to push the nrgument further than that, because as my fricnd quite
rightly pointed out, it is impossible to say exactlv what went to buy that
gold, whether it was the proceeds of silver sales or whether it was sterling
funds which we raised in other wuys. but I think it is fair to point out
that we strengthened our gold resources bv 104 crores before Scptember,
1931, and. as against that, we had realised silver to the value of about 11
million sterling.

Now, Sir, my friond then went on to deal with the way in which our
agsets should be beld and he made the point that when' sterling went
off gold, we did, in fact, suffer a loss of something like 80 ‘per cent.
on all our sterling holdings. I think that is hardly a fair way of putting
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the matter. When you are considering what kind of ‘assets you ought
to hold, you must utythe'vsnme time eonsider what are your lisbilities. it
your liabilities ‘are - -n terms of sterling, - then only assets which you
©an hold against those lisbilities, ‘which do not involve any speculutive
risks, are sterling assets. .If you hold gold against your eterling liabilities,
you may make a profit in gold in terms of sterling, but you may also
make a loss, and, from the currency point of view, as long as we are on
the sterling basis, the only currency resources we can hold which do
not carry speculative risks are sterling assets. But it goes further than
that; we have to consider not only the currency position and our obli-
gations as the currency authority, but we have to consider the position
of the Government and the country us a whole. Now, India is a country,
which, as we all know, has a large amount of external obligations, external
debt, both public and private, and I think it is probably correct to say that
99 per cent. of that external debt is in terms of sterling. Now, my
friend has said that when sterling went off gold, we ineurred an effective
loss of something like 25 or 30 per cent. on our sterling holdings. but if he
puts the matter in that way, then I would say to him that at the same time
we really obtained 25 or 30 per cent. profit on about 850 million of our
sterling obligations. Let us say that we were holding something like 35
millions of sterling securities in our currency reserves in September, 1931,
and that because sterling depreciated by 30 per cent., we had an effective
loss then of something like 12 million expressed in terms of gold. 1 would
ask my friend to take into account on the other side that we also reduced
the burden in terms of gold of our external debt by something like 120
millions in terms of gold on the same day, and that is a very important
considcration. When Honourable Members think and talk about currency,
1 would ask them to remember that it so happens—and we are very
fortunate in that respect.—it so happens that our obligations, both in
regard to currency and debt, are all in terms of sterling, and therefore
if the value of sterling depreciates. the burden of our debt is thereby
lightened, and 1f we hold sterling assets in our reserves, then even though
their value in terms of gold may be reduced, the gnin may be far greater,
from the lightening of the load of indebtedness which lies upon us. Those,
‘8ir, I think, are all the points with which I deal now.

My friend from Madras, Mr. Vidya Sagar Pandya, who spoke before,
asked for some assurance that the proceeds of the sales of silver would
actually be invested in gold. Well, Sir, this House may have an oppor-
tunity to express ite view on our policy for dealing with surplus silver
stocks if it desires to discuss the pronosals which we put before the Joint
Select Committee on the Reserve Bank Bill in regurd to this matter,
where we have proposed the creation of a special reserve fund which we
describe by the name of the silver redemption fund. Tf that furd is
established. then. of course. it will be for Government to invest ANy pro-
ceeds of silver whicl is sold in a manner which at the time appears to
be likely to he the most safe and the most profitable. What that manner
will be must depend on the circumstances of the time.

My friend. the leader of the Tndependent Partv, is quite rizht when
he savs. to invest in gold at present is for us in India a highly speculative
transaction. On the other hand. he is equally right in raving that in
}ndla thary is & verv strong sentiment. and that public confidence would be
incrensed if onr pold holdings were made larger. T think that is a factor

which, even from A businesa point of view, ought to be taken into account
t‘]:dt' rio doubt, will be taken into account bv Government: but. bevond
at,

could not possibly go at present. And when my friend scoffs at
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the bania sentiment and the bania spirit, I would nsk him to remember
that it is our duty, the duty of us who are responsible for Government
finance, to do business in the best way that we can, and where we sec
a chance of making profits, to make those profits; but, on the other
hand, we quite agree that Government is not essentially a profit earning
undertaking and tha$ the safety of the country’s resources must always
ecome first.

. Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion 1is:

. ‘“That this Assembly recommends to the Governor General in Council that he do
ratify the ‘Memorandum of Heads of Agreement entered into by the Delegates of
Indis, China and Spain as holders of large stocks or users of silver, and of Australia,

Canada, the Un‘ted States, Mexico and Peru as principal producers of silver, at the
Monetary and Economic Conference held in London, in July 1933"."

The motion was adopted.

‘The Assembly then adjourned till Eleven of the Clock on Thursday,
the 23rd November. 1933.
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